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{[MR SPEARER in the Chmr]

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF COMMERCE
(FROF. D, P, CHATTOPADHYAYA):
() Yes, Sir,

1045 LE-2.

——— ——

2
(b) and (c). The applicant was
asked to approach the indigenous ma.
nufacture on the advice of the Direc-
torate General of Technical Develop-
ment A further representation re-
cewved from the applicant 15  under
consideration in consultation with the
Ministry of Defence Production.
There has been an administrative de-
lay in the disposal of the application,
a8 the import of the item is not nor-
mally permissible, and also because
the Ministry of Education and Social
Welfare had recommended the mmport
without having obtained indigenous
clearance,

st wAWT W rew: weaw o,
# gad g TRET wY GRETE wTRe
o g B 16 w8 aw & wd dfrw
TR e Ay fea A e oy ST
t fo e Ugwr wEfrine o
gfvear & erole gfen ¥ fog vy fr
wod feen &Y TOnE W ¥ A
ey gt &t oy SfaqIod wwx ¥
WY 577 T R wpRER oo
ol ¥

vy e WA T § frow
gelfwrem a1 yéiie & g, wR oW

w1g & & avgT v omw g G &
weer 0 g wafay § g =
o g W fadt quR Y faerd B g o

Have you any objection? As I hap-
pen to be the President of the Asso-
clation, I am morally bound to have
the House, This question comes when
I am sitting here as Speaker. It will
be better if I move out and ask some-
body else to sit here.
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st WIRTT ST T ;S ST,
TAH R § 16 A ¥ A7 I
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PROF. D. P. CHATTOPADHYAYA:
I am not quite happy that it has
taken such a long time, but I would
humbly submit that therc are some
pracedural reasons whether they are
good or bad, it is for you to consider.

MR. SPEAKER: I assure you I
did not inspire thiz question,

PROF. D. P, CHATTOPADHYAYA:
We bad to refer it to the Education
Ministry and they had no foreign ex-
change on their own, on the basis of
which they could clear it. Otherwise
also jt was necessary to obtain clear-
ance from DGTD. DGTD advised us
that we should be first satisfied that
this sort of rifile is not obtained in
the country. So, a reference was made
to Ahmedabad. On enquiry it was
found not suitable for our purpose.
Now we have asked the Defence
Production department whether they
can do it. If they ean, we will ask
them to supply it, otherwise, we will
take the necessary mensures. I assure
you that I will take persona] interest
and the matter will be disposed of
as expeditiously as possible.

st wiieit wewm Trew: memy
wgvea, wertahig aivdifoer ¥ wordg &
Py § oY 4% e feat o Feer vax
Tl oft & vt feat s oo e afipar
e St e gt am A A f ol ey
TR wra o wfefrfeer dug wewr
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w10 weftfirg e § ag wRAA Wy
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PROF. D. P, CHATTOPADHYAYA:
I will repeat that I will take personal
interest in it and see that it is dis-
posed of as expeditisusly as possible.

SHRI VASANT SATHE: I do not
know which company the Minister
has in mind in Ahmedabad. But
there is one company which I know
which has been producing excellent
air rifles with even modern sophisti-
cated gas cylinders, But because gas
cylinders are not available, they want
to switch cver to the spring system.
Only on account of some technmical
difficulty in the ministry, they are not
being given this permission. Will you
allow this company to switch over o
the spring system without raising any
technical objections? They are ex-
cellent rifles.

PROF. D. P. CHATTOPADHYAYA:
Maybe, but I am not an expert in
the excellence of rifles.

SHRI VASANT SATHE: We are
and we know it. So does the Speaker,
who is one of the best shots.

PROF. D, P. CHATTOPADHYAYA:
I am speaking of myself. I do not
have that technica] information. But
I am told the National Rifles Limited,
Ahmedabad, does not have the power
to produce this sort of rifles that had
humukedlm.'rhathwhymm
in touch with the Defence Production
department.

BIRENDER SINGH
Muy 1know whether it is not a Mt
that when the Nutform! Rifie Associa-
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through the spplication, they adwvised
the Natignal Rifle Association to pur-
chase air rifles? The Minister stated
that it is not their policy to allow the
import of guns from outside. Is it not
a fact that two years ago they allowed
the import of ,22 rifles from Czecho-
slovakia n large numbers? When
they l}ﬁ\re already adopted a policy
for the mmport of such rifles, why this
application has been held up?

PROF D P CHATTOPADHYAYA
As I said, if the DGTD clearance 19
obtained that this sort of rifles are
not obtainable in the country, we do
allow, and we did allow, the import
of it There 18 no denying that
fact. But, in this case, they could
not get that clearance

SHRI BIRENDER SINGH RAO,
Sir, since, you are the President of
the Natiopal Rifle Association, you
are 1n a position to say whether the
Minister's reply 1s correct or not

MR. SPEAKER. I said in the begin-
ning that I want to keep away from
this question But now you are in-
volving me unnecessarily I may in-
farm the Minister that two  years
back there was such an order and
they were imported from Czechoslo-
vakia,

SHRI BIRENDER SINGH RAO: He
has not rephed to my question that
when the application was for .22
rifles whether they were asked to get
air guns.

Rates of Interest on G.P. Fumd

+

*469 DR. GOVIND DAS RICHHA-
RIYA:
SHRI FATEH SINGH RAO
GAEKWAD:

“Will the Minister of FINANCE be
pleased to state:

(a) the existing rates of interest for
long term deposits in  nationalised
banks, all nsitional saving certificates
and shving schemes in existence and
Grenieral Frovident Fand;

Oral Answers 6

(b) whether the rate of interest on
GPF., is proposed to be enhanced as
recommended by the Third Pay Com-
mussion; and

(c) if so, when?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The rates are as given mn the
attached statement.

(b) and (c) The Third Pay Com-
mission recommended that the rate
of interest on provident fund balan-
ces of Central Government em-
ployees should be broadly compara-
ble with the interest allowed by the
nationalised banks on long-term de-
posits The Commussion, however, left
it to the Government to determine
the precise rates having regard to
various factors After careful consi-
deration, the rates have been revised
upwards from 14-1974 (to 65 per
cent on balances upto Rs 15,000 and
58 per cent on balances beyond that)
and again froin 1-8-1974 (to 75 per
cent on balances upto Rs 25,000 and
7 per cent on balances beyond that)
consequent upon the increase in the
bank rate

Statement
RATES OF INTEREST

For long term deposits in nationalis-
ed banks National Savings Certificates,
existing Small Savingg Schemes and
General Provident Fund.

(©) Long-term deposits in nationalised banks.

revised from

The rates of interest,
bank

23-7-1974 consequent on INCrease in
rate from 7% to 9% are ‘=

(1) Deposfts for 1 year and
) above but less than 3
years. .

Deposits for 3 yeats and
@ abnve but upto and In-
clusive of § yéars.

(3) Depoait s above § years,
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(ii) National Savings Certificates and exist-
ing small savings schemes.
The rates of interest effective from
23-7-1974 are :—

7—year National Savings
© Certificates (II Issue) , 6%

(@  Do. (I Issue) %
(3) Do (IV Issue) , 101%

Do. Issue
@ (immducesv from 12:-1974) 10}%

(s) Pont O,,?&’u Time Deposits
I—year , & = 8%
=
3—year . . . 9%
S§~=Yyear N . . 10%
(6) Post Office

Cumulative
time Deposits (10 years).
(7) Post Office Recurring

6-25%

9t%
(8) Post Office Savings Bank 5%
(iii) General Provident Fund :

Revised rates in force from 1-8-1974
are inunder ;—

Balances upto Rs. 25,000 7.5%
Balance in excess of .lia 25,000 7 g%

Mo wifer T feerfeam: s
o § fe d-—fmow & faerfowr ot
ot fs 4 Y it 2 § Joir Y AT T
fora o <=t SITQ | @t T & WA I
% #e aw a7 §1 AT wow vzt fas
T8 ATy T fear § | & ST g
(iR agaTar 70 &
AT FCRT?

st gemmvow g FoREe
Tofe &Y o8 f 73 oft ) ¥fww
T ¥ T T Taw TAACFH FT LT
T & 1 T S oY geR W § Iy
Tog ¥ &% e mfwde oo W et
¥ qATT TaA (e )
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ot eire ot : & o g ¢ e
aifedz s Ian Wt e T e
T QAR T o qWE qeEe
T FTA FY AT WA wFF fF I
WY TG THE & T Aog e
w1 qorg & fi TR e fore #Y w3 -
a1 frr T wRd § R aw S e §
T AW ACAT FH AT ARAE |
&7 ¥ &7 o ff G2l qgi v WA

T AT E, T P 7

oft quwwrow g e &
o) § fenfade oo & oY dar e
JATAT § A T A Y § S IHY A
ST WHT ST § S T e
Taie ¥ S fawite S § 9 oAt
gz fear s § 9ed =g AT
fed |

ot gew W weErg : STEAE
Frofaat st § T wWifage v &
FANICAT F71 GaT g TE VAT F AT
8 FOelt § o ag T 9 ¥ qre
g Wt § 1 surefrE & oW ar -
afirat & qTe ot T O ¥ W T E
Tt § 9w 9% WY ag $ek T AN
T TH TG HY QST W T A8
g1

it qoarow W™ : 7 AW
guT § Afew oo o § $o few
T |

Financial Assistanoe to Assam

+
*474. SHRI TARUN GAGOIL
SHRI NIHAR LASKAR:

Will the Minister of FINANCE

be pleased to state:

(a) whether the State Govemn-

ment of Assam has asked the Central
Government to allow overdrafis from
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Reserve Bank of India in view of the
financial crisis arising out of the ser:-
ous flood situation in the State; and

(b) if so, whether the help sought,
has been given to the State Govern-
ment?

THE MINISTER OF FINANCE,
(SHRI YESHWANTRAO CHAVAN).
(a) No, Sir.

(b) Does not arise.

SHRI NIHAR LASKAR: May 1
know from the hon. Mnister
whether it is a fact that because of
the difficult situation created in As-
sam by repeated floods this year, the
State Government of Assam has ap-
proached the Centre for assistance to
the tune of Rs, 8 crores and if so,
whether the Government are going to
consder this sympathetically?

SHRI YESHWANTRAO CHAVAN:
When I was coming, I received a
telex message that the Chief Mimster
1s coming here today, He will be see-
ing me today in the evening. He has
raised the problem about his financial
requirements to meet the situation
created by floods, etc. But he has not
asked for overdraft as such and that
1s why I have said in my reply to
the question ‘No’. So, it is not that
he has not projected the problem
about finance, You know the Gov-
ernment's policy in this matter, in
the case of natural calamities, in ac-
cordance with the recommendation of
the Finance Commission, we have
agked the State Governments to look
after the problems themselves,

SHRI NIHAR LASKAR: It is a
backward State; they have no re-
sources at all. I we have to go
merely by the recommendation of the
Finance Commission, I do not know
how they are going to meet the si-
tuation.

SHRI YESHWANTRAO CHAVAN:
I understand the difficulties Merely
question and answer will not
the problem. Please leave it there,

BHADRA 1, 1896 (SAKA)
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sl wtver wif o g A
1§ § we AW § FHar A9 J 7 qwmy
7T ST Wow WA & Ay A aval A
TEEEE | W WA W ¥ A
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T g

SHRI M. RAM GOPAL REDDY:

the State Government is asking for
financial assistance. I want to know
whether there will be any permanent
solution for that, whether there will
be any scheme to finance that State?

SHRI YESHWANTRAO CHAVAN:
It is true that floods and droughts
seem to be a sort of regular feature
in our national life So, the real so-

that the State Governments will have
to prepare the plans making these
as a part of the Plans, That 13 the
only way to meet it

*475, SHRI P. GANGADER:
SHRI D. D. DESAIL:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Indian Aurlines has
suffered a huge loss during the last
four months;

(b) whether to make it up there
wil} be a further incresse in  air
fares; and

(c) if so, the particulars thereof?
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THE MINISTER OF RISM
AND ClvlgAmﬁON ( RAJ
BAHADUR): (a) The financial
working of Indian Airlineg for the
first quarter of 1974-75 shows a de-
ficit approximately of Rs.. 106 lakhs.

(b) and (c¢). The question of air
fares is kept under periodic review.
In the context of the greatly increas-
ed operational costs, the Corporation
has requested for relief in respect of
aviation fuel prices including the ex-
cise duty component, and the sales tax
levied by some State Governments.

SHRI P. GANGADEB: In view of
the unusually heavy logs incurred by
the Indian Airlines during the short
period of last four months, 1 would
like to know from the bon. Minister
whether this financial loss has been
due to the recent pilots strike or not?

SHR! RAJ BAHADUR: So far as this
current year is concerned, as 1 have
said, this is nof attributable to tihe
lock out or the pilots strike. This year
it is largely due to the reasons that
I have mentioned—viz,, the increase in
the fuel prices. ’

SHRI VASANT SATHE: Are they
coming forward with a Budget for
this?

SHRI P. GANGADEB: BSince the
strike took place, and has taken place,
1 am putting the question like this.
Apart from dealing with the situalion
firmly by the Indian Airlines. as at
present, may I know what steps the
Government propose to take to pre-
vent employees of the Indian Airlines
from causing inconvenience to the
public and loss to the public exchequer
by strikes from work?

SHRI RAJ BAHADUR: I can say
with a degree of confidence that the
industria] relations in the Indian Air-
lines are much better naw and we are
really having & smooth functioning as
would be evident from the on-
performance of the Airlines services
that has improved greaily. I would

AUGUST 28, 1874

Oral Answers 12

ngtmzogivaanmpulmn to the
country that the Indian Airlines has
not improved.

SHRI VASANT SATHE: The only
thing is that you do not get food in
the flights.

SHRI PRIYA RANJAN DAS MUNSI;
Is it not a fact that when the strike
began the Chairman of the Indian Air-
Lines has stated that he was i a posi-
tion to save the Indian Airlings from
deficits if certain things were permitt.
ed to be done by him and, as a result
of which, an atmosphere against strike
was built up by the people in general
and also by the House. In fact, after
the strike, the Chairman has taken
certain steps like not supplying food
on the aircraft and many other things.
! would like to know from the Minis-
ter whether it is a fact or not that
after the strike a large number of
top-heavy posis were created in the
Indian Airlines as a result of which
we will Le facing another phase of
deficit in the coming year.

S1IRI RAJ BAHADUR: I would say
that one of the main objectives to cut
down wasteful practices and I may
agaiwn report to the House that as much
as about Rs. 5 crores have been saved
by the elimination of certain wasteful
practices and other measures:

So far as the recent losses are con-
cerned it is not due to the overheads, I
would only cite one instance, That is
the cost of fuel. On 1-4-1973 the cost
of a kilo-litre of aviation fuel was
Rs. 668; It was raised to Rs. 930 on
9-11-1973 and then it was raised to
!’!s 1662 on 2-3-1974. Added to it was
increase at the dad valorem rate in the
sales tax by certain States which is the
main reason. Otherwise, go far as the
economies are concerned, we are con-
scious that there should be no extra
expenditure on overheads. In fact that
would also be pruned to the maximum
;::t:nt possible. I am comscious of

a

SHRI PRIYA RANJAN DAS MUNS!:
I sesk your protection, I wanted to
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know whether after the strike in the
top-heavy establishment posts have

been increased or not.

SHRI RAJ BAHADUR To my
knowlsdge no extra posts in the top
cadres have been created However, I
will check up agamn 1if you have got
any specific information

ftag e wrap A fese
s wit o+ famrt 4 w0 A
w1 ¥ 4 0 3fomm v g aro A
fiear o T & W S & ATy AT
wed, sfew o vy Wi
T& W v frarT W e o At v
figriy 3 ww wefY wpe & ot Y o
srewx fear wrg ?

ot T T HTHT A
§ gATT 7 ST A & | FA-openE 7
TR BT et W A

shtwy fomdy aqt et wEge frar
hefet F ol WP
riyvay & fosar xe amt o
Afefadt wr¥am 40 sl Ffeamen
L

oft ow wgge & A 25 whowa
ferrar s Oy | 9 WG ST A 9T
i e a4 qT et g S,
BT I FTEFTRE CRAAIwT Wy feper
wrr | e g e i e S wfar
Ao 7Y, (o o fawelt %7 1o WY 97
T ¥ AT TR 27 ¥ St fadiy
o I T AT WG TN FLHT I
W AT TRNFAT €T 26 AR
:;rtm a1 T AT 4.3 whvew @t

\

SHRI H M PATEL The question
was about the utilisation of the capa-
aty

SHRI RAJ BAHADUR Utihsation
of the capacity, is there to the extent
that may be possible

& fir war 7% 2t & e g ¥ A 2eTY-
ww 40 Sfawa aw w7 T &)

RTwye §5 TN OF
Wt gaaw ¥ qenl aw & ot
gadr § 1 T 2R T T g
g 40 o 7o @t wwar g | vl
yopwr, feet ok W@ & WA

g gfeaTede g ¢ |

st wew fagrdt wrwdedt : ¥o foi
qER i EATE TS § SRR T qF W
FurE sre ¥ & wwer Il AT WY
an qra gard SIS WY O 94Ty ;T
7z 8 ¥ fe gk wgrr WuEr avey s
Fwr o T F faark o, gafar v
fararr &) v T T & W a7 adher
T fam o 1 ag & ey e
SF A e sirar & A e arfaer
ot wran &, fom @7 Tow g gar & fe
w5 oy ST WY SraT &) Qver A7
wat 7w ¥ fovy vaver @t woaT S
o afguen § 7

oft o agTEY TwTE WY fegedy

My feograw @ ok, Iw
=T qua et a1 uw, R & s
ot 7 §t 1 &) Twer & s gwae B
ey % ¢ <av nar §) B o sy
ge R ¥, v fm % wom ot
wrfaegY & 3% qq gHT N ¥ g
w|yer fror |, ¥ o e
feqmar g & wow get @ 2, ar
qaTTew dadt fr 7T @ dar Wt
T a7 7

SHRI P G MAVALANKAR In
reply to part (¢) and (d), the Mimster
said that the matter of fare ig under
periodic review Fle has also further
rephed that the cost of fuel has gone
up Probably he 18 hinting thereby a
further rise in fares Recently, his
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colleague, the Railway Minister has
suggested an increase in the fare of
the first-class air-conditioned coach in
railways in such a way that it is now
higher than air fare. Will he, then,
enter into a competition and further
increase the air fare? As regards,
Shri Limaye's querry, I also find that
between Ahmedabad and Delhi the
flight is often not fully and more than
half of the caravel plane is without
any passengers on several days. The
Minister said that the passengers are
traveling in full compliment on the
major routes. Anyway, does he want
to increase the fare further?

SHRI RAJ BAHADUR: We are told
by the member that Ahmedabad Ser-
vice is not fully utilised and his ques-
tion concerns the revision of air-fares.
We already are incurring huge losses, If
we increase the fare again the losses
will go up. The whole matter is ex-
amined clostly and kept under re-
view.

SHRI AMRIT NAHATA: May 1
know from the hon. Minister as to
the proportlon of increase in cost dur-
ing the last two years and the per-
centage of increase in fares during the
last two years? Secondly I would also
like to know from him whether he is
aware that 80 per cent of the air pas-
sengers fly on expenses account out
of which half of the passengers fi:- on
government account, Whether the in-
crease in air fare and to what extent
this increase has led in the increase
of the Government air bill. Also is
he aware there s elasticity to fares
If there is a slight reduction in fares
it leads to 80 per cent occupancy. Will
it not be more profitable?

SHRI RAJ BAHADUR: From 1st
Aprll 1878 the fare was Increased by
5 per cent and from February 1074 it
wag increased by 25 per cent. So far as
occupancy is concerned a survey was
made in 1967 and it is true that the
finding wag that 78 per cent of the
people have been found to be travelling
on expense account; 15 per cent are
tourists and 10 per cent pay their own

AUGUST 23, 1974
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tare. I would like the Indian Alrlines
to stand on its own legs.

oft e flewire firg : ¥ sio wgTeT
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Recommendations of Sivaraman Com-
mittee on Handloom Industry

*476. SHRI Y. ESWARA REDDY:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have fin-
ally decided to accept the recommenda-
tions of the Sivaraman Committee on
Handloom Industry; and

(b) if so, what are the main recom-
mendations and steps being taken for
implementing the same?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) and (b). A summary of the im-
portant recommendations of the Study
Team on Handloom Industry hag al-
ready been given to the House in reply
to part (b) of Unstarred Questlon No.
746 answered on the 26th July, 1974.
The recommendations are being ex-
amined by Government. ’

SHRI Y. ESWARA REDDY: I need
not reiterate here the importance of
this vital industry the oldest in our
country, From the point of view of
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its size and the number of persons
employed, it ranks only next to agri-
culture and 1its total output is two-
thirds of the mull and power-loom sec-
tors. But the unfortunate thing is it
1s the most neglected industry and the
pohicies and declarations of the Gov-
ernment have been most superfluous,
ad hoc and contradictory more orient-
ed in favour of the textile magnates,
That 18 why they have neither pro-
vided solutions nor mutigated the
museries of handloom weavers. I would
like to know whether they are going
to accept the recommendations of the
Sivaraman Commuttee to associate the
handloom sector with the production
of standard cloth by which more and
assured employment can be made
possible

PROF D P CHATTOPADHYAYA
Regarding the difficulties of the hand-
loom sector wis-a-vis the mull sector
we are quite aware and in wview of
that last year we called for the first
time an All India Handloom Confer-
ence in September 1973 and thereafter
we appointed on 28th December the
Sivaraman Commtiee which has sub-
mutted 1ts report mn July this year. In
that report there 18 a suggestion how
handloom could be associated for the
produchon of standard cloth, We are
examinming 1t. I would like to mention
one point that the cost of production
of standard cloth by handloom sector
might be higher than mill sector There
are other considerations, So, I am not
n a position to give my final reaction
It ig being examined.

SHRI Y. ESWARA REDDY' One of

the recommendations of the study
team is:
“The production and adequate

supply of yarn to the handloom sec-
tor is a basic requirement.”.

Another recommendation 1s

“Suitable distribution channels
should be built up by State Govern-
ments to ensure proper distribution
of yarn to handloom weavers."
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Lack of this swtable distribution 1
the basic malady of the issue, Though
we may produce more, 1t 18 difficult
to send 1t to the consumer because in
between the purchaser and the con-
sumer there are the hoarders, pro-
fiteers and anti-social elements swal-
lowing the whole thing and 1increas-
ing the rmusery of the handloom
weavels So the only remedy 15 to
ensure a public distnbution machin-
ery Unless we introduce this, we
cannot supply the yarn at cheap price
ang umnterruptedly and in an assured
manner to the handloom weavers .
want to know the opinmion of Govern-
ment on the imnstitution of the public
distribution system.

PROF D P CHATTOPADHYAYA
It 15 a very sound suggestion, and it
will receive all our sympathetic con-
sideration.
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PROF D. P. CHATTOPADHYAYA"
The problem of yarn has already been
referred to by other hon Members, It
is one of the Government's policy ob-
jectives to see that more and more
yarn is made available to the decentr-
alised sector or the handloom sector.



19 Oral Answers

But the problem is, as you are perhaps
aware, cotton price has gone up con-
siderably. Cotton price in India is
now higher than the cotton price in
the world including the USA. So, i
you want to ensure, as we are in-
serested in ensuring, a fair price to the
cotton-growers, it is bound to be re-
flected somewhat in the yarn price.
But even within these constraints, our
endeavour and concern is to make yarn
available at as cheap a price as
possible to the handloom sectar.

SHRI NARSINGH NARAIN PAN-
DEY: What about standard cloth and
its export?

MR. SPEAKER: 1 disapprove of this
practice of hon. Members geiting up
again in this manner.

SHRI NARSINGH NARAIN PAN-
DEY: The hon. Minister has not replied
to all the points that I had raised, He
has replied to only one but left out
two others.

MR. SPEAKER: The hon. Member is
allowed to ask only one self-contained
question, but he has mixed so many
others in it. The supplementary ques-
tion must-be a single self-contained

questiop. But 1 find in that question
so many others are mixed up.

SHRI NARSINGH NARAIN PAN-
DEY: It is a question arising out of
the recommendation of the Sivaraman
Committee. I had referred to it in my
question.

MR. SPEAKER: Reference to the
Sivaraman Committee does not make
all the questions that he asks about
it relevant. I am not allowing it,
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PROF. D. P. CHATTOPADHYAYA:
Some of the sick mills now taken over
are in fact producing yarn for the
handloom sector, and some more mills
exclusively meant for production of
yarn are being licensed,

SHR1 JAGANNATHRAO JOSHI: 1
knew it. They are producing yarn.

But 1 want to know specifically
whether that yarn is for the hand-
loom sector.

PROF, D. P. CHATTOPADHYAYA:
I can only generally say that....
they look into the matter from a com-
mercial angle also; but consistently
with that, this ig also one of the policy
ohjectives of the NTC, namely to see
that a larger part of the production
15 made available to the weaker sec-
tion, that 18 the handloom section.

PROF. MADHU DANDAVATE: The
high powered study team on the hand-
loom industry had made several re-
commendations, two of which are such
that they need to be considered in a
phased way in the Fifth Plan. These
are: the coverage of the weavers in
active co-operative societies should be
60 per cent of the total upto the end
of the Fifth Plan period and secondly,
tor eflective development of handlooms
outside the cooperative fold an inten-
sive development scheme should be
drawn up. Units of 5,000—10,000
handlooms each in a compact geogra-
phical area should be taken up under
this scheme. Not more than 25 such
units should be takem up during the
Fitth Plan period, What concrete
steps are being worked out to imple-
ment these two important recom-
mendations?

PROF. D. P. CHATTOPADHYAYA:
About the concrete steps, it is too early
to make a commitment because we are
examining the suggestions. I can
only say that these two suggestiens
are being sympathetically considered
by us. Once we take a decision, then
the question of concrete masagures
comes up. -
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SHRI RAJA KULKARNI Has the
Sivaraman Commiitee made any re-
commendations for conversion of hand-
looms to powerlooms” If so, what 1s
Government thinking of 1t”

PROF D P CHATTOPADHYAYA
The Commuttee has stated among other
things

“Powerlooms which have taken
advantage of their favoured posi-
tion 1n the excise structure should
be brought on par with the orga-
msed mill industry and excise duty
on powerlooms cloth should be suit.
ably revised and a tax structure
evolved which will act equitably and
mn favour of the handloom sector
Also the additional revenue realised
from additional duties on power-
looms should be utilised for develop-
ment

MR SPEAKER The gquestion was
about conversion from handloom to
powerloom

PROF D P CHATTOPADHYAYA
The suggestion wag there but because
of the power shortage at this time we
are not very enthusiastic about the
position

SHRI K S CHAVDA The hand-
loom industry 1s dying or declining but
still 1t gives more employment than
any other industry except agriculture
In our country It has got a very
good potential to employ more people
Keeping in view the moumting un-
employment m the country, why 1s
Government{ not paying special atten-
tion to this industry? Yarn 15 the
bamic raw material for the handloom
industry May I know what steps Gov-
ernment wmntends to take to supply
adequate quantity of yarn at reason-
able prices to the weavers®

MR SPEAKER This 1s a spemfic
question ooncermung the Sivaraman
Committes and its recommendations
It 15 not a general question

SHRI K § CHAVDA, I have given
the background Sumply of yarn to
handloom weavers is the main thing
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Government 1s not supplying adequate
quantity of yarn 1o weavers at reason-
able prices
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SHRI K S CHAVDA One oi the
recommendations of the Sivaraman
Commuttee 1s that 3jarn should be
supplied at reasonable prices That
quest on is not replied

MR SPEAKER Why dont you
mention it in the context of the Com-
mittee s recommendations?

SHRI K 8§ CHAVDA That 15 one
of the recommendations of the Com-
mittee Why should I waste time 1n
quoting 1t

MR SPEAKER Why do you shout?
Please sit down

SHRI K S CHAVDA It is my night
to get a reply

MR SPEAKER Please sit down You
may have a right, but you have to be
relevant

SHRI K S CHAVDA 1i 15 one of
the recommendations of the Com-
mittee

MR SPEAKER Why did you not
mention 1t? Please sit down 1 am
not allowing you You are not behav-
ing properly You may invite atten-
tion, but not shout I am not prepared
to give you any chance

SHRI K 8 CHAVDA S, I am not
violating any rules.
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MR. SPEAKER: I am not allowing
it
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PROP. D. P. CHATTOPADHYAYA!:
Sir, perhaps these two recommenda-

tiong of the Sivaraman Committee
would be of interest to the hon.
Members.

“The production and adegquate sup-
ply of yarn to the handloom sector
is a basic requirement. Fifth Plan
programme should be directed to-
wards substantially augmenting the
production of yarn. Secondly, the
supply of yarn and arrangements for
the marketing of production in the
areas covered under the intensive
programme should be the main lines
of activity of the handloom finance
and trading corporations.”

Andaman and Nicobar ag Industrial
Free Zones

*479. SHRI B. V., NAIK: Wil the
umlmt of COMMERCE be pleased to
state:

(a) whether he has received any
proposals to declare the islands of
Andaman and Nicobar as industrial
free Zones; and

(b) if so, the reaction of Govern-
ment therets?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Presumably, the Hon'ble Member
is referring to the proposal for setting
up a free port in Andaman and Nicobar
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Islands. A proposal has been receiv-
ed by Government.

(b) The proposal iz under Govern-
ment’s consideration.

SHRI B. V. NAIK: I would like to
say with all humility that the presump-
tion of the hon, Minister is herepy not
confirmed. His presumption is wrong.
I had written about twelve months
back and it had been replied by his
junior colleague, Mr. George and had
been acknowledged also.

Sir, 1 would like to know whether
this free port which is under the con-
sideration of the Ministry of Com-
merce will engage itself in export or
import or in re-export, which one of
the three?

PROF. D. P. CHATTOPADHYAYA:
Sir, all these questions are now being
studied by the Trade Development
Authority. They have udertaken a
techno-economic feasibility study and
Rs. 2.83 lakhs will be allotted for that.
When that study report is made avail-
able, I can answer all these questions
in detail, But it is in an advanced
stage of preparation.

SHRI B, V. NAIK: When everything
is under consideration, it is difficult
for any hon. member to put further
questions. On at least some of the
basic points, Government will have to
make up its mind because consider-
able time has elapsed. Of course, a
free port far away from the mainland
of this country is advantageous be-
cause activities like smuggling which
are possible in Santa Cruz etc. would
not be a hazard to national economy.
But does he not consider that a mere
free port by itself, whether you export
or import or re-export by assembling
the components received in knocked
down condition, will not be sufficient
unless there is a free industrial zone
where all production activities can
take place, which is a pre-condition?

PROF. D. P. CHATTOPADHYAYA:
These are related questions, whether
Andaman and Nicobar islands have
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adequate infrastructure eic. are being
gone into. Certainly the deliberations
and discussions in the last one or two
yearg have proved that this is & pro-
ject worth studymng. Therefore, the
TDA has been given the task to go
deep Into it.

Scheme by A.R.C. for Border Area of
Punjab

*480. SHRI RAGHUNANDAN LAL
BHATIA: Will the Mmister of FIN-
ANCE be pleased to state:

(a) whether the Agricultural Re-
finance Corporation has formulated
any scheme for the Border Area of
Punjab; and

(b) 1f so, the salient features of the
scheme?

THE DEPUTY MINISTER IN, THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The Agricultural Refinance Corporation
does not formulate schemes for agri-
cultural development ab initio on its
own. Being primarily a refinancing
mstitution, 1t provides refinance for
agricultural development schemes
which are formulated primarily by its
constituent ‘eligible’ financlal institu-
tions, viz., the land development banks,
State cooperative banks and scheduled
commercial banks. The details of the
schemes formulated and implemented
by the latter institutions with Agricul-
tural Refinance Corporation’s financial
assistance in the border districts of
Gurdaspur, Amnitsar, Ferozepur and
Paridkot of Punjab are given in the
Statement laid on the Table of the Lak
Sabha,

Statement

The State Land Development Bank
has implemented six minor irrigation
achemes for installation of 10,700 shal-
low tubewells in the border districts
of Gurdaspur, Amritsar, Ferozepur
and Faridkot with Agricultural Refin-
ante Corporation’s assistance at
Rs, 673 lakhs. In addition, one dalry
scheme from a commercial bank (Cen-
tral Bank of India) with the Agri-
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cultural Reflnance Corporation’s assist-
ance at Rs. 22 lakhs has been imple-
mented,

Besides, four schemes for munor
irngation, involving Agricultural Re-
finance Corporation's assistance at
Rs. 319 lakhs, and three schemes for
land leveling and construction of
waler channels, with Agricultural Re-
finance Corporation’s assistance at
Rs. 280 lakhs, are in the process of
implementation In the border area
indicated above.

SHRI RAGHUNANDAN LAL
BHATIA: What are the criteria for
providing assistance from the Agricul-
tural Refinance Corporation?

SHRIMATI SUSHILA ROHATGI:
The basic idea of ARC is to give assist-
ance for alj agricultural development
schemes which normally would not
have been possible otherwise. There-
fore the schemes are formulated either
by the State Government or various
other finanmal institutions and the
ARC refinances them.

SHRI RAGHUNANDAN LAL
BHATIA: These three districts have
suffered heavily in the 1965 and 1971
wars with Pakistan and these are
the most neglected areas. May I know
whether scheduled commercial banks
are also putting forward amy agricul-
tural development schemes in these
areas?

SHRIMATI SUSHILA ROHATGE
Yes, Sir. I have said in the statement
that six minor irrigation schemes fot
installation of 10,700 shallow tube-
wells in Gurdaspur, Amritsar, Feroze-
pur and Faridkot have been imple-
mented with the ARC's assistance at
Rs. 673 lakhs Also, one dairy scheme
has been implemented at Rs. 22 lakhs
with ARC's assistance, Schemes are
already in progress for land levelling,
water channels and minor irrigation.

SHRE RAGHUNANDAN LAL
BHATIA: My question was whether
scheduled commercial banks have also
put forward some schemes,
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SHRIMATI SUSHILA ROHATGIL
For Punjab as a whole there are about
78 schemes.

MR. SPEAKER: He Is asking a
specific question about commercial
banks whereas you are going to other
points.

SHRI RAGHUNANDAN LAL
BHATIA: I was asking about Amrit-
sar, Ferozepur and Gurdaspur.

SHRIMATI SUSHILA ROHATGI
1 was gwving the information for
Punjab ag a whole but not for parti-
cular districts. So far as these areas
are concerned, 1 shall collect the infor-
mation, besides what has been furmsh-
<d in the statement. These are border
areas where the crops were damaged.
So, a study team had gone through
the overdues of cooperatives and some
analysis had heen made. The Study
team recommended the amendment of
the Reserve Bank of India Act in this
connection so that these things, which
do not really come under the category
of natural calamity, will also be
eligible for recelving assistance,

MR. SPEAKER: Except for the Indo-
Pak wars there are no other calamities
there.

-
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Arrest of officers of R.B.I. engaged in
re-circulation of solled Notes of
100 rupees denomination

*481. SHRI R. S§. PANDEY: Will the
Minister of FINANCE be pleased to
state:

(a) whether some officers of Re-
serve Bank of India have been arrested
for their involvement with the activi-
ties of a gang engager in re-cireula-
tion of soiled notes of 100 rupee de-
nomination;

(b) if so, the names of the arrested
persons; and

(c) the modus operandi of this gang?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c), One Shri
N. C. Jain & Coin-Note Examiner of
the Reserve Bank of India on whose
person a punched Rs. 100 Note was
found on the 27th June, 1974 was ar-
rested by the Police. Shri Jain has
been placed under suspension pending
further investigation of the circum-
stances in which he came to be in
possession of such a note, The case is
being investigated by the Police
authorities whose report has not yet
become available,
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8 K R GANESH This case was
d d only on the 27th June 1974
The investigation is in progress Police
will take some time to complete the
investigation

SHRI R S PANDEY My anxiety 1s
to sée that it 15 rot kept in cold
storage That 13 why 1 want to know
when 1t will be over

MR SPEAKER The question hour
is over

8HoRT NoOTICE QUESTION

Workers of Jamuna Colliery M P
Attacked by Gangsters

SHRI INDRAJIT GUPTA Wil
the Mimuster of STEEL AND MINES
be pleased to state

(a) whether some striking workers
of the Jamuna Colliery in Madhya
Pradesh were attackeq by armed
gangsters hired by the management
on the 8rd August, 1974,

(b) whether two workers were
killed on the spot and theiwr heads cut
off and taken away,

(¢) whether the old private-sector
management 15 still in charge of this
nationalised coal mine, and

(d) if so, what steps Government
propose to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA), (a) It
is not a fuct that the management
had Mired gangsters for attacking the
workers of Jamwna Colliery who re
sorted to Lghtening strnike without
notice, ot 3rd August, 1974 In fact
the incident took place on 30-7-1074

(b) Lives of two workmen of the
coliery were lost in the inwmdent
whosg bodues were found beheaded i1n
the neighbouring forest.

(&) Phe unt Tollery ix 5 Na-
cofifery and was started in 1980 The
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question of private sector manage
ment being incharge of this mine does
not arse

(d) The whole jssue i, under in-
vestigation by the Madhya Pradesh
QGovernment and the State Police
authorities

SHRI INDRAJIT GUPTA We are
accustomed to hearing this kind of
mcident in the private secior collierie
in the olden days But it 1s reully
most alarmung that such a thing could
have taken place in a nationalised col-
lhery 1If I had heard hum correctly,
according to him, the workers went
on a hghtnung stnke from 3rd August,
1 want to know firstly, whether it 1
not a fact that the workers went on
strike not from 3rd August but from
28th July Secondly 1s it not a fact
that i1t was not a Lghtning strike at
all and that the reason 1s, for the last
seven years, the management of this
colliery hag been refusing to imple-
ment the award of the Central Wage
Board for the mumung industry which
had laid down that the load and hLift
allowances paid to the leaders should
be counted as part of the basic wages
for computation of bonus” For seven
years, 1s 1t not a fact, the Union there,
the AITUC Umnon, has been agitating
for mmplementation of this award
and every time the State Government
and the Labour Commissioner have
given their finding mm favour of the
workers, even then the management
for seven years has refused to imple
ment 1t* Only after that, the workers
who were driven to desperation went
on sirike on the 20th July Se, it
wag not a lightmng strike by any
means

I want to know whether 1t 1= a
fact that after the strike began, the
Area Manage: of this group of col-
lieries, the Kothma Group, by name
one Mr Sen Gupta sent from the
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hig command, who is connected with
gambling dens and illicit distillation,
and he was brought there in order to
break the strike and it was he and
his gang who launched this attack on
the workers beheaded two of them
and ran away with their heads and
the headless bodies were found, ag the
Minister said, in the neishbwrlng
forest. I want to know whether
these are facts. Thege things are hap-
pening in a nationaliseq colliery.

SHRI SUBODH HANSDA: 1 do
not know about the other demands of
the workmen of thig Jamuna Colliery.
But the reason for the strike was this.
This colliery was producing about
16,000 tonnes of coal per month., One
of the mines of thig colliery, Incline
314, was closed in the year 1868 be-
cause gt that time there was no mar-
ket. Now to increase the production
of the colliery it was decided to re-
open the Jamuna Colliery. With a
view to working thig mine, the autho-
rities approached the Employment
Exchange for recruitment of work-
men for the colliery. For that pur-
pose the local Employment Exchange
sponsored certain candidates. But the
leaders of the unions objected to that.
In the Interview Board on the 28th
the representatives of the manage-
ment as well ag of the State Govern-
ment were there. And when this was
objected, the local authorities tried
to persuade the labour unions that it
was not the fault of the Interview
Board; it was not the Interview
Board which had sponsored the candi-
dates. It is the Employment Exchange
which has sponsored the candidates
and that is why the workers had gone
on strike, not because that they have
some other grievance as the hon.
Member mentioned but it was not
that the wage board award was not
implemented. The reason for the
strike was quite different.

SHRI INDRAJIT GUPTA: He has
not answersd many of the points. It
is true that in addition, the dispute
over the load and lift allowance was
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going on for seven years. As he has
nwmenﬁmeathnn—opmhgume

incline 304 is always kept closed and
is a protected area and except vehi-
cles with permits nobody is allowed
but on that day, the gate was left
deliberately to allow this gang into
the mine. They had guns, pistols,
spears and swords with them. The
evidence ig there, Two head-less
bodies were found and the heads have
been cut off and taken away. I want
to know whether the Government of
India to whom these mines belong
and whose own employees have been
butchered in this most inhuman way,
whether they just propose fo entrust
the matter to the local guthorities who
are under the influence of Afsar Al
I want to know whether a CBI  in-
quiry will be instituted and whether
any compensation will be paid in a
NCDC colliery to the families of the
people who have been killed and also
to the workers who have been
seriously injured.

Thirdly, the load and lift allowance
pending for the last seven years—
whether the management will be
asked to implement it and lastly whe-
ther anybody has been arrested in
this conection or not, I want to know.

SHRI SUBODH HANSDA: T do not
want to support this sort of incidents.
It is true that this ghastly incident
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Manager. The leader of
workers who were on a
strike wag just called to ask the
strikers to allow the loyal workers to
.go into the mines. But, unfortunate-
ly, the loyal workers wee not allow-
ed to enter the mine. Now, in the
meantime, this incident took place
and as the hon. Member has said, two
workmen were beheaded and their
bodies were thrown in a forest. Al-
.though this thing happened in the
colliery area, but it is completely a
question of law and order and for
that purpose, 10 people have been
arrested and still investigations are
going on. It may be that more peo-
Ple may be arresteq and the Stafe
Government is taking very strong ac-
tion against those people who have
gone in for such action.

Regarding the compensation, the
deceased families have already been
it is not a compensation, it is a mone-
tary help—given Rs. 1000 each and it
has also been decided that from each
of the deceased workers’ families,
one person will be given employment
in the mines,

SHRI INDRAJIT GUPTA: What
about Afsar Ali? Curiously enough he
is avoiding his name,

How will the production go on if
such things are allowed?

MR. SPEAKER: You are accusing
a8 man in his absence, I think al-
ready the case is under investigation.

-SHRI ATAL BIHARI VAJPAYEE:
He said that 10 people have been ar-
rested. He'can gay whether Afsar Ali
i:oneatthmornot. i

the

MR. SPEAKER: Yes, you can put
the question that way.

SHRI SUBODR HANSDA The
names of persons arrested are not
Wwith me here.

SHRI 8. M. BANERJEE: Afsar Ali
was geen roaming in that area with
50 many people.

15458 LS--3.
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SHRI JYOTIRMOY BOSU: Sir, a
very serious allegation has been' made
that he has been briefed by Govern-
ment. I do not know why Mem-
benwhomhareambeinlhrle!-
ed by Governmenf.



35 Orel Answers

MR. SPEAKER: Thers is no ques-
tion of anyone being briefed. When
you put a question you can also be
briefed by your party.

SHRI SUBODH HANSDA: As I
have already stated, that the N.C.D.C.
had started the load and jift scheme
allowance in 1960. Perhaps the hon.
Member was repeating as to why this
has not been implemented in all the
collieries of the N.C.D.C, It has been
mmplemented. Here the gquestion is
about Jamuna Colliery. This was
closed down in 1968. Government
wanied to increase the production.
They wanted to reopen it. In the
colliery, as per the decision taken by
Government, employment is given to
people through the Employment Ex-
change. There is no question of any
sort of rivalry among the union staff
of the collieries.

SHRIMATI M. GODFREY: This
being a nationalised mine how is it
that outside element are allowed to
come in and do all sorts of killing
and inflicting damages to the proper-
ties. Government should have taken
action against them. I would like to
know from him what protection Gov-
ernment proposes to give to the coal-
mine workers.

SHRI SUBODH HANSDA: It is in
the interest of the collieries that
gangsters are not allowed to work
in the colleries.

SHRI VASANT SATHE: Sir, a
specific  allegation has been made.

of the fact that there might have been
a lightning strike as you say it is a
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action# will not be repeated and tHose
guilty will be brought to book. How-
ever, as suggested there some
leaders of gangsters have been
brought to boek in the terest of the
confidence of the workems.

SHRI SUBODH HANSDA: As I
have already said. I condemn suth
activity that has happened in this
colliery. Already ten people have
and more will be

SHRI VASANT SATHE: You must
not spare any person. It does not
matter to which party he belongs to.

SHRI SUBODH HANSDA: This is
purely a law-and-order question and
the Government is taking all sort of
action to prevent such gsetivities in
future. The investigation is going on.

ot ww fgr®t waddy: =7 7
aw & fr ag &l vz Qg & 9’
arwy ax g€ ! wr ug 5§ oo
G 9T wrfarerrn gwen fivar o <@r
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o1 fregfcdt ww form & o E
45, e W W ! W W
¥ Wl wha wifew s fewgledt
®TE w1 wrw A% § ? wd weew a5
agt v & | war 7g A § fir Rer wagd
& fac w2 o & woit ow 37 &
gt fr § ? oot ey e kW "
® 07 T Q § | WG 77 XYW FTOIT
W ¥ wiw v F weo @ § )
Srar s 3 firmr, ot g@A T A QW
&, AT @ Amd W dro do wmo
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SHRI SUBODH HANSDA: I have
glready said the investigetion is

on and untll and unless this
vestigation is completed fhem I8
question of handing it over 1o

il?%
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€81, I do not know who this gentle-
man Afgar Alt I8, But it is true there
are some people who came with lathis
and some other weapons at 1215 hours
and this messhge was received in the
colliery that few workers have as-
sembled with lethal weapons, When
the leader of the workérs who were
on stffke wag called just to call off
the strike, at that time just at 12.15
when the talk was over, the incident
took place. The people who were
there with lethal weapons, may be
having some pipe-guns or some such
thing, fired 12 to 13 rounds as a result
of which five people were injured
and two people had died.

SHRI ATAL BIHARI VAJPAYEE:
What about the seeurity staff? I had
put a specific question, Is it =a
fact that the security staff kept on
looking? It was armed but did not
intervene.

MR BSPEAKER: The case must
be under investigation. Many things
are being said.

SHRI VASANT SATHE: This is a
fit case for the CBI

SHRI ATAL BIHARI VAJPAYEE:
It is a question of fact whether the
security staff intervened or not.

MR. SPEAKER: Was there any
sect;rity man there at that time or
not

SHRI SUBODH HANSDA: While
the tension was there, the colliery
authorities asked for help from the
police authorities. But the number
of police people that were deployed
there was inadequate; this was on
the 30th. But when it was antici-
pated that there might be some cla-
shes, agaih, some requisition was
made from the Siate Government to
send more police people there. But
by that time the incident took place.

ot wiw fagrty wvedely ;s
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MR. SPEAKER: At the colliery,
was there any security man on duty
at that tume? That is the guestion
that he is asking.

SHRI SUBODH HANSDA: I can-
not exactly say whether the secu-
rity man was there or not. But
the chief mecurity officer was not
there and he came only on the,.,

MR SPEAKER: This s under in-
vestigation; suppose it is found that
he was there or he was not there,
and the Minister says something else
here. ...

SHRI INDRAJIT GUPTA: The
point of my gquestion was this Mr.
Sathe has also mentioned that point.
In view of what has happened, we
do not have confidence in a local in-
vestigation by the Madhya Pradesh
Government. The Madhya Pradesh
Minister of Law and Jail who comes
from this district, namely the Shah-
dol district is a man reputed to be

very much hand in glove with this
Afzar AN ...
MR. SPEAKER: Order Let him

not take advantage of this to cast
some reflections on persons who are
not here.

og ¥ w g § gt o g i
ARG SR AR CE SR

They can only ask for facts but
they cannot have a debate on it.

SHRI PRIYA RANJAN DAS
MUNSHI: This incident has taken
place in the Madhya Pradesh  col-

lety....

SHRI R. §. PANDEY: Bince this
has happened in Madhya Pradesh, I
must also be given an opportunity to
ask a question.
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SHRI PRIYA RANJAN DAS
MUNSHI: For your information and
for the information of the hon.
Minister, 1 would like to submit one
thing. Immediately after the tak-
ing over of the coal mines, the troub-
le started between the trade union
leaders and the management. The
management, of course, was in the
mivate sector earlier and now in the
public sector. They were in league
with the gangsters earlier and that
is so at the present time also,

The tension started in regard to
the enlisting of the labourers in the
muster rolls I would like to know
whether it is mnot a fact that due to
pressurizing by certain political sec-
tions, whether it be the Congress or
the Communists or the CPM people,
some scction of the management had
created an almosphere in the colliery
which prevented the enlistment of the
genuine labourers in the muster roll
while only some bogus persons or
gangsters buttressing certain trade
union leaders in all the nationalised
coal mines were enrolled, Is the
hon. Mimster prepared to make an
investigation by an impartial autho-
rity other than the management in
this regard.

SHRI SUBODH HANSDA: In this
ca<e, the two parties wanted to push
their own candidates for employ-
ment....

SHRI A. P. SHARMA: Who are
they?

SHRI SUBODH HANSDA: 1 do
not want to mention that. But there
were two parties who wanted to
push their own candidates for em-
ployment. ...

SHRI PILOO MODY: Why can he
not mention the names?

EHRI SUBODH HANSDA: But for
ensuring employment to the local peo-
ple, the authorities there decided that
the recruitment should be made
through the employment exchange:
the employment exchange should
sponsor the names of the people;
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the recruitment committee which
was sét up under the management
then interviewed

When they were intérviewed and
the interview was continuing, one
of the groups objected saying that
it is wrong to allow candidates spon-
sored by the local employment ex-
change. It was in pursuance of
that objection that they called a lMght-
ning strike,

SHRT PRIYA RANJAN DAS
MUNSHI: Is he prepared to make
an investigation in all the coal
mines? Otherwise you cannot stop
this. It will go on every day.
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SHRI SUBODH HANSDA: I have
already replied. I have already said

that 10 persons have already been
arrested. The hon. member sald
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that some of these people had some
arms 1n their hands, I cannot say
now about it. Since investigation 1s
going on that will bring out whe-
ther they had any arms in their
hands.

Regarding Compensation, I have
already said that each family has
been given Rs. 1,000 as a sort of re-
hef Ti has also been decided that one
person from each family will be giv-
en a Job in the collery.

SHRI R S PANDEY I do not want
10 make 1t a political or regional
1ssue But there 1s an Important
and cogent question to which 1 want
a categorical answer What protec-
tion are you going to give to those
workers awho are working in the
colliery? Rivalry 15  bound to be
there  There may be two or three
ttade umons It was a very old and
common practice mn the private sec-

tot to engage gangslers But after
nationalisation this {1armshes our
good name and fame and the very

purpose of nationalhisation is defeated
1if any worker is to be butchered like
this So I want to know whether
after nationalisation you have made
arrangem=nt for giving proper jro-
tection to the workers who are work-
ng

SHRI SUBODH HANSDA-
already said that the workers are
protected Without the assistance
of the State Government, it is not
possible to keep the law and order
problem in a very safe position.

I have

As regards the working of the
mines, there is complete normalcy
in the mines where this incident
took place and the mine is work-
ing normally

SHRI DINEN BHATTACHARYYA:
Sir, Mr. Das Munshi has put a very
Televant question. All trouble start-
ed with the enrtiment of the work-
erg after nationdMsation. My speci-
fic question is, what has the Gov-
ernment done upifll now with re-
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gard to enrolment of actual work-
ers who were working before nationa-
lisation. Secondly, he has men-
tioned that ten or twelve persons have
been arrested Who are they? So
far as our information goes, they are
all outsiders headed by Afsar Al.
How 1s it that these persons were
allowed to enter the coal mines when
there 1s secunity posted at the gate
Outsiders cannot enter the colhery
which is a protected place @ What 18
the answer?

SHRI SUBODH HANSDA Sir, 1e-
gardmg the enrolment of genuire
wo kers, the question 15 too gen-
eral This 1s a colliery owned hy
the NCDC There 1s no question of
enrolment of genuine workeis As
regaids the other point which the
hon Member has raised, I have no
mfermation whether the secunity man
was present on the spot or not So
I cannot off hand say

SHRI VASANT
<hould have got that

SATHE: You
mformation

SHRI BHOGENDRA JHA:- Sir,
the reply of the Minister reveals a
disappointing state of affair Fiom
the picture he has presented, 1t seems
that the dispute was beiween the
loyal workers and the woikers ywho
were on stitke If this 15 the reply,
then, this amounts to 1educing tle
investigation and enquuy into abig
crime  Therefore, Sir, I would like
to know whether the Management
iself had brought these criminals
from outside, against the stnking
WorKers. I would like to know.
whether the Mimster has any In-
formation on this or not I would
also hike to know whether it is a
fact, when he wvisited the mine, the
main killer Asaf Ali was with him
and due to that the local officials of
Madhya Pradesh had no courage to
arrest him because a Central Minister
was with him, with the accused. I
would like to know about this.

MR SPEAKER: Don’t bring in the
names of persons who ave not in the
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House. This is not the practice in
the Hoyse. You are mentigning the
names of sons who are outside the
House. e investigation i3 already
going on.

SHRI BHOGENDRA JHA: I want
to know a simple thing whether the
Minister is aware of the fact that the
main killer was with him. I would
also like to know whether any action
bas been taken against the Manage-
ment who have got these murders
committed. My another question is,
as put by Mr. Indrajit Gupta, whether
any compensation is proposed to be
given or not.

SHRI SUBODH HANSDA: Regard-
ing his first question, I should say
‘No’. This is because, the authorities
had not allowed any person from out-
side. It is in the interest of the Mines
Authority that they should have no
person from outside. Secondly, he
askeq whether Afsar Ali or somebody
was with me. I do not know. I have
not visited the mines, The Madhya
Prac‘lesh Minister visited that colliery.
I do not know whether that gentle-
man was with him or not. As regards
compensation, these workera died not
mside the mines or while working,
The question of compensation does
not arise. We have given monetary
help to their families.

Wt g W v : & g
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qug w1 T § 7 wear ¥ i fawi
arz o Kot w faceard gl aor feat
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MR, SPEAKER: You are putting
questions as i the minister is a wit-
vegs in a coyrt. It is not in the
interest of the enquiry itself,
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SHRI N. SREEKANTAN NAIR: The
hon. Minister stated in his reply that
in order to recruit the local people
the employment exchange was con-
sulted. Is he aware of the fact that
whether it is a public sector or private
sector undertaking, under section
25(b) of the Industrial Disputes Act
the first priority has to be given to
the retrenched workers? Will he and
his Government at least in future
follow this principle, instead of being
parochial and trying to be political in
recruiting local people?

SHRI SUBODH HANSDA: This
mine was closed in 1888. So, there is
ng question of retrenched workers.

SHRI INDRAJIT GUPTA: There
were workers who worked before the
closure.

SHRI SUBODH HANSDA: Most of
the workers have been absorbed in the
other mine. Here it is & question of
recruiting pew people for the new
mine which was going to be opened
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WRITTEN ANSWERS TO
QUESTIONS

50 Tep Incosmne Tax Payers ja UP.

*488. SHRI SARJOO PANDEY: Will
the Minister of FINANCE be pleased
to gtate:

(a} the nemes of 50 Income-tax
payers paying the largest amount of
Income-tax i UP., and the amounts
of tax they paid in 1972-73;

(b) the names of 50 biggest In-
come-tax defaulters in U.P, and the
amount due from them in the same
year;

(c) the total Income-tax arrears in
UP 1in 1972-73; and

(d) the steps taken to realise these
arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R GANESH)' (a) The requisite in-
formation is given in Statement ‘A’
laid on the Table of the House
[Placed in Library See No LT-82607
74)

(b) The requisite information 1s
given in Statement ‘B’ laid on the
Table of the House [Placed m
Library. See No LT-8280/74]

(c) The amoynt of gross and net
anears of dIncome-tax (indluding
Corporation-tax) outstanding as on
81st Marchy 1978 m the charges of
Commussioners of Income-tax, Kanpur
I and IT and Lucknow is as follows —

Commissioner’s Arrears outsta iding
Charge ason 31-3-1973¢
Gross Net
(In crores of Rsl)
Kanpur—I & II 20.60 1133
Lucknow 12.33 667

Reasonwise break-up of these gross
amd met erresrs is given in Statement
‘© Wil e toe Tabde of the Bowse
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(d) All steps provided in law, mn-
cluding the {ollowing, have been
taken and are being taken depending
upon the facts and circumstances of
each case:—

(1) Levy of penalty u/s 221 of the
Income-tax Act, 1961 for non-
payment of tax.

(2) Attachment of money due to
the assessee u/s 226(3).

(3) Attachment of money in
courts u/s 226(4).

(¢) Distraint and sale of movable
property u/s 226(5).

(5) Issuge of Recovery Certificate
u/s 222

(6) Attachment/sale of movable/
immovable property

(T) Detention of assessee in Civil
Prison

Further, with effect from 5th August
1974, the number of Commissioners of
Income-tax 1n UP has been increased
fiom 3 to 5—3 at Kanpur and 2 at
Lucknow

Ag a result of various steps taken
the collection/reduction out of the
arreals indicated under (c) above is
as follows'—

Commscioner's Cash collectionireduc-
Charge 1son 1n arrears during
1973-74-
(In crores of Rs.)
Kanpur—I & II 1098
Luckn ,» 456

[— -

gxport of Pepper to US A,

*470. SHRI C JANARDHANAN'
Wil the Minister of COMMERCE
be pleased to state:

(a) whether Pepper exports to the
United Stateg remainéd suspended for
over two months, causing grave con-
cern to many small scale traders;

(b) it g0, e yreastny thereof;
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(¢) whether Government are aware
that the Export Promotion Council is
dealing with only large scale ex-
porters neglecting the small iraders
and producers of Pepper; and

(d) it so, the steps proposed to be
taken to save the small traders?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) During the months of April—June
1974 U.S.A. did not buy any Pepper
from India.

(b) This was due to the insistence
of exporters of Pepper in India to
limit their liability for payment of
cleaning charges to 2 eents per 1b. in
the event of detention of Pepper in
any U.S. pori by the Food and Druga
Administration of US.A. U.S.A. has
now started buying Pepper on the
above condition,

(c) No, Sir. The Spices Export
Promotion Council has both large and
small scale exporters as its members,

(d) Does not arise.

Evasion of Taxes by rich Agricul-
turists

*471. SHRI K. LAKKAPPA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether it has come to the
notice of Government that the rich
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agriculturists and farmers evade tax-
es on large scale; and

(b) whether the ratio of oontribu-
tion of direct taxes in  agricultural
field to national income has come
down drastically?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). Agricul-
turists are liable to the following

direct taxes levied by the Central
Government:
(1) Wealth-tax on agricultural
land;
(2) Gift-tax on gifts of agricul-
tural land;

(3) Estate duty in respect of agri-
cultural land if the Legis-
lature of the State has passed
a Resolution to that effect.

Income-tax is not leviable on agricul-
tural income. Agricultural income is
includeble only for determining the
rate of tax on other income from the
assessment year 1974-75 onwards.

2. The other taxes like land reve-
nue and agricultural income-tax are
the concern of the State Governments,

8 The direct taxes (excluding Gift-
tax on agricultural land) collected
from the agriculturaT$®ttor during the
years 1970-71, 1871-72 and 1972-73
wers as under:—

(Figures in crores of Rupees)

Wealth  Estate Land Agricul- Total National Col. 6
FW tax on Duty  Revenue tural income at :npﬂ'-
ear agricul-  on agri~ Income current
! rurel Iand al.allgrd Tax prices ofcl:fay.
I 2 3 4 5 6 7
970-71 09 87 120°8 105 132°26 34279 *39
1971-72 ‘9 11 102°2 12'9 116°70 36070 +33
197273 . ‘72 1'46 107°3 149 12438 38573 ‘32
NOTS t=~The tax callectad on dgmhnlhdhmw-ﬂﬁsndhm
L figures.

the same is not included in

sbove
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It would thus be seen that the pro-
portion of Central taxes to the total
taxes on agriculturists and farmers is
very small

The sbove figures show that the
ratio of direct taxes from the agricul-
tural sector to the national income has
come down marginally duning the
three year period commencing from
187071,

Export of Handicraft Goods

+472 SHRI ANADI CHARAN DAS:
Will the Mister of COMMERCE be
pleased to state:

(a) the particulars of handicraft
goods exported by India during 1873-
74, and

(b) the total value thereof?

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)
(a) and (b) A statement is laid on
ithe Table of the House

Statement

FExports of Handwrafts (other than Gem
m )}mﬂm) durng 1973-74

Name of item Vn.il.te n ({g.; lakhs)

wvisional)

—

1. Woollen carpets, rugs and

mm“?m'. . 3352 72
2 Artmewlwares, , . TI058 85
3 Woodwares , ., ., S71o2
4 Hand printed textiles and
scarves. : . . 493 61
5. Imstation Jewellery , ., 22813
6 Shawls as artwares . 28 x0
7. Zan s s+ o+ o« O3 5I
8, Ivory products . . ar43
> o™ ™ waw
10, Embroideredgoods. , . 23703
11, Miscellaneous bandicrafts . 787 44
Tormw ., . . G018
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Tourism Development in Tami]l Nada

*4713 SHRI MUHAMMED SHERIFF-
Will the Mimster of TOURISM AND
CIVIL AVIATION be pleased to
state

(a) the total outlay ganctioned 1n
the Central Sector on tourism deve-
lopment in Tamil Nadu during the
Foutth Five Year Plan, and

(b) the total amount spent on each
stheme and project?

ITHE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR SAROJINI
MAHISHI) (a) and (b) A statement
15 laid on the Table of the House

[Placed wn Library See No LT-8261/
4]

Bursun' of Tyres of Planes while
Landing at Palam Airport

‘477 SHRI P K DEO Wil the
Minscter of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the tyres of certamn
Planes had burst while landing at
Palam Aurport recently,

(b) if 30, whether any ingquiry has
been made into the use of defective
tyres  thereby endangering the life
of the passengers, and

(e) if so, the findings of such in-
quiry”

THE MINISTER OF TOURISM
AND CIVIL: AVIATION (SHRI RAJ
BAHADUR) (a) Dunng the year
1874 one such case has occurreg at
Palam Airport The port outer man
whee] tyre of an Indian Airhnes Boe-
g 737 burst during landing at Palam
airport on May 28, 1974 The sreraft
was on & traiming flight

(b) and (c). The incident is being
enquired into by a Board of Invesh-
guation and the report is awaited,
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Payment to Depositors g¢ New Citlzen
Bask of Mdly us 3 result of Its
amalgamation with Bank of Baroda

*478, SHRI SHANKER RAO SA-
VAN1T: Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. 4229 on
the 22nd March, 1874 _regarding
amalgamation of New Citizen Bank
of India with the Bank of Baroda and
state:

(a) whether under the scheme of
amalgamation the depositors of the
New Citizen Bank of India were to
be paid in full within 12 years;

(b) it so, why they have not been
paid in full; and

(c) when are they likely to get the
last imstalment of their dues and to
what extent will they be paid?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c¢). The scheme of amalgama-
tion of the New Citizen Bank of India
Ltd. with Bank of Baroda does not
provide that the depositors of the New
Citizen Bank of India shall be paid
in full within 12 years. The scheme
provides that on the expiry of 12
yearg from the date on which it came
into force, Bank of Baroda shall make,
in consultation with the Reserve Bank
of India, a final valuation of the
assets remaining to be realised, and
distribute the net surplus pro rata to
the depositors, Acecordingly, Bank of
Baroda has submitted to the Reserve
Bank its final valuation report. The
report is under consideration of the
Reserve Bank and the Reserve Bank
will be advising before long the Bank
of Baroda the final pro rota payment
fo be made to the depositors.

Memorandum sgbmitied by All India

Manufactprers’ Organisaiiols regar-

ding Credii Squessy imposed by Biste
Bank of India

*422 SHRI RAM SHEKHAR
PRASAD SINGH: WHI the Minister of
FINANCE be pleased to state:

(a) whethey All India Mpoufac-
turers' Qrganfaations have sabmithed
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a memorandum {o the Prise Minisier
and to him regarding cash credit
sgueeze imposed by the State Baak
of India from 12th July, 1074 on all
the gmall scale units dealing with it;

{b) it so, their main submissions;

(¢) whether Gevernment have
considered them; and

(d) it mo, with what resuit?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAOQO CHAVAN):
(a) to (d), Yes, Sir. Some weeks
back Government hag receiveq a
letter from Chairman, Small Scale
Industries Wing, All India Manuac-
turers Organisation, New Delhi, in
which the writer had referred to tl.e
State Bank of India's pegging of the
credit limits to the levels as existing
on July 12, 1974, and had expressed
the view that this would hurt the
small scale industries sector badly.
His suggestion was that if a freeze of
this type was essential it gshould have
been phased out over a period of say
three years or so and that it should
not have been applied to the new ap-
plicants.

The State Bank of India has report-
ed that as part of the policy of the
credit restraint the Central Office of
the State Bank had advised various
circle managements to see that the
tota]l advances in the circles dig not
exceed 12th July level. The intention
was that within the total circle levels
adjustments could be made between
one gector and another and as between
one account and another. It was not
the intention that a blanket freeze
should be applied on individua]l ac-
counts. When it came to the notice
of the Ceniral Office that the instruc-
tions had not been correctly interpre-
ted in certain offices, detailed clari-
flestions were immedistety issued ex-
plaining the pelicy.

The State Bank of India has further
reported that the pesition relsting to:
small-scale industries is as follows:

(i) No restrictions whatsoever
have been placed on ac-
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(ii) In regard to limits between
Rs., 2 lakhs and 10 lakhs,
instructions gre that credit
requests shouly be subjected
to stricter gerutiny.

(iii) Cases of advance Umits in
excess of Rs, 10 lakhs relate
to the large borrowerg in the

Impert o¢ Dry Fruolts

*483, SHRI M. KATHAMUTHU:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government propose
to import dry fruits from Afghanistan
in order to develop the economic ties
with that eountry;

(b) if so, the broad features thereof
and the nature of the trade envisaged;
and

(c) whether Government propose
to bap the import of dry fruits in view
of the present chortage of foreign

exchange?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) to (). Imports of dry fruits frem
Afghamistan are being allowed every
year under the bilateral Trade Ar-
rangement with that country. These
are required to be counter balanced by
export of parmissible Indiag goods of
equivalent valye to that cquntry. The
::i&v ‘for import of dry Iruits during

Sale of Inftan Tea in World Market

*484, SHRI BHOGENDRA JHA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether in the world tea
market the malti-national corpora-
tions are obstructing the sale of
Indian #ea;

(b) if so, the particulars thereof;
and

(c) what steps Government have
taken to sell tea in the world market
inspite of this obstruction?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) No, Sir.

(b) Does not arise,

(c) In order to promote tea exports
Government have taken the foHowing

steps:—

(1) Promotional activities by the
Tea Board’s offices established
in London, New York, Cairo,
Brussels and Sydney to create
greater possibility for export
of Indian tea various tradi-
tional and new markeis

(2) Promotion of special packs of
Indian tea in selected markets
abroad with the cooperation of
the local blenders/packers.

(3) Advertisement through appro-
priste media of publicity in
countries abroad.

(4) Participation in Trade Fairs
and exhibitions.

(5) Exchange visits of traders and
experts to promote the inter-
est of tea.

(6) Activiating the Tea Trading
Gorporation in the Public Sec-
tor for export of packeted and
blendeg teas.

1) Particlpation in Generi¢ Pro-

- motion aleng with -other tea

T courtriey and Tocal
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tea trade in importing coun-
tries to increase consumption
of tea as a beverage vis-a-vis
other soff drinks.

Sizing Machines imported by S. T. C.

*485. DR. H, P. SHARMA: Will the
Minister of COMMERCE be pleased to
state the steps taken to gainfully uti-
lise the six Sizing machines imported
by the State Trading Corporation
about seven years ago on behalf of
Messrs, Rayex India Limited at a cost
of about Rs, 60 lakhs which are still
lying in the godown of the State Trad-
ing Corporation as scrap?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Six  Sizing machines were im-
ported by STC on behalf of M/s.
Rayex (India) Limited, a Sub-
sidiary of the Silk & Rayon Tex.
tiles Export Promotion Council, in
1965. As M/s. Rayex (India) Limited
did not take delivery of these machi-
nes, STC took steps in 1972 to sell
them to umts with highest exports
performance in 1068-69, ang 1969-70.
M/s, Raj Ratna Silk Mills, Bombay
and M/s. Madhu Warp Kmtting In-
dustries, Bombay filed writ petitions in
the Bombay and Delhi High Courts
respectively against the choice of
parties to whom the machineg were be-
g offered for salee. The Bombay
High Court has vacated injunction on
sale of 4 machines on 8th March 1973.
The Delhi High Court has wvacated
injunctions on sale of all the machines
on 25th March, 1974, STC has there-
fore offered 4 machines for sale to top
four exporting units. Their response
ig awaited.

Dovelopment of Tourist Centres in
Gujarat

*486. SHRI ARVIND M. PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are consi-
dering the question of development of
scme of the existing and new Centres
of tourist attraction in Gujarat State:

AUGUST 23, 1974
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(b) if so0, the amount earmarked for
the purpose during the year 1974-75;
and

(c) the names of the new Centres
which are to be developed?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI.
SHI): (a) to (¢). Due to the cons-
traint on resources and the cut in the
budget of the Department of Tourism,
only the spill-over schemes from the
Fourth Plan sre being taken up for
completion mn Gujarat during 1974-75.
The schemes comprise the construc-
tion of a Tourist Bungalow at Porban-
der, a Youth Hostel at Gandhinagar
and a forest lodge in the Sassangir
‘Wild Life Sanctuary. A provision of
Rs. 7.26 lakhs has been made for this
purpose 1n the Budget Estimaties for
1074-75. The new schemes to be taken
up by the Department of Tourism dur-
ing the Fifth Plan have not been
finalised’ so far. The India Tourism
Development Corporation proposes to
set up a hotel and transport unit at
Ahmedabad in the Fifth Plan subject
to the availability of funds.

Export Earningg from Tea

*487. SHRI B. S. BHAURA: Will
the Minister of COMMERCE be
pleased to state:

(a) the estimated amount of earn-
ing expected from the Tea exports
during the year 1974-75;

- (b) whether the Central Trade
Union Organisations concerned with
the tea industry have demandled com-
plete abolition of the present auction
system which offers wide elbow room
to multinational companies to deprive
the country of a fair price for tea;
and

(¢) it go, the broad features thereof
and Government's response thereto?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Rs. 174 crores.



§7 . Written Answers DBHADRA 1, 1896 (SAKA)

. (b) No Sir.
(¢) Does not arise.

Export of handicraft goods

3309, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleased to state the total
value of handicraft goods exported
during 1973-74 alongwith the names of
itemsg exported?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Total value of handicraft items (other
than gem and jewellery) exported dur-
ing 1973-74 amounted to Rs. 6030.18
lakhs as per details given below:

Name of Item Value in
' s. lakhs)
Provisio-

- nal

1. Woollen carpets, rugs and
druggets [mdwdmg .the

namdhas . 2352'72
2. Art metalwares . . 1058-8s
Woodwares & . 571°02

4. ':taﬂdprfmeclm:dh and ’
scarves. | . . j 493+ 61
5. Imitation imel.l:?] . . 228-13
6. Shawls as ertwares - 28-10
7 Zai , . . , 10351
8. Ivory products . . 2743

.9. Carpets,rugsanddunies .
etc, of cotton. , . . 142° 29
1o, Embtoidered goods. , . 237'08
11. Miscellaneous handicrafts. , 787 44
ToraL : " . " . 6030 18"

Drug Lawy to check Production and
use of Narcoticg

3310. SHRI P, VENKATASUBBAI-
AH: Wil the Minlster of FINANCE
be pleased to state:

(a) whether Government have any
proposaly to tighten the drug laws
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to keep a watch on the growth, pro-
duction, sale and use of marcotics;

(b) i go, the nlient featureg there-
of; and

(¢) the steps proposed to be taken
in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (¢). The Gov-
ernment is actively considering to
amend and consolidate the existing
laws relating to narcoticgs and other
dangerous drugs. The proposed legis-
lation is intended to impose a stricter
control on Production, Sale and use of
narcotic drugs and to provide deter-
rent punishment to offenders.

Incentives to Rubber Growers

3311. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
COMMERCE be pleased to state:

(a) what incentive has been given
to rubber growers for more pmduc.
tion; and

(b) the allocation made by Govern-
ment for rubber development pro--
gramme during Fifth Five Year Plan?

THE MINISTEF. OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) The following incentiveg are given
to the rubber growers for increasing
produ~tion :

() Granting subsidy for replant-
ing old and low yielding rub-
ber trees with high yielding
planting materials.

(ii) Granting loans for expanding
the existing holdings to econo-

+ mic units and thelr mainten-
ance.

(iii) Distributing
planting material.

(iv) Distributing fertilizers and
. fungicides at concessional
rates. :

high-yielding
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(v) Granting loans to Co-operative
societies for purchasing and
distributing rubber rollerg to
members or to grant leans to
members for purchasing rol-
lers for processing rubber.

(vi) Granting subsidy to Co-opera-
tive societies/small growers
for construction of smoke-
houses for processing rubber.

(vii) Granting Financial Assistance
as share capital and working
capital to Marketing Socletles
undertaking marketing of rub-
ber.

(viil) Free technical advice to the

growers on all aspects of rub-
ber cultivation ang processing.

(b) Rs. 18.5 erores.

Alleged Irregular Advances made by
New Indla Assurance Coempany to
Messrs Ratansi Mulji

3312. SHRT MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have been
informed about the ixregular advances
made by the New India Assurance
Company to Messrs Ratansi Mulji for
purchasing shares in evder to acquire
control of Gold Mokur ang Finlay
Mills, Bombay; and

(b) whether the Department of
Company Affairs propose to order a
probe into these irregular and un-
healthy practices and ask Government
to issue directions to nationalise
banks and Insurance Companies not
to allow the bank funds and the in.
surance funds to be used for the pur-
Poses of seizing tomtrod of compenies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b). The
New India Assurance Company did not
make any advances to Messsy Retansi
Mulii am¢ Co., for purchastng shares
of Golg Mohur angq Finlay Mtfls, Bom-

AUGUST 28, 1074
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bay. The said Company however, did
issue an indemnity poliey on 24th Sep-
tember, 1968, valid for a period of five
years, on behalf of Messrs Ratansi
Mulji in favour of Messrs James Finlay
ang Co. Ltd, Glasgow for a sum of
Rs. 94.82 lacs. This indemnity policy
was cancelled on due date in 1973 on
fulfilment of obligations by Messrs
Ratansi Mulji as enjoined under the
policy.

The indemnity policy issueq wag in
keeping with the Company’ under-
uwriting policy for such risk.  After
nationalisation the subsidiaries of the
G.LC. bave pending detailed review.
discontinued issuing pure financial
guarantees for deferred payments etc.

Export of Trueky to Nepal

3313. SHRI BISHWANATH JHUN-
JHUNWALA: Wul the Minister of
COMMERCE be pleased to state:

(a) whether Government are con-
sidering to impose a curb on the
export of trucks to Nepal: and

(b) whether any decision has been
taken in this regard; if so, the reasons
therefor?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). Export of trucks to Nepal
is subject to annual allocations of quota
and Government are not contemplating
any change in the policy in this re-
gard.

Reserve Bank Credit Squees, on
Food Procurement Drive

3315. SHRI MADHU LIMAYE: Wil
the Minister of FINANCE be pleased
to state:

(a) whether fhe Reserve Bank
credit squeere has affected the food
yrocurement drive;

(b) whether the Reserve Bank has
gince made any concessions to the
commercial banks; snd

{e) H so, the naturs therdoft
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN).
(a) No, Bir. The present arrangement
provide for the fixation of adeguate
hmits for bank credit for food procure.
ment operations by public agencies, For
this purpose the Reserve Bank of India
has organised a consortium of com-
mercCial banks, the leader of the con-
sortium being the State Bank of India.
The limits are determined on the basis
of realistic assessment made at the
beginning of each crop season after
consulting the appropriate agencies
concerned with procurement opera-
iion.

(b) and (c). Currently the Reserve
Bank provides refinance fo the banks
at the bank rate for food procurement
advanceg 1n excess of Rs. 400 crores.
The borrowings by commercial banks
from the Reserve Bank under limits fix~
eg for food refinance do not affect the
net liqudity ratio of the borrowing
banks, thus giving them some benefit
mn the cost of such borrowings Al-
though the mmumum lending rate
prescribed by the Reserve Bank 1s cur-
rently 125 per cent, in respect of food
procurement credit the rate of interest
to be charged by the banks from the
Food Corporation of India has been
fixed at 11 per cent and that to be
charged from State Governments and
other food procurement agencies at 12
per cent.

Lioentes for Import of Weslle, Rage
to ST.C,

3316. SHRI MADHU LIMAYE: Wil
the Minister of COMMERCE be pleased
to state

(n) whether fresh licences have
been given for import of woollan regs
to the State Trading Corporation;

(b) whether any consignment has
‘been detained on the ground that rags
were not mutilated fully as per the

“import regulations;

(c) whether these consignments
have since Yeen cleaved;
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(d) whether any additional charges
had to be paid to the Port Trust for
not elearing the rags in time; and

(e) if so, the magnitude of these
additional charges?

THE MINISTER OF COMMERCE
(PROF. D. P. CuaTTOPADHYAYA)
(a) Although no licence for import of
woollen rags has been given to State
Trading Corporation recently, there
has been no ban on import of rags
which are the raw material for the
shoddy woollen industry and the im-
port of which 15 canalised through the
State Trading Corporation

(b) Yes, Sir.

(c) The detained consignments are
under clearance after mutilation of
woollen rags to be undertaken by STC
under the supervision of Officers of
the Textile Commissioner, Jt. Chief
Controller of Imports ang Exports at
the ports, under the overall surveil-
lance of the Customs authorities

(d) Under the Rules demurrage
charges are payable to the Port Trust
after the expiry of four days allowed
free of charge under the Docks Scale
of rates

(e) The demurrage chargesg are pay-
able at the rate of Rs. 12.50 per ionne
per day after the expiry of free period
subject to the following concessions: —

(1) No demurrage is chargeable for
the periog the goods are detained for
analytical test by the Customs.

(1) Demurrage charges are payable
at the following rafes for the perwnd
the goods are detained for completion
of mmport trade control formahties and
a certificate to that effect is 1ssued by
the Collector of Customs —

(a) 1/6th the normal demurrage
for the first 60 days after the
expiry of the free period

(b} 1/3rd the normal demurrage
for the next 30 days

{e) 1/2nd the mormal demurrage
for the next 30 days.
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{d) 2/5rd the normal demurrage

for the next 3 days.
(e) Full demurrage thereafter.

Development of Tourism in Kerala

3317. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the main features of the
schemes for development of tourism
submitted by Kerala Government to
the Centre and the schemes sanctioned
out of them during the Fourth Five
Year Plan period;

(b) the total amount sanctioned for

the purpose and the amount spent
up-to-date, scheme-wise; and
(c) the broad outlines of the pro-

posals of the State Government for
development of tourism in the State
in the Fifth Five Year Plan period,
the proposals accepted out of them by
the Central Government angq the

amount sanctioned for these proposals
Scheme-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHD): (a) Besides the continuance of
the integrated gevelopment of Kovalam
the tourism schemes proposed for
inclusion 1n the Central Sector by
the Kerala Government during the
Fourth Plan comprisedq the construc
tion of a multi-storeyed hotel at Erma-
kulam, a Youth Hostel at Trivandrum,
cottages in the Bolghatty Palace pre-
mises, a restaurant and additional
facilities at Thekkady, provision of
launches at Cochin and Lake Periyar
besides grant-in-aid for the Kerala
Tourist Week. Of these the construc-
tion of a Youth Hostel at Trivandrum
in addition to the continued develop-
ment of Kovalam beach resort were
included in the tourism schemes taken
up n the Central Sector.

(b) The outlay approved for the
schemeg and the expenditure incurred
on them during the Fourth Plan period
are as follows:—

AUGUST 23, 1074
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Department f Outlay Expenditure
Tourism approved  incurred
(Rs. in lakhs)
1. Kgvalam Beach
Resort B6-s8 31+8c
2. Youth Hostel
at Trivandrum 2.8¢ 0.94
India Tourism Development
Corporation
1. Kovalam Hotel
(4-star) 115'00 7377
2. Kuovalam Grove
(cottages) 20,00 39 .31
Total 224 43 145.83

(¢) The tourism schemes proposed by
the State Government for being taken
up in the Central Sector during the
Fifth Plan include (a) the conversion
of the Trivandrum Airport into an
international Airport and location of
a néw Airport at Cochin (b) construce
tion of a Marine Drive from Veli to
Kovalam, and (¢) the development of
Periyar Wilg Life Sanctuary, Kumara-
kam and Fzhumalai as tourist centres.
It is, however proposed to take up
expansion of the Trivandrum aero-
drome at an estimated cost of Rs. 65
lakhs, further development of the
Kovalam beach resort for which an
outlay of Rs. 360 lakhs has been pro-
posed and the completion of the Youth
Hostel at Trivandrum (Rs. 2.85 lakhs)
in the Central Sector during the Fifth
Five Year Plan.

Smuggling on India-Bangiadesh
Border

3318. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANCE be pleased to state:

(a) the commodities which are
being smuggled to and from Bangla-

L

(b) the value of smuggled commo-
dities seized from there during 1971~
72, 1872-73 and 1973-74; and
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(c) what is the modus-operandi of
these smugglers?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Goods
of third couatry origin such as clov=-
es, cinnamon, camphor, ball bearings,
chemicals, watches, fountain pens,
blades, and synthetic yarn and goods
of Bangladesh origin like poultry
products, fish, hides and skins, hve
stock, pulses, chillies, garlie, tama-
rind, jute, gunny bags, currency etc.,
are mainly smuggled into India from
Rangladesh. Goods smuggled from
India to Bangladesh consisti mainly
of textiles, readymade garments, cot-
torn yarn, bin leaves, catechu, betel
leaves, fresh fruite, tazpata, mustard
oil, salt, glass bangles, iron nails, me-
dicines and several other varieties of
stationery and luxury goods etc.

(b) The information is being col-
lected and will be laid on the Table
of the House as soon as possible.

(¢) No special modus operandi
adopted by the smugglers has come
to the notice of the Government.
Goods are smuggled by head loads,
cyeles, carts, country boats, by con-
cealing in trucks carrying trade
goods and by concealment on per-
son.

Development of Rubber Industry

3310. SHRIMATI BHARGAV! THAN-
KAPPAN: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government have taken
measures for the development of
rubber jndustry in the country;

(b) whether some research pro-
grammes have also been taken up to
popularise it through extension works;
and

(e) if so, the particulars thereof
and the amount of money which has
been granted, State-wise for research
programmes?

1845 Ls—4.
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THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADH-
YAYA): (a) and (b). Yes, Bir.

(c) The following Research Pro-
grammes have been taken up by the
Rubber Board for popularising
through extension works:—

(i) Technical advice and training
in tapping is given.

(it) Results of etheral stimula-
tion are being popularised
through extension works,

(111) Manunal recommendations
based on Research Program-
mes on nutritional require-
ments of the crop are made,

(iv) Research investigation on
cultivation practices are be-
ing carried out.

(v) A refresher course tor rub-
ber estate supervisory is be-
ing orgamised.

(vi) All diseases and pest prob-
lems causing crop losses, are
investigated anqd remedial
measures recommended; and

Research work on reducing
cost of plant protection ope-
rations are being carried
out and new recommenda-
tions popularised.

2. The total amount of Rs.
13,97,800 was sanctioned for Research
Programmes during the year 1973-74,
and a provision of Rs, 18,86,300 has
been sanctioned for this purpose for
the year 1074-75. Such allocations
are not made State-wise.

(vii)

Participation in Exhibition by Marine
Products Export Development
Authority

3320 SHRI D P JADEJA:
SHRI ARVIND M. PATEL:
Will the Munster of COMMERCE
be pleased 1o state:

(n) whether the Marine Products
Export Development Authority estab-
lished on the 16th August, 1872 with
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headquarters at Cochin has participat-
ed in any fairs or exhibitions organis-
ed in foreign countries during the
vear 1973-74; and

(b) if so, the countries in which the
Authority participated and the impact
it has made in popularising the image
of Indian marine products?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYA-
YA): (a) Yes, Sir.

(L) The Marine Products Export
Development Authority  participated
in thirteen fairs abroad in all—two
fairs in Italy, one each in Japan,
France, Singapore, Spain, Indonesia,
Tanzenia, New Zealand, Algeria,
Kenya, Peru and Venezula. The par-
ticipation in these fairs alongwith
other publicity measures have comn-
tributed to greater and wider aware=
ness of Indian traditional and non-
{radilional marine products abroad
resulting in substantial improvement
in exports and development of new
markets and development of markets
for new products like frozen fish,
Squilla tails, Canned fish fillets and
fishmeal,

Visit by Indian Trade Team to S.E.
Ahhl

3321. SHRI PURUSHOTTAM
KAKODKAR:
SHRI D, D. DESAI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether three Indian trade
teums were sent to South East Africa
by the Federation of Indian Export
Organisations; and

(b) if so, the purpose of the visit?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYA-
YA): (a) No, Sir. The Federa-
tion did, however, send two sales~-
cum-study teams and one {eam of
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Consultants to some countries iz
East Asia and the Pacific.

(b) The purpose of these visits was
to study the market poteutial for a
number of products and services and,
if possible, to make on-the-spot
sales,

Collection of Direct Taxeg

3322. SHRI D. D. DESAI:
SHRI SHRIKISHAN MODI;
SHRI RAGHUNANDAN LAL
BHATIA;

Will the Minister of FINANCE be
pleascd to state:

(a) the toial amount realised by way
of direct taxes in 1973-74;

(b) the amount of Income-tax and
corporate tax realised in 1973-74;

(c) the extent of increase in collec-
tion of Iniome-tax and corporate tax
over the previous years' collections;
and

(d) whether the revenue from
direct taxes in 1972-73 was higher
than that of 1973-74?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) The
total amount realised by way of
Direct Taxes during the financial
year 1973-74 was Rs. 1353.13 crores
(provisional figures).

(b) The nei Budget collections of
Income-tax and  Corporation-tax
during the financial year 1973-74
were Rs. 661.85 crores and Rs. 636.68
crores respectively.

(¢) The collections under the head
Income-tax and Corporation-tax re-
gistered an increase of Rs. 72.08 and
Rs. 58365 crores respectively during
the financial year 1973-74 as com-
pared to the collections during the
financial year 1872-78.

(d) No, Sir.
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Air India Flights te Foreign Countries

3323. PROF. NARAIN CHAND PA-
RASHAR: Wil the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the total number of flights by
Air India to foreign countries, coun-
iry-wise, per week; and

(b) whether it is proposed to in-
crease these flights 1 the case of
countries from where a large number
of tourists are coming to India?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) The requisite in-
formation is given m the attached
statcment.

(b) The services operated as well
as the frequency of such operalions
are kept under constant review with
a view to inecreasing/decreasing fre-
quencies according to demand in res-
pect of tourist, ethmic and business
traffic withm fthe limiiations of our
entitlements,

Statement
N, R, .3
1. USA. | . . . 7
2. UK . . P 9
3, France ., . B . 5
4. Germany . . . 5
s, Italy . . . . 5
6. Switzerland . . 2
7. USSR . . . . 2
8. Lebanon . . . 5
9 Kuwait ., . . . 5
0. Egypt . . : I
11, Saudi Araba | . R 2
12, Iran . " . ’ 2
13. Dubai . . . 3
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I z 3
14. AbuDhabi | . . 2
15, Doba . . . . 1
16. Bahrain . . . . 3
17. Muscat . . . 1
18, FEthiopa ., . . . 2
19. Kenya , . ., . 3
20, Mauritius . . . =
21. Banglaudesh | 2
22. Aden N . . N I
23 Austala . . . 2
24. Smngapore s = = 4
25. Indonesia . = . L
26. Malaysia, . . . I
27. Thalend, . . 6
28, Hongkong . ) ) 6
29, Japan ., , . . 6

-

Negotiations with Kenya Officlaly to
Avoid Double Taxation

3324, SHRI N. K. SANGHI: Will the
Minister of FINANCE be pleased to
slate:

(a) whether talkgs were recently
held with the Kenya officials in New
Delhi on avoidance of double taxa-
tion and prevention of fiscal evasion;

(b) if so, what ig the exient of finan-
cial evasion estimated during the last
three years; and

(c) the measures now proposed to
be taken as a result of the discussions
held between the offictals of two
countries?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Yes,
Sir. The talks wure held ai  New
Delhl from 16th May to 22nd May,
1974 to negotiate comprehensive
agreement between India gid Kenys
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for the avoidance of double taxation
and prevention of fiscal evasion with
respect to iaxes on income.

The primary object of such agree-
ments is {0 stimulate the flow of capi-
tal, technology and persounel from
one country to the other for accele-
rating economic development. The
agreements provide for allocation or
shaiing of tax jurisdiction in res-
pect of various sources of income,
so that double taxation of iicome is
avoided. Opportunity is also usually
taken to include in such agreements
a provision for exchange of informa-
tion which would assist in the pre-
vention of tax evasion i interna-
tional transactions.

{b) No such information is avail-
able.

tc) Though substantial progress
was made at the talks held in May,
1974, some points were reserved for
further consideration. The talks are
likely to be resumed.

Import of Newsprint from Bangladesh

3325. SHRI N. K. SANCGHI: Will the
Minister of COMMERCE be pleased to
state: z

(a) whether as a result of Indo-
Bangladesh joint parleys, more news-
print will now be imported by India;

(b) if so, the brnad outlines of the
agrcement reached; and

(¢) to what extent it will bring re-
lef to the acute ncwsprint scarcity
conditions prevailing now?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYA-
YA): (a) to (c). Newsprint is oue
of the commodities which Bangladesh
have agreed to supply under ihe
Balanced Trade and Payments Ar-
rangement concluded betwetn the
two countries on 28th September
1973 for a period of onc year. Con-
tracts have so far been concluded for
the supply of 7,000 Metric Tonnes of
newsprint and as the quantity is not
large it would relieve the position
only marginally,
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Oompaints aguinst Businetsmen of
Dethi for failure ty Present Accountis

3326. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived complaints during the month
of June, 1974 against some business-
men of Delhi who do not show their
accounts {o Income Tax and Sales Tax
Departments;

(b) whether any action has been
taken by Government on the informa-
tion given to Government through
such complaints; and

(¢) if su, the nature of action taken
and amount of black money recover-
ed by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to
(c). A complaint regarding evasion
of Income-tax and Sales Tax by a
businessman of Delhi has been re-
ceived in the month of June, 1974,
and the same has been forwarded to
the enforcement authorities for caus-
ing necessary investigations. Comp-
laints regarding Income-tax evasion
are being received in large numbers.
Apart from this, some complaints of
sales tax evasion have been received
by the Delhi Administration also and
these are being looked into. On
completion of enquiries, action ag
provided in the law will be taken
against the person found to be de-
faulters.

W AUE qEenew Sl #
w1 wC @ weta w e o
W& wire wre afagfe W& @ vk

3327. ot e W woAw
war farer @&t ag I Y woT w4

(%) =1 SER ¥ g &
AR ¥ 9 F W FARE
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Yt wax wfagfs wa o 7= feom
wet Y faeeft & fagasn 73 o v
FATGH AR w1 AW T W
wrerre faar ar syv afz g, @ ag
AWAT 7 TR foq wyaear < § ;

(@) ®= ¥=w qpoew &
A #1 1 faweav, 1966 ¥ faeft
¥ fargm 20 o7 T sfgla W A
wIEr g O e afg g, @t awr
WIETC FT 97 WY 39 799 QA s
FAACY RAFTH FT 7 [T 9T ; 6

(W) ugmpn &1, R I W
X sive sl ot oo & e
feqer weiafe A fr 2 9 T
sfegfer wer ot ww fecar  werr
oy fT o @ & ST IR SN W
Ry E?

e s & Tow W (ot W
awe mam) ¢« (F) FEATE &
whafafira *Y smerge fear man ar e
TN T OF ® OAA | RGNS,
vser o forere fear s & 0

(=) wo=rae & #F=w e &
5q FANA &7 1 faa|e, 1966 ¥
gar  gud a1g faet & gufad @0
q¥ qae gfagle wa & w9 i
wr A A A § 1 AT 1966 H WA
¥ wrafe saxifar & fo sfaw
Wl IqArET A qRETE (1949
100) 190 91 |

() wifwew gwar a@f a@vEr
faaoae | wWT q2v 97 <& faar mn
2 ) [dam@ § van war Spwd wer
oo & 8262/74]
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wet §t Qv & fod I
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FT farer WA 77 O RT FIT I
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(%) #ar 774 F gy {qviey
fedY 7Y GTHRT F1 iy €7 fear &
oiv
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75
fararTw Re-allocation of Bank Credits In
(srer it ) e
Totrg TRt A (RATeY T Wi, s | 3%80. SHEI P. GANGADEB; Will
4 S the Minister of FINANCE be pleased
qra quad T A to state:
_ i ST N (a) whether Government propose &
(1) (2) (3) re-allocation of bank credits in the
P — e TR nationalised banks;
qF ) .40
- i 8 (b) whether Reserve Bank of India
2 ™ T -77 6 12 i ‘formulate guidelines in thig re-
3 FFATHEOZAT 2,39 14.33  gard; and
4. FPATHEHFNTE  0.28 0 28 (c) the steps taken by Government
5. FATIAT 0.92 2 65 to ensure that clients of the banks are
6. 3 dv e favoured wilh better credit facilities?
foem 12.99 26 05 THE MINISTER OF FINANCE
7. 3T FF 0.80 0 A6  (SHRI YESHWANTRAO CHAVAN):
Feqqas (a) to (c). Since nationalisation the
8% e Rodd 2Bt accent of the policy has beén on
9. gfvega wgwerT bringing about a shift in the sectoral
% 1.70 3 07 deployment of bank credit so that
» I — such socially important sectors as
20, TN #’Tqa* 7 65 13 37 agriculture, small scale industry and
TR IF 111 0.68 small trades, which in the past re-
12. IfAqT 3% 9% ceived scant attention at the hands
2_ '{h , of the banks, get an increasingly lar-
frear 0.26 1.03 ger proportion of bank credit. The
13 7Arzfes 9% A1 Reserve Bank has been keeping in
“m view the objective of bringing about
&« 8 10 58 such a change while announcing its
14. gATEfeE FRiA- credit policy measures and issuing
TReF 1.28 11.60 guidelines to the Commercial banks.
e 38 56 97.74 The} sectoral shift achieved so far can
St ) be seen from the data set out below.
Sectoral classification of scheduled commercial bank.' advances
! Qutstandingas on  Outstanding as on the
March 31, 1958 last Friday of June,
Sector 1973
rcentage  to  As percentageto total
mf' bank advances bank ad advances.
I Indumy
a) Large and medium . . . 606 490
(b) Small-scale Industry - . . 69 118
2. Agriculture . . . . 22 91
3. Internal Trade
[ Wholesgletrade . - . 142 77
(b) Food procurcment . . . 3'5 74
(c) Retail trade s . . . 15 27
(irber prioirty secors .~ - . - : 32
, thers . T 91
= ToraL . . . 100° 0 T00-0
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(" Sale of Cheap Cloth

8351, SHRI JAGANNATH MISHRA:
‘Will the Minister of COMMERCE be
pleaseq to state:

(a) whether the Federation of All
India Cloth Merchant's Association
has submitted any scheme to Govern-
ment for sale of cheap variety of
cloth;

(b) if so, the salient features of the
scheme proposed; and

(e) the reaction
thereto?

of Government

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYA.
YA): (a) Yes, Sir,

(b) The , following suggestions
were made by Federation of All
. India Merchants’ Association with
regard to the distribution of control-

- led cloth: — ‘

(i) Standard varieties of cloth
in each category, with suit-
able variations in width, in
construction and piece leng-
ths will be produced to suit
requirements of varioug re-
gions;

(ii) Unnecessary processing
would be discouraged, and a
thread of a suitable colour
will be inserted on the sel-
vedge of the cloth to distin-
guish ig from non-controlled
cloth;

(iii) The Federation will work
as an Apex body of various
textile trade associations for
digtribution of controlled
cloth to semi-wholesale 1le-
vel, [Thereafter, colth will
be distributed through ap-
proved retailers who may be
approved by the local textile
trade association with the help
of Civil Supplies Department
and social service organisa-

(iv) Mills should stamp 3 per
cent higher prices and deli-
ver goods F.O.R. destination.
Until this is agreed to, the
Federation would keep 3 per
cen freight equalisation fund
expenses of the Apex body;
and 4

(v) The reiuiler will be allowed
a maximum margin of 9 per
cent. The balance margin
betweern ex-Mill and retail
prices will be distributed
amongst other channels,

(c) The question of reducing the
varieties of cloth is under considera-
tion. It has not been found possible
to accept the other suggestions inade
by the Federation.

Aig from Iran for Development of
Textile Industry

3332. SHRI JAGANNATH MISHRA:
Wil the Minister of FINANCE be
pleased to state:

(a) whether Iran has agreed to give
aid for the development of textile in-
dustry in India;

(b) if so, the nature of assistance to
be given and the terms thereof; and

(¢) the
thereto?

reaction of Government

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) No, please.

(b) and (c). Do not arise,
Growth of Deposits in Scheduled
Commercial Banks

3333. SHRI ARVIND M. PATEL:
Will the Minister of FINANCE
be pleased to state:

(a) whether the growth of deposits
in scheduleq commercial banks has
not been very encouraging during the
year 1873-74; and

(h) if so, the reasong therefor aud
the steps proposed to be taken to at-
tract deposits from tbs public?
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THE MINISTER OF FINANCE
(SHR] YASHWANTRAO CHAVAN)
(a) and (b) Over the year ended
June 30, 1974, the deposits (exclud-
ing 1nter-bank deposits) of the
Scheduled Commercial Banks re-
gistered a growth of 160 per cent
compared to 204 per cent over the
pievious twelve months Several
factors lhihe saving potential o the
community the rate of return on
other comparable assets, alternative
avenues for utilisation of the savings,
rate of currency expansion, credit
policy etc, influence deposit growth
In order to assist deposit mobihsa-
tion and encourage savrigs, the Re-
serve Bank has, with effect from
July 28, 1974, increased the rates of
interest on certain classes of deposits,

Indian Boats Apprehended by Bangla-
desh on Charge of Smuggling

3334 SHRI BISWANATH JHUN-
JHUNWALA  Will the Minister of
FINANCE be pleaseq to state

(a) whether Indian boats were ap=
prehended by the Bangladesh Gov-
ernment off Khulna while engaged in
smugghng activities,

(b) 1f so, whether Government have
taken appropriatc measureg to trace
the kingping of these -mugglers who
have been engineering these activities,
and

(c) if so, the number
made in thig connection?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R GANESH) (a) No such case has
come to the notice ol the Government

(b) and (¢) Does not arise

Incentaves to State Governments for
their participation in Anti-smuggling

of arrests

Operations
3335 SHRI SUKHDEO PRASAD
VERMA will the Mumster of FI-

NANCE be pleased to state

(a) whether Government are con-
sidering any scheme to provide incen-
tiveg to the State Governments to in-
duce thelr greater participation in
anti-emv ggling drive; and
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(b) if go, the main feature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R GANESH) (a) and (b) The
Government has received suggestions
from the State Governments of Maha-
rashtra and Gujarat that the sale pro-
ceeds of goods confiscated by Customs
should be shared between the Central
and State Government when the goods
m question have been seized by the
enforcement agencies of the State Gov-
ernment The matter 1s under con-
sideration

Godown Facilities for Cotton in
Gujarat

3336 SHRI P VENKATASUB-
BATAH Will the Minigter of COM-
MERCE be pleased to state

(a) whether cotton worth Ra. 45
crores wag lymng in open in Gujarat
dug tp lack of godown facilities, and

(b) 1if so, the steps takem in the
matter?

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)
(a) and (b) The exact quantity of
cotton lying in the open m Gujarat
due to lack of godown facilities is not
known to Government However, with
a view to relieve the problem of unsold
cotton 1n Gujarat cotton stock hmits
for Mills in Bombay and Ahmedabad
have been increased with effect from
6-8-1074 to two months’ average con-
sumption instead of one and hall
month’s consumption The Cotton
Corporation of India has also indi-
cated 1ts readiness to make additional
purchases of cotton in Guiarat sub-
tect to agreement on price between the
Cooperatives who are holdmg the stock
and Cotton Corporation of India

Export of Gema and Jewellery

3337 SHR1 BHAGIRATH BHAM-
WAR Will the Muimster of COM-
MERCE be pleased to state ,

(a) the amount of foreign exchange
earned from the export of Gems and
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jewellery during 1672-78 and 1873-T4,
separately,

(b) whether the rate of export gro-
wth has shown a downward trend,
and

(c) it so, the steps taken to check
it?

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)
(a) The forelgn exchange earned LYy
the gem and jewellery export trade
during 1972-73 and 1973-74 18 as fol-
lows

it

(Rs. crore) (Rs crores)
76.69 108,56

(b) No, Sir.
(c) Does not arise,

waw S ¥ ufewfadl ¥ dpnd w8
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(b) if so, the main feature there-
of and when the project is expected
to be completed?

THE MINISTER OF FINANCE
(SHRI YESIIWANTRAO B CHAVAN)
(a) Assistance from the International
Development  Association has not
been sought to meet the foreign ex-
change component ot the Keiala News-
print Project of the Hindusian Paper
Corporat.on

(b) 1he Project with & capacily of
80,000 tonnes 1s estiumated to cost
Rs 845 crores, of which the torecign
exchange component 15 expected to be
about Rs 23 crores According to the
Hindustan Paper Corporation, the pro-
ject 1s expected to be completed by

1978

Increase in Lending Rate of Werld
Bank

3340 SHRI BANAMALIL PATNAIK:
Will the Mimster of FINANCE
be pleased to state:

(a) whether there is a proposal by
the World Bank to increase its lend-
ing rates;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) the increase proposed by the
World Bank?

THE MINISTER OF FINANCE
(SHRI YESWANTRAO B CHAVAN).
(a) and (c) The World Bank has
decided to increase the rate of interest
on 1its loans from 7% per cent to 8

per cent,

(by The bulk of India’s borrowing
is from IDA which 15 on soft terms and
these have not been changed. In view
of the iise in rates of interest
world marketg from which World Bank
rases ifs resources, a rige m the lend-
ing rate of the Bank was expected. We,
along with other developing countries,
have pressed for a smaller increase,
but the rate chosen eventually was a
compromise between differing view-
points.
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Ban on Export of Paper

3342, SHRI GAJADHAR MAJHI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether India has agreed to
Nepal's request to relax the blanket
ban on the expoit of paper and sta-
tionery to foreign countries; and

(b) if so, the broad features of the
agreement arrived at between the
two countries?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA)
(a) and (b) Yes, Sir. A Llmited
quantity of writing and printing paper
hag been released for export to Nepal
as u iransiitional measure to enable
ins Majesty s Government to meet
the aculc shortage of these items in
Nepa! and to make alternative ar-
rangemens for obtaining future sup-
plies from other <ources. No agree-
ment has, however, been entered into
MERCE be pleeased to state:

Setting up of Handloom Development
Corporation in Karmataka

3343. SHRIC. K. JAFFER SHA-
RIEF: Wil} the Minister of COM-
MERCE be pleased to gtate:

(a) whether Government have de-
cided to set up a Handloom Develop-
ment Corporation in the State of Kar-
nataka for promoting the Handloom
Industry; and

(b) if so, whether Government have
also decided to assist thc State flnan-
cially in this regard and if go, how
much money is being sanctloned?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) There is no such proposal, in so
far as the Central Government is con-
cerned.

(b) Does not arise.
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Export of Coir Goods

3344, SHRI C, K. CHANDRAPPAN:
Will the Minister of COMMERCE
be pleeased to state the steps taken
to increase export of more coir goods
during 1974-75 and resultg thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
A Sales-cum-Study Team has been
spun-ored to explore markets for coir
and coir products mm West European
countries including U.K, and U.S.A.
to make an on the spot study of the
various problems facing coir industry
in the main importing countries. Ne-
gotiations are also being held with the
European Economic Community coun-
tries for increasing export of coir
products by reducing tariffs imposed
by them. Besides these measures,
publicify is heing ctepped up to im-
prove exports. The Inter-governmental
Group on Hard Fibres of the FAO has
agreed in principle to set up a Coir
Research Cenire with one branch in
India and another braneh in 8ri
Lanka. It has also been decided by
that Organisation to undertake a coir
product survey and to transfer tech-
nology from developed countries to
developing countries. A team of FAO
experts has already visited India to
conduct the survey and also to give
their recommendations for transfer of
technology from developed countries
to India. As a result of these measures
taken, exports of coir products during
the first four months of 1974-75 i.e.
April—July, 18974 were of the order of
Rs. 51540 lakhs as against Rs. 327.38
lakhs during the corresponding period
last year.

Facilitles Allowed to Employees work-
ing in Public Sector Undertakings

3345. SHRI MARTAND SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether the employees working
in the Public Sector Undertakings do
not enjoy the same facilities and be-
nefity ag are enjoyed by the Central
Government employees;
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(b) if so, the reasons therefor; and

(c) what measures Government pro-
pose to take to remove the disparity?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R GANESH) (a) and® (¢) The
wage structumie 1n the Public Enter-
prises has nol been hnked with the
wage structure admissible to the
employees of the Central Government
The pay and allowances of Cential
Government emplovees are based on
the recommendations of the Pay Com-
missions which are appoinied from
time to time The wage scales and
allowances of company employees, on
the other hand, are deterrmned by the
managements of the companies through
bilateral negotiations with labour
unions on an industry-cum-regional
basis. While therefore the wage struc-
ture and allowances of these two sec-
tors are not strictly comparable, Gov-
ernment endeavour that wherever they
correspond to each other, revisipns are
also made along similar lines.

(b) Does not arise,
Steering Group on Expert of Engine-
ering Goods

3346. SHRI N. K. P. SALVE:
Will the Minister of COMMERCE
be pleased to gtate:

(a) whether the Steering Group on
Export of Engineering Goods set up
to identify the sectors which have ex-
port potential and suggest short as
wel] ag long-term measures for pro-
moting expeditious growth of exports
has submitted its report;

(b) if so, the main recommendations
of the report; and

(c) if not, when the report is like-
ly to be finalised?

THE MINISTER OF COMMERCE
(PROF D P. CHATTOPADHYAYA)"
(a) No, Sir.

(b) Does not arise.

(¢) It may further take about two
months or so.

AUGUST 13, 1074
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Likely Legal Curbs om
welghing Cans’

3347 SHRI VASANT SATHE: Will
the Minister of COMMERCE be pleas-
ed 1o state:

Under-

(a) whether attention of Govern-
ment has been drawn to the news re-
port appearing in a local paper dated
the 17th July, 1974 unde; the caption
'le.?ly legal curbs on underweighing
cans';

(b) if so, what is the reaction of
the Government thereto and

(¢) the facts of the matter?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA)"
(a) Yes, Sir.

(b) It 1s proposed to introduce legis-
lation in Parliament which would
inter alia make a provision for curb-
ing the underweighing of packaged
commodities.

(c) The proposed legi-lation would
provide that the net quantity of com-
modities sold 1n packaged form wnll
not be less than the net quantity de-
clared on the packages When taken
in aggregate and that the variation in
individual packages will be within per-
massible lmuts.

Isspe of Bonds
3349 SHRI MARTAND SINGH:
Wil the Minister of FINANCE be

pleased to state:

(a) whether Government propose.
to issue bonds for varying periods
with their capital value protected
against rise in prices; and

(b) if so the salient features there-
of?

THE MINISTER OF FINANCE
(SHRI YESWANTRAO B. CHAVAN):
(a) There is no proposal to 1ssue in-
flation proof bonds.

(b) Does not arise.
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Increase in export of engineering
goods

3350 SHRI INDRAJIT GUPTA:
Wil] the Minister of COMMERCE be
pleased to state: b ﬂ

(a) whether Government have de-
cided to give loan tp engineering in-
dustries ;n West Bengal to 1ncrease
the export of engincering goods, and

(b) if s0 the names of the indus-
tries and the particulars ol loans to
be given?

THE MINISTER OF COMMERCL
(PROF D P CHATTOPADHYAYA)
(1) No Sir

(b) Dues not arise

Alleged misuse of bank credit by blg
business

3351 SHRI VASANT SATHE Will
the Mirisier of FINANCE be pleased
to state

(a) whether attention of Govern-
ment hag beep drawn to the press
report that big business mampulate
to citcumvent the credit squeeze with
the help of the Reserve Bank of India
and get more credit at a cheaper
ﬂu|

(b) 1if so, the reaction of Govern-
ment thereto, and

(¢) the action taken in the matter ?

THF MINIS1IER OF FINANCE
(SHRI YoSHWANTRAOQ CHAVAN)
(a) to (¢» Governmenf are aw ne of
the general point soiced 1 certain
quarters that scmetimes big parties
msuse the bank credit Banks have
been taking swiable remedial measures
whenever specific inclances of misuse
of funds are eilther detected or brought
to their notice Recently a Study
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Group hag been set up by the Reserve
Bank of India, as a sequel to the need
to tone up further the existing pro-
cedures for supervision by banks of
advances made by them, to examune
the various aspects relating to follow-
up and supervision hy banks of the
credit extended by them

Prices of controlled and pon-controll-
ed varieties of clothg

3352 SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE be
pleaged to slate

(a) the extent of meciease in the
prices of controlled and non-controlls
ed varieties of cloths, year-wise dur-
ing the last three years,

(b) whether Government are con-
sidering to peg the prices of cotton
textiles at the prices prevaillng in
1970-71, and

(c) if so, when it will be done?

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)
(a) No mnciease in the prices of con-
trolled cloth wa< allowed from 2nd
May 1968 until 31+t March 1974 With
effect friom 1st April 1874, an increase
of 30 per cent in the ex-Mill prices
of controlled cloth over the prices
fixed 1n May, 1968 has been allowed
At the same time, under the revised
scheme from 1si April 1974 an addi-
tional 400 m sg metres hitherto sold
al market prices has been brought
under price control

The peicenta~e 15 1n the prices of
some of the varwi ¢ 1 non controlled
cloth durmings the 11t three vears 15
shown 1n the aftiched titement

(m No Sir

{c) Does not arise
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Statement
Percentage increase in the prices of a few selected varieties of non-controlled cloth.

( 1) Increase.
(=) Decrease

Category 1972 prices over 1971 1973 Prices over 1972 1974 prices over 1973
Coarse .. (1)286 /(1) 943 (—6871( %35 (1126 [( 912
Medmum B . (1370 (1300 (1)287/( X655 (1)3538 [(-M43 35
Medium A, ( n3%.37 (1)15 54' )16 66 145. 45/( 150,00
Fine . . (=% 25 ()31 33 { =175 o
Superfine - ( 206 f(r)21 6r (1)530/( 168 05(1)5% 41 ( )95 23

Ww W o & wrew Y & et qfonfaA 7o arAr e 1q1q
frar o w LA & AT A 7L A A

grafaa, 7 47 A 7€ 2
3353, &1 S9EMg W@ . FT

qizw sre am fawraw Adl a7 e oftarae Tl £ R ST ¥
Ft g w4 T FMAT 977 (5% 71 78 & At FqA9T

(%) T W A E &7 @ 349 97 fafwaw fad s a1 99
P B g% ii:f ae fea o @ g1 weewy
ﬁ' T2 Eﬁ‘ﬁ{ S m TFHIT R YKiqar i?T.w‘-mT'FfWS_!P'_W!Tﬂ
aTex QAT TET § WATT INA FA KA femeatrt am ¥ sqa Y fra @ g )
w7 q7F17 F1 fqure § foamdk ofom-

3 g Use of Stone Weights by Fair Price
T UG § T g AT TEATEET Shop in Netaji Nagar, Laxmi Bai
() afz @, @t Tag 6 ¥ Nagar and Sarofini Nagar

qfromeaey TRT ¥ AqAEg fear
w4t g7 T 8, AR 3354 SHR1 BHAGIRATH BHAN-

WAR: Will the Minister of COM-
(7) ot g qary Ty @ fg MERCE be pleased to state:

LTS 7 T AW T a1EY F1  waay (a) whether the fair price shops “‘p}

q ? Netaji Nagar, Laxmi Bai Nagar
v w7 e @ Sarojim Nagar in Delhl are using stone
e wT A ol weights instead of metallic weights

- for weighing food articles;
(st v wmge) . (F) 7 (7). ey
ﬁﬂﬂ%ﬁﬁf&mﬁﬁf 3f:ﬁ:wﬁwm- (b) whether no steps have been

taken by any Inspector of Weights
*q8q gfveqT QAT 7 AFTSE 7T ang Measures 1o verify whether these

THIRT §T7 AATANT fawml @1 modr  stone weights were correct and whe-

- . ther it is permussible under Govern-
aar & frwrn o fadia foar @1 0 e ond fo what extent  the
18--3-1974 & & 7wt & ¥  consumer s beng defrauded; and
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(¢) iz so, the action taken against
the inspectors also to ensure that all
fair price shops use only standard
weights ang the number of shop-
keepers prosecuted for this purpose?

THE MINISTER OF COMMERCE
{(PROF. D. P. CHATTOPADHYAYA)"
{a) The Delhi Administration have
reported that inspection of fair price
shops 1 the localities mentioned is
regularly carried out by the Inspector
of Weights & Measures and tho-e shops
were using only metallic weights, duly
verified and stamped by the Weights
& Measures Department, for regular
weighmenis.

(b) and (c). Do not arise.

Prosecutions under Essential Commo-
dities Act

2355. SIIRT BHAGIRATH BHAN-
WAR: Will the Minister of COM-
MERCE be rleased to siate the
number of prosecutions, launched
State-wise under the modified penal
provisions of the Essential Commo-
dities Act, 1955 incorporated in the
Essential Commodities (Amendment)
Ordinance?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA).
The Essential Commodities (Amend-
ment) Ordinance, 1974 was promulg-
ated only on 22nd June, 1974 and it 's
too prem:ture to assess the working
of the modified penal provisions of the
Essential Commodities Act, 1955, How-
ever, the numbers of prosecutions
launcheq under the amended legisla-
tion as reported by seme of the States
are as under.—

Delhi . - - . 274
Orissa . . . 29
Andhra Pradesh . . 223
Haryana , . . . 48

The Governments of Dadra and
Nagar Haveli, Andaman and Nicobar
Islands, Goa, Daman and Diu, Mzo-
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ram, Lakshdweep, Kerala and Aruna-
chal Pradesh have reported that no
prosecutions have Leen launched by
them under the modified Act.

farge % d'% Wi ghaar o omen gra
feaml ® ww

3356. =} TTATANTT STENT ¢ AT
farey =AY ag T w7 gy ¥ R

(%) w1 frzre ¥ g foy
¥ weria wenva gfew =2aT 7 9%
a1 cfrear A A€ wiran 2,

() T 4T, drw A4T WG
sfa werToy @1 *d=y ¥ f77 77 4%
framr s M qfT 2 72 8 Wi

(m) afr &, A1 3A% v M
g?

faer saverm ¥ 9q A (i
gefen Qgenit) (7)) 37 7% sfeew
F1 uF vrar fagrT F T g a4y
gomamr fae 7 |AWTT 7 2

(w) 4% %Y 23z wrar, oG 9G]
& FqeArg Gd1 AT F§ WFC F
st & fag wr % z@r g fermt
1973 & 9+a A% 39 orar 7 frgmr &
faq o wmwdT @ W19 g1, 28,000 &
F ¥9 w9 fFdr |

(1) z&FT waTH W@y rar |

Difficuities experienced by small
coffee growers

3357 SHRI VAYALAR RAVI: Will
the Minister of COMMERCE be pleas-
ed 1o state:

(a) whether Government are aware
of the great difficultics experienced
by tha small growers of coffee due to
the steep inciease in the cost of in-
puts and the low prices fixed for the
product; and
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(b) if so, what steps Government
have taken to help the small growers
ang the particulars of steps Govern-
ment propose to take in that direc-
tion?

THE MINISTER OF COMMERCE
(PROF. D P. CHATTOPADHYAYA):
(a) and (D). Keeping in wiew of the
increase in the labour wages and price
of some inputs, the reserve price of
coffee tor pool salec has been raised
fo Rs, 4.25 per point pending a study
of the (o1 of production of cofTee,
which ic heing undertaken.

Loss suffered by Indian Airlines

3358. SHRI RAJDEO SINGH:
SHRI M. C, DAGA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
atate:

(a) whether the accumulated finan=
cial losses of Indiap Airlines during
1973-74 have been finally assessed;

(b) if so, the extent thereof; and

(c) the permanent remedial mea-
sures taken to avoig future losses?

TIIE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). The ac-
counts for the year 1473-74 are in the
process of finalisalion. The accumul-
ated losses of Indian Airlines at the
end of the year 1972-73 were of the
order of Re. 14 55 crores.

(¢) Efforts are constantly under
way to reduce operaling costs and seck
reduction of various fiscal levies on
fuel as far as possible. Measures have
nlso been taken to eliminale wasteful
work practices and 1o economise in
expenditure.

Purchase of foreign made cars

3359. SHRI SAMAR GUHA: Will
the Minicter of FINANCE be pleazed
to state:

(a) whether as  measure to curb
unproductive expenditure and as aus-
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terity measure, purchase of foreign

made cars by Dprivate individuals,
companies, other than foreign mis-
sions and foreign companies iz pro-
posed to be stopped;

(b) whether except for defence, or
special medical purposes ang for use
of foreign dignitaries visiting India,
Government also propose to stop pur-
chaging such foreign-made cars for
use by Ministers, Government offi-
cials or public sector companies or
corporations;

(cy if so, the steps proposed for
the purpose; and

(d) if not, the broad outlines of
the difficulties which may arise out of
enforcement of such policy regarding
use of indigenous cars?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH). (a) There 1s no such
proposal.

(b) Government have already stop-
ped purchasing foreign-made carg for
usc by Ministers, Government officials
or public sector companies, except by
the Ministries of External Affairs and
Commerce and India Tourist Develop~
ment Corporation because of the
special nature of their duties and
responsibilities in relation to the im-
portant protocol functiong and foreign
visitors ete.

(c) and (d). There are adequate
restrictions on import of foreign made
car into the country and on their
sale. Broadly speaking, the present
curhs are as follows:—

(i) There is no general import of
cars from any source into the
country.

(ii) The only calegory of imports
permitied is in respect of Indian
nationaly who have resided out-
side the country for more than
six months and who have Cus-
toms Clearance Permifs subject
to the condition that they can-
not sell these cars for 5 years
from the date of entry into the
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sountry. If they desire to seil
within 5 years then they can
sell it onlv to the State Truding
Corporation.

(11) Foreign diplomats who ate also
permitted to bring car, by the
Government for theiwr personal
use, cannot sell the cars in 'ndia
to anybody except the State
Trading Corporation They can,
however, take the cars back
when thev leave the country

(tv) The State Trading Corporation
sells imported cars acguired by
them from foreign missions efc,
by calling tenders

Introduction of purchasers’ cheque
scheme

3380. SHRI SAMAR GUHA- Wil
the Minister of FINANCE be pleased
to state:

(a) whether specia] purdhasers’
cheque, like travellers cheques are
proposed to be introduced for pur-
chasing of any articles from any
dealers or retailers in trade, bum-
ness, or in course of any commercial
transaction over rupees two thousand;

(b) whether introduction of such
special purchasers’ cheque will help
to unearth ang control circulation of
black money;

(c) if so, facts thereof; and

(dy whether Government propose
to set up an Expert Committee to
consider merits and demerits regard-
ing the proposals for introduction of
such speclal purchasers’ cheque?

THE MINISTER OF STATE IN THE
MIN'STRY OF FINANCE (SHRI
K R. GANESH) (a) No, Bir

(b) and (c). Do not arise.

(d) No, Sir
1845 L8—B.
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Representations made by industries in
regarg to paucity of funds

3561 SHRI 8. R. DAMANI Will
the Minuster of FINANCE be ) rased
to state:

(a) whether representations have
beep, made to Government by indus-
tries about the acute paucity of funds,

(b) 1f so, the major mdustrial sec-
tors which have represented thewr
cases; and

(c) whether Government have ex-
amined the question as to how it is
affecting the development of indus-
tries ang the measures necessary to
mmprove the postion?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Certain Chambers of Com-
merce, assoctations of Industries and
individuals have written to Governs
ment pointing out that the current
credit policy has meant stringency of
resources for industries

Governmemnt are of the view that in
the present inflationary phase the
credit pohicy should be directed towards
arresting inflationary trends, at the
same time ensuring that the demands
of industries contributing to essential
production and the lending to small
men ure adequately met.

Increase in Money Supply

3362 SHRI BISHWANATH JHUN-
JHUNWALA- Will the Mimister of
FINANCE be pleased to state:

(a) whether despite steps takep by
the Reserve Bank of India, money
supply with the public increased 1n
May, 1974 by Rs. 112 crores,

(b) whether deposits with Reserve
Bank of India showed a stecp fall
during this month as compared te
earlier months; and

te) if so, the reasons for the phe-
nomena when it was a slack month
anq to what extent it contributed to-
wards the growing inflationg
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THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
(a) According to the litest available
data, which are provisional, money
supply with the public registered an
increase of Rs. 103 crores between
26th April, 1974 and 31st May, 1974
as compared to that of Rs, 172 crores
in the same period of 1973.

(b) No, Sir. On the contrary, all
scheduleg banks' balances with the
Reserve Bank of India recorded an
increase of Rs. 80 crores in the period
April 26th—May 31, 1974 as against
an average monthly decline of Rs. 35
crores in the first four months of
1974,

(¢) The experience of the past few
years indicates that owing to structu-
ral changes in the economyv and es-
pecially the gorwth of industrialisa-
tion the busy season tends to extend
we!l beyond the end of April which
explains the increase in the money
supply in the month of May 1974
However, in  consonence with the
slackness of the season, all scheduled
banks' balances with the Reserve Bank
showed an increase. To the extent
that the expansion of money supply
is related to the genuine needs of pro-
duction, it does not contribute to the
inflationary process. Every effort is
being made by the Government and
the Reserve Bank to restrain the
growth of money supply without hurt-
ing the growth production and thus
to arrest the inflationary spiral.

Grant of Import Replenishment
Licences

3362. SHRI RAJDEO SINGH:
‘- BHRI D, P. JADEJA:

Will the Minister of COMMERCE
be pleaseg to state:

(a) whether the Chief Controller of
Imports and Exports has introduced
a simplified procedure to ensure
quiek - disbursement of exports bene-
fits and grant of import replenish-
ment licences; and

(b) it so, the salient ”features.

thereof?

AUGUST 23, 1974
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THE MINISTER OF COMMERCE
(PROF. D. P. CHATTQPADHYA):
(a) Yes, Sir.

(b) Under the simplified proce-
dure, full value of the import re-
p’enishment entitlement ani 85 per
cent of cash assistance are granted un
the basis of preliminary scrutiny of
the claim certified by a Chartered
Accountant, This is followed by a
detailed scrutiny, The difference, if
any. between the amount granted on
preliminary scrutiny and the amount
admissible as a result of detailed
scrutiny is adjust=i azainst pending/
futos e ciny. The scheme is appli-
cable to these Registered Exporters
who have been in the export line in
the previous three years. The details
aml solient features of thesimplijed
procedure were announced by Publie
Notice No, 60-ITC(PN)/74, dated the
1st May, 1974. The saume procedure
is applicable for the grant of cash
assistance to Registered Exporters
whose export turnover in any of the
previous three years has been not less
than Rs. 2.5 lakhs: this limit has been
reduced to Rs. 50,000 in the case of
small scale exporters.

Black Meney for purchase of
printing paper

. 3364. SHRI DHAMANKAR:
SHRI VASANT SATHE:

Will the Minister of FINANCE
be pleased to state:
(a) whether Government have

seen pres§ reports that printing paper
has become the most sought for com-
modity by the black miomeéy holders;

(by if so, the reaction” of Govern-
ment thereto; and ' ,

(c) the steps taken or proposed to
be taken by Government to check
this? )

THE MINISTER QF STATE IN
THE MINISTRY OF FINANCE
(SHRI K, R, GANESH): (a) to (c).
There has been a downward trend in
paper production in the year 1973
owing to shortage of coal, power, raw
materials, chemicals and labour un-
rest. This shortage which was mom
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-acute in the case of writing and print-
ing paper produced scarcity conditions
jn the market and complaints were
received that some unscrupulous per-
sons were charging ‘on money’ on
market transactions,

lcacures are being taken by the
Government from time to time to
tack e the problem of black money
and tax evasion. These measures
apply to black money in the paper
tiade also.

On the administrative side, some of
these measures are strengthening and
improving the intelligence and inves-
tigation machinery, greater emphasis
on searches and seizures and prosecu-
tions for tax frauds. On the legisla-
tive side, apart from the various pro-
visions already made, such as com-
pulsory  acquisition of immovab'e
property in cases of under-valuation
at the time of sale, etc, check on
‘benami’ holdings and partial inicgra-
tion of agricultural income, the Taxa-
tion Laws (Amendment) Bill 1973,
which is presently before a Select
Committee of the Lok Sabha, contains
a number of other measures for chec-
king tax evasion and black money.
Besides, several measures have been
taken by the Government to try to
case the situation of shortage of prin-
ting paver which leads to black
money transactions. Some of these
measuies are bringing the export of
writing and printing paper within
the purview of the Export Control
‘Order, setting up of Commuittees at
naiional and State levels for distri-
huting white printing and writing
paper rationally to the Government
texibook and exercise book manufa-
<turers and publishers etc, and 1s-
sue of erders under the Essential
Commoglities Act.

Supply of Wagmne te Yugoslavia

3365. SHRIMATI PARVATHI
KRISHNAN: Wil] the Minister of
CCMMERCE be pleased to state:

(a) what i3 the tetal number of
wagons that would roll down the mills
1his year;

BHADRA 1, 1898 (SAKA)
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(b) how many wagons Government
have supplied to Yugoslavia and other
countries;

(c) whether Government have
creased the prices of wagons; anc

in=

(d) if so, the salient featuies incre-
of and the reaction of Government of
Yugoslavig thereto?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) A target of 12,000 wagons has
been fixed for production during the
year 1974-75.

(b) 670 wagons sub-asscinblies
huve so far been shipped to Yugosla-
vig for their final assembly in Yugo-
slavia before delivery. Out of these
32 wagons have been delieverd to
the Yugoslavia Railways after as-
sembly.

Besides thesc, 3630 wagons have
been supplied by State Trading Cor-
poration/Projects and  Equipment
Corporation to other countries,

(c) and (d). For increasing the
price of wagons, negotiation with Yu-
goslav buyers is in pprogress.

Increase ju Prices of Newsprint In the
International Market

3366. SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE
be pleased to state:

fa) whether the prices of newsprint
in the International market have gome
up considerably in the recent past;

(b) if so, the extent of increase in
prices effected by countrieg from
where India has been importing the
newsprint; and

(c) the impact it would have on
country’s foreign exchange and how
the additlonal expenditure is proposed
to be met?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.
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(b) The ©price increase by the
foreign suppliers of newsprint with
effect from the 1st August 1874
varied from Rs. 262 to Rs. 284 caf.

per ton.

(¢) This would involve an estimat-
ed additional expenditure of foreign
exchange by about US $ 10,85,000 in
respect of the existing contracts for
the year 1974-76, This additional ex-
penditure will have to be met from
the country’s overall foreign exchange
resources. Part of the supplies have
also been arranged under the trade
plans from Rupee Payment Areas.

Scheme for Developing Rural Tourism

3307. SHRI JAGANNATH MISHRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
stale:

(a) whether Government have any
scheme for developing rural touriem;
and

(bh) it
thereof?

so, the main features

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVATION (DR. SAROJINI
MAHISHI): (a) and (b). The country
abounds in areas of tourist interest
which range from scenic spots to
places of historical, religious and cul-
tural interests. There are no  specific
schemes for developing rural tourism.
The Fifth Five Year Plan on Tourism,
however, broadly envisages the
strengthening of the tourist infras-
tructure including the improvement
of the environment of our cultural
and natural heritages, development
of holiday resorts and wild life tour-
ism with a view to atiract a larger
volume of international tourists to
India. Several of the centreg selected
for tourism development e in re-
mofe wreas, ang their development
would thus benefit the economy of
these areas,
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Criteria for giving Financial Assistance
to Btates

3368. PROF., MADHU DANDA-
VATE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government propose to
revise the norms of Central assistance
to drought affected States; gnd

(b) if so, the salient features of the
changes proposed?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
Following the recommendations of
the Sixth Finance Commission, the
previous scheme of Central assistance
to States for drought and other na-
tural calamities relief expenditure hasg
been rescinded with effect from thel
1st April, 1974, and the States have
been informed that no Central assist-
ance will henceforth be available for
this purpose. The Finance Commis-
sion have made an annual provision
of Rs, 50.71 crores in their scheme-
of transfer of resources to the States.
The expenditure on natural calami-
ties will now have to be met by the
States by utilising this annual provi-
sion and by resdjustments of their
resources md’ex-peuﬁum

Recovery of Income-tax from JEK
Group

3369. SHRI S. A. MURUGANAN-
THAM: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government have not
yet recovered from Tamil Nadu
Komarapalyan JKK. Angappa and
Brothers the tax and penalty arrears
of about Rs, 65 lakhes;

(b) if so, the reasons therefor; and

(c) whether they are being prose-
cuted for penalty arrears; and

(d) 1t not, reasons for not doing s0?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

K. R GANESH): (a) Apari from

(i) demand of Rs. 60.83 lakhs dis-
puted in appeals and stayed
by Income-tax  appellate
Tribunal and other autho-
rities,

(ii) demand of Rs  12.80 lakhs
which is being recovered 1in
quarterly instalments of Rs.
81,000.

the balance demand on account of
income tax and penalty due from Ta-
mil Nadu Kamarapalyan Shn J. K. K
Angappa and his brothers, namely,
Syshri J. K. K. Natarajah, J. K., K:
Sundararajah and J. K. K. Munirajah
as on 30-6-74 was Rs. 7.09 lakhs;

(b) As g result of coercive mea-
sures resorted to by the Department
like attachment of garnishee debts
under section 226(3) of the Income-
tax Act, 1967 and refusal to issue
Income-tax Verification Certificates
to the concegrns in which the four
brothers were interogated, a compre-
hensive scheme has been drawn up,
according to which the aforesaid de-
mand of Rs. 7.00 lakhs will be liqui-
dated during the current year.

(c¢) and (d). The matter is under
consideration.

Financial Assistance by Nationalised
Banks to Young Entrepreneury in
West Bengal

3370. SHRI R. N. BARMAN: Will
the Minister of FINANCE be pleased
to state:

(a) the names of nationalised banks
which provided financial assistance to
young entrepreneurs for setting up in-
dustrial units in West Bengal;

(b) the total amount of assistance
. provided during 1973-74 and likely to
be provideq during 1974-75; and

(e¢) the number of industrial units
in West Bengal owned by S.C. and
'S.T. persong which have received

BHADRA 1, 1886 (S4AKA)
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financial assistance from banksg dur-
ing 1973-747

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) All public sector banks having
branches in West Bengal provide fin-
ancial assistance jn that State to en-
trepreneurs for setting up industnal
umts.

(b) and (c). The present arrange-
ments for data flow in public sector
kanks do not provide for compilation
of statistics separately in respect of
advances to such detailed categories
as young entrepreneurs or Scheduled
Castes and Scheduled Tribes Advan-
ces to persons helonging to  these
categories for setting up  industrial
units would generally figure under
the priority sector category of “Small-
Scale Industries”. As at the end of
December 1973, the outstanding ad-
vance of public sector banks to small
scale industries in West Bengal was
Rs. 5735 crores, spread over 16,365
units, Estimates of the likely advan-
ces to this sector in 1874-75 are not
available,

Unemployed Commercial Pilots

3371. SHRI S. A. MURUGANAN-
THAM: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the number of unem-
ployed commercial pilote ig increasing;

(b) what ig their present number as
compared to the number in 1872-73
and 1073-74;

(¢) whether there is any scheme to
provide employment to them; and

(d) if so, the broad outlines there-
of?

THE MINISTER OF TOURISM
AND CIVIL AVATION (SHRI RAJ
BAHADUR): (a) and (b). On the
basis of the data available, the esti-
mated number of unemployad pilots
was 21& on 1-3-1872, 241 on 30.6.1973
and 186 on 1.1.1974,
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{c) and (d). All possible assistance
is being provided to the unemployed
pilots in securing employment. Some
of the steps taken to assist them are
us follows:

{1) Both Indian Airlines and
Air India have been adviscd
to recruit unemployed pilots
on ground duties wherever
possible;

(2) Air India had absorbed six
unemployed pi ols as Flight
Operations Officers, but two
of them have left to jomm
Indian Airlines as pilots

Indian Airlines have recruit-
ed 28 pilots who are under-
going training 27 are still on
the panel, which is va'id up
to 31st December, 1975

(4) In the Civil Aviation Depart-
ment, 109 unemployed pilots
were selected for the post of
assistant Aerodrome Officer.

(5) Three unemployed pulots
have been appointed as Air-
port Terminal Managers 1In
the International Airports
Authority of India.

(8) During the last two years, 24
pilots have been appointed by
the Non-Scheduled Opera-
tors.

1¢))

Stepg to Check Smuggling of Gold

3372 SARDAR SWARAN SINGH
SOKHI: Will the Minster of FIN-
ANCE te plessed to state:

(a) whether the All India Sarafa
Association have threatened, that the
entire gold would be smuggled »ut of
the country if the cefling on gold and
gold ornaments is introduced by the
Government; and

(b) if so, the reaction of Govern-
ment thereto and steps taken to check
the smuggling of gold or gold orna-
ments out of the country?

THE, MINISTER OF STATE IN TBE
OF FINANCE (SHRI K.
R GANESH): (a) No, Sir.
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(b) Government have taken varipus
meesures, legislative and sdministra-
tive, 1n addition to the vigilance &t
ports, airports and land customs sta-—
tione, to prevent smuggling out of the
country.

Ralsing of Lending Rates by Indasirial
Development Bank of Imdiy

3373 SHRI NAWAL KISHORE
SHARMA- Will the Minister of FIN-
ANCE he pleased to state:

(a) whether the Industrial Develop-
ment Bank of India has raised the
lending rates to all categories of loans;

(b) if go, its effect on the develop-
ment of small scale industries in the
country, particularly those earning
foreign exchange; and

(c) the rates of increases and their
effects on future development?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). The Industrial Development
Bank of India has raised its interest
rates efteclive July 27, 1974, the out-
lines of which are given in the State-
ment laxd on the Tshle nf the Houwe,
[Placed in Library. See No. LT-8263/
74] However, the rates of interest on
the Development Bank's export finance
which were i1ai:e] by one per cent
on 30-4-1974 “have not been further
revised on 27-7 1974,

The revision in the interest rates
15 1n line with upward revision in all
interest rates. The maln purpose 'is
tfo allocate beiter the investible re—
sources in the economy.

Viewed in the light of current mar-
ket trends, the [ncreages in the tates
of interest sre not likely to affect, in
any @ppreciable manner, the future
industrigl development including the
development of smali scala uifdm
in the coumtry.
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Stepy to Check Smugyling

33#4 SHRI NAWA), KISHORE
SHAKMA Will the Minister of FIN-
ANCE he pleased to stale

(a) the value of contraband ariicles
and other valuables geized winle bemg
smuggled into India after the sealing
of Western Coast of India recently,

(b) whether there 15 any such pro-
posal also to seal the Eastern voast of
the country particularly Madras side
and West Bengal Coast and

(c) if go, the mam features the:ecf?

THE MIN'SIFR OF BIATE IN
THE MINISTRY OI' FINANCE (SHRI
K R GANESH) (a) 1o (¢) It 1 nat
practicable 1o seal the vast coasi of
the coumtry However several mea
Bure< are being taken {o «ire igthen
the (u toms cleck-points dalons the
Westein and Ea tern Coasts In this
context the Governnment are establi-
chinm Coast Guard Mobile Preventive
Parties the Road Cheking Parties and
City Preventive Partiec nlong the Wes-
tern Coast and the Tamil Nadu Cop t
Compames of {entra Re-erve Rolwe
are bewn., devosved in cerlamn notor:
ocus arras liclp of the Navy 15 alwo
bein~  taken A wireless tele com-
mumicition nct 1otk 15 also leme et
up Further come launches and high-
spered boats are lemm~ acquured Pree
ventive staflf =te also bung provided
with arm* and other e smoment

Vacancies of Officers, Clerks and Sab-
ordinate Staff n Canara Bank,
Svndicate Bank and Indian Bank

3375 SHRI § M SIDDAYYA Will
the Minister of FINANCE be pleased
to state

fa) how many the number nf Vac-
ancies of Officers clarks and suh=
ordinate steff occurred m the Canara
Bank S8yndicate Bank and Indian
Bank in the years 1872 and 1073

{b) how many posts were resarved
for Scheduled Castes and Scheduled
Tribes. and

1% (SAK4) Wniten Aasuers 1310

(1) how many Scheduled Caces
#nd Bcheduled Trbes applied for
these Posts and how many were
~ lected?

THE MINISTER OF FINANCE
(8HRI YESHWANTRAQ CHAVAN):
(a) to {c) The information, to the
eatent availatle, 15 given in the state-
mert lad on the 1able of the House
[Placed wn Labrary See No LT-8264,
74)

Representativey of Farmers ang SC.
and ST in Reserve Bank and
Nationalised Banks

«37T0 SHRI S M SIDDAYYA Wil
the Mimister of FINANCE be pleased
to state

(a) whether there 18 a representa-
tive of the farmers in the Boards of
the Directors of the Reserve Bank of
dndia and of the Scheduled Castes una
Scheduled Tribes 1n the Boards of
Directors of all the nationalised banhs,
angd

(b) 1f not, whether Government
propose to mominate representatives
oy the above categories without any
fuirther delay?

THF MINISTER OF FINANCF
{(SHRI YESHWANTRAC CHAVAN)
(1) md (b) Llhere 1, mo statutary
proviston jor t1re reprewentation of the
11lerest of fsrmers on the Central
Board (of Duectors) of the Re erve
Bink of Inii» Howewve '_the existinz
Cent -1 Board of the Reserve PBank
neludes three nersons having spec al
Irmowledge in respect of one or more
malters re'ating to agriculture

As regards the 14 nationaliced banha
there are at vresent 8 versons bélong-
ing to Sche lylet ™~ {~ »ng Sche luled
Tr1 e on the Poirds of the.e bank-

Loans Advanced to SC and ST by
Nationalised Bankg

3377 SHRI S M SIDDAYYA Wil
the Mumster of TINANCE he pleased
to state

(a) whether the nationalized banks
have advanced loens {p the weaker
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sections and particularly to the Sche-
duled Castes and Tribes in
the years 1972-73 and 1973-T4;

(b) it s0, the particulars thereof;
and

(¢) whether any concessions are
shown to them and whether any con-
ditlol;s have been relaxeq in their
cases

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The present arrangements
for flow of data in the public sector
banks do not provide for separate
compilation of statistics in respect of
Scheduled Castes, Scheduled Tribes
and weaker sections. Advances 1o
such small borrowers would generally
figure under the prionty sector cate-
gories of agriculture, small scale in-
dustry, road and water transport
operators. Bmall business, retail trade
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and professional and selt-employea
persons, and under the DIR scheme
which 18 specifically meant for the
poorer among the poor. The public
sector banks generally adopt a flexibie
and lhiberal policy in regard to the re-
quirements of margin, security, guar-
antees, etc., while lending to small
borrowers. Further, the rates of in-
terest charged on advances to small
porrowers are also generally lower
than those charged for other borrow-
ers. In particular, unaer the Differ-
ential Interest Rate Scheme, the rate
of interest charged is only 4 per cent,
The available data relating to out-
standing advances of public sector
banks to priority sectors as at the end
of December 1972 and December, 1973,
and under the DIR Scheme as at the
end of December 1972 and December

the end of March 1974 are set out
below —

I1973. and under the DIR Scheme as at

b) DIR Scheme . -

i

December 1972 December 1973
No. of Amount No. of Amount
borrowal outstanding” borrowal “outstanding
sccounts (Rs.in accounts (Rs. in
crorers.) crorers.)
{a) Prwrity Sector Category
1. Agriculture . . . . o [12,45.045 429°5 1788933  547-38
" 2. Small-scale industries Small roed and water
tTansport Operators. - . 1,66,981 62570 2,47,362 846 o8
3. Retail trade. s+ =« 1,33,535  76°94 2,00,334 98-27'
"4, Smallbusinessl . . . . . 53.532 10°17 1,04,772 17-53
T, TProfessional & self-emplovedpersons. . 73,621 15°32  1.62,187 2834
As at the end of March 1974

No. of borrowal accounts Amount cutstancing

(Rs.in crores),

2,56,380
|

r0-B4
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Towrist Centires in Karnataks

3378. SHRI S. M. SIDDAYYA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the places selected in Karnataka
for development as tourist centres
during the Fifth Five Year Plan;

(b) the amount allocated for each
«f them; and

(c) when wil] the work be com-
pleted?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) to (c). It is proposed to develop
the archaeological complex of Badami-
Pattadkal-Aihole as also Hamp: dur-
ing the Fifth Plan under the Cultural
Tourism programme. The proposal
to provide accommodation in the
Bandipur Wild Life Sanctuary is also
under consideration.

The India Tourism Development
Corporation in its Fifth Plan pro-
gramme proposes to set up a hotel and
a transport unit at Mysore, renovate
and expand the Hotel Ashoka at
‘Bangalore, as also enlarge the trans-
port unit there. Subject to the avall-
ability of funds, an outlay of Rs. 1585
1akhs has been proposed for these
schemes by the ITDC.

Scheme for Revival of Lapse Policles

3370. SHRI VIKRAM MAHAJAN:
Wil) the Minister of FINANCE be
pleased to state:

(a) whether the special scheme for
revival of lapsed policles without the
short medical report has
good results;

(b) i so, the number of policies re-
wived during the stipulated period and
the smount of premium collected
thereon;

(c) whether in view of the encour-
aging response {o the scheme it is
proposed to further extend the last
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date for the purpose upto 31st October,
1974 and if not, the reasong therefor;

(d) whether the period of lapse is
also proposed to be increased from one
year to 18 monthg to facilitate more
policy holders to get their lapsed
policies revived; and

(e) whether it is also proposed to
extend the facility to poliey or poli-
cleg amounting upto 50,0007

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT!
SUSHILA ROHATGI): (a) The special
concessions offered recently by the
LIC for revival of lapsed policies were
intended to reduce the substantial
amounts lying unadjusted in their de-
posit account The effect of the con-
cessiong can be assessed only after the
close of the year when informatior
would be available regarding the re-
duction 1n deposits and the consequen-

tial increase in the renewal premium
income.

(b) In view of the substantial addi-
tional work involved, the LIC do not
propose to collect data on the number
of pohcies thus revived and the
amount of premium collected thereon,

(c) No, Sir. The concessions were
already extended from 31-5-1974 to
31-7-1974 Moreover, in view of the
increase i1n the bank rate, it 1s not
possible for the LIC to continue the
offer of the concessional rate of in-
terest of 44 per cent on arrears of
premiums.

(d) and (e). Do not arise

Disparities in Distribution of Loans by
Financial Institutions

2380 SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased to
state:

(a) whether complaints about dis-
paritieg in distribution of loans and
other financial benefits by the finan-
cial mstitutions having head-quarters
at Bombay have been raised by many
States, particularly of Esstern India;
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{b) 1 s0, the figures about distri-
butions ef financial benefits to diffe-
rent States by such institutions, and

(¢} whether an Expert Committee
ie proposed to be set up to re-examine
end ralionalise the prmcipleg of dus-
tribution of financial benefits?

THE MINISIER OF F'NANCLE
{SHRI YESHWANTRAO CHAVAN)
(a) wnd (b) Suggestivns have Leen
made trom time to time 1n and out-
side Parliament for lccabing thie heau
quarter- of new financtal institutions
at plares otrer than Bombhav and also
for removing the regional disparity .n
availing of financial asswlance from
them by difterent States n treir
dustrial develooment

Of the five all- ndia lung term puh
financial institutions a sisting industr
in general the heu! offices ot the four
mstitutions nanelv the Industrial
Development Bank of Incis Lite 1In
surince (orr at~1 of  Indie Umit
Trust of India an! Industrial Credit &
Investment Corporation ot India are
lotated 3t Bombav and that of the In
dustrial Fynance Corporation at New
Delht  The heai offfi.e ot the Indus-
trial Recronstruction Corporation of
"ndi:. whch has 'een cstablished n
1971 munlv for the nurnose of assist-
mg sich and clo ed industrial umis
is located at Cicutta

The mere fact of the 'ead office of
an nstifution beinr localed at any
particular pla e has not led to dis-
parity 1 the grant of finan-
cial assistance to any State wvis-
a-vw  other States The 1nstitu-
tions are aware of the Govern-
thent policy of heving a more equrt-
ahle disboresl of their assistance
among the variong Stiler Certain con
CEs510TS have been granted upecrfically
by the Centra!l und State Governments
and the term lending institutions o
borrowers 1n the backward regions and
areas Varieus promotsonsl activitiec
such as, detaile 1 survers of the indus
trial vetential amd provision of techm-
eal consulancy services in there aben.
dave been or are béing taken by the
Imdusirial Development Bavk of Indin
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In consuitatuin wuh other instatutions
concerned with a view {o increasing
the shaies of industriauy backward
Btater and remions in the total assi«~
ance provided oy the financial snstit)
tion«

All theze wustitutions have qpened
re onal ranch offices  throughout
India wherever netessary for the
benefit of their clhientele

Incidentallv it may be mentioned
that the diciribution of finincial assist-
ance by an institution denmendg also
on the lorihion of the industrial com-
cerns as<isted by 1t such location is
indic ted in  the industrial licence
where required while in other cases it
15 decide 1 by the entremieneurs them-
relves  These 1nshitutiong endeavaur
to ensure that no worthwhile progert
suflers because of lack of institutional
finance

The State-wise distrihution of assist-
ance 1y the different financial institu-
tions is indicated in Annexures I, IT
& III, laud on the Table of the House
[Placed m Library. See No LT-8265/
74].

(c) No Sir

Relense of Publicity Material Regatrd-
ing Tourist Spots

3381 SHRI SAT PAL KAPUR 'Will
the Mirister of TOURISM AND CIVIL
AVIATION he pleased to state

() the efforts bemng made by vap-
ous States and Uuon Terrilories to
boost the mflow of tourist traffia,

(b) whether some States have set
up a joint committee for the purbose;

(¢) 1f 0 the particulars thereof and
‘whether publicity material regarding
tpots of tourist interest has sinte been
released and if so the main features

(d) whefler Govertoent propose
0 remove ourbs on the intwrstate
movement of vehicles so that goorists
can move freelv from one State {o an-
other; mg

(e} if an, the broad outlines shevesdy
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHIY
(a) Most of the States in Union Terri-
tories 1n India have Leen taking keen
interest im promoting tourist traffie—
both internationa} aond dumestic—io
their areas. Severdl of them have sel
up Tourism Adwvisory Board to advise
State Gvernments on matters pertain
ing to Tourtsm. Some of them hav:
also established 'Tourism Development
Corporation and are providing certain
amemties and fac: ities {or tourism 1n-
cluding accommodation.

(b) There are tour Regional Tourist
Advisory Commitives namely, Eastern,
Western, Southern and Northern which
cover all the States and the Umon
Ternitories of In'is  The Director,
Government of india Tourist Office of
the respective region i1s the Convenor
of the Committee 1n his area. The
membership includes the Ministers of
Tourism of 1espe-tive State Govern-
ments and Unmion Territories, Direc-
tors of Tourism of the State/Union
Territories representatives of regional
Travel Agents As.ociation and the
Hotel and Restaurant Federation., The
Commtiees discuss the problems of
tourism in their respectve regions and
co-ordinate and suoport each others
activities to improve the inflow of
tourist traffic

(c) Several State Governments pro
duce tourist lierature pertmming io
theun vlaces of interest, The tourist
literature produced by the State Gov-
ernments 1s orimarilv mtended for
home tourists while literature produc-
ed by the Central Department ef
Tourism is used for overseas pubicitv

(d) and (e). A scheme for free nier-
state movement of fourist taxis ard
coaches under Al India permits on
single point taxation basis was evolved
some years ago by the Department of
Toutism to enable earh State to issue
All India permuts in resvect of 100
tourist taxi; and 25 tourist coachse ta
operate throughout t%e country with-
out counter-signature and on the basfs
f"m point' taxation. The Minis-

of Bhipping and Transport has

come-tax
since June, 1974;
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issued necessary notifications with the
concurrence of the Ministry of Law.
A few State Government have com-
veyed their acceptance of the scheme
while otherg have not yet given theiwr
acceptance, The scheme will be
fully operative after it has been ac-
cepted by all the State Governments,

Credit FacHiities by Nationalised Banks
to Small Industries

3382. SHR] P. K. DEO: Will the
Minister of FINANCE be pleased to
state:

(a) whether attention of Govern-
ment has heen drawp to the press
conference held the representatives
of the Delhi Small Industries Develop-
ment Corporation in regard to the
mnd:fferent attitude of banks towards
the small mndustries in giving them
the credit facilities; and

(h) if so, reaction of Government*
thereto?

THE MINISTER OF FINANCE
(SHRI YESIIWANTRAO CHAVAN).
(a) and (b) It has been ascertane?
from the Dellu Small Industries De-
ve'opment Corporation that thev had
convened a meeting with the members
of the Press on July 23, 1974, mrinly
to apprise the puolic through the Press
about their activities and the .ervices
rendered by them One of the gu~-es
raised at thi, meeting was 1f theie
was delay in sanctioning financial
assislance to entrenreneuts by the
banks In resvons~ to this cuerv the
Corporation's spokesman had explain~+
that some time there was delav ir the
banks 1n processing the appheainis
mainly because of the aoplicant: not
furnishing adegquate intormation on
such v'tal aspects as avallahilitv of
raw materials, machinery, marketing
arrangements for finished roods et

Raldg by Income-tax Authoritles

8883. SHRY P. M. MEHTA: Will the
Minister of FINANCE be pleased to
state:

(a) the raids condiicted by the In-
in each Bisie
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(b) the total value of goods and
?ﬁwymvmunmﬂtmm

(c) what action has been taken
-against the persons concerned?

THE MINISTER OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI K. R.
+GANESH): (a) and (b). The sta* stics
are maimntained Commissioner of Ii-
come-iax charge-wise and not State-
wise. The number of searches con-
ducted during the months of June and
July 1874 and the value of assets selzed
in these searches are as under;—

«CIT Charges No. of Total value
searches assets
seized
~Gujarat , . . 4 1,57,000
:enh . . . 8 34,000
lsmwr . s . 22 s51872
Lucknow . . §  13,21,26%
Madras , ., 12 13,33.817
Poona , . . a3 1,88,470
West Bengal . 4 524135
Patiala . . . 37 17,00,308
Bombay . e 9 36,39,136
Mysore . 9 5,70,280
Delhi, . . 16 7716270
149 1,77,36,543
Besides the above, incriminating

books of accounts and documents have
also been geized in these searches,

(¢) The seized materials in all the
cases are under scrutiny. In coses
where cash and other valuable .rticles
have been seized, proceedings for phs-
sing of orders under Beetion 132(5) of
the Income-tax Act, 1961, estimating
the undisclosed income in a summery
manner and retaining appropriate
amounts elc, have been initiated. The

Written Answery AUGUST 23, 1074

Written Answers 120

cases will be processed from prosecu-
tion and penalty angles, where neces-
sary. Action as for under the
law wil] be taken in all the casea

Development of Tourist Spots in
Gujarat

3364. SHRI P. M. MEHTA: Will the
Minister of /TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether his Ministry has not
given any incentive to develop tourist
spots in Gujarat;

(b) if so, the main reasong therefor;

{c) whether his Ministry had com-
ducted any survey to develop certain
areas for tourist attraction; and

(d) if so, the outcome thereof; and
the funds allotteq for the State during
the Fifth Five Year Plan for develop-
ment of tourist centres?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) and (b). The Deve-
lopment of places of tourist interest
is a continuing process related to the
attractions they offer. Their develop-
ment concerns the Central and State
Governments, public sector undertak-
ings and private enterprises, Certain
incentives relating to hotel industry
in places of tourist interest generally
given by the Government are also
available to Gujarat.

(c) and (d). While the Department
has not conducted any survey @8
such of tourist spots in Gujarat, such
places are well known. Thus realising
the importance of Sassangir for the
development of wild life tourism and
attracting foreign tourists, the De-
partment has provided accommodation
and transport facilities in the sanc-
tuary. Similarly, considering the
importance of Sabarmati Ashram bot
from the national and inte
points of view, a  Son-et-Lumiere
spectacle has been mounted there be-
sides the construction of a Tourist
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Buhgalow A statement of tourism
schemes taken up in the Centra] Sec-
tor m Gujarat is attached,

In the currént flnancial year the
construction of a Tourist Bungalow at
Portbandar, a Youth Hostel at Gan-
dhinagar and a Forest Lodge at Sas-
sangwr, which are spill-over schemes
from the Fourth Plan, will be com-
pleted for which a provision of Rs
728 lakhs has been made in the
Budget Estimates for 1874-75 The
India Tourism Development Corpora-
tion proposes to set up s hotel and
a transport unit at Ahmedabad during
the Fifth Plan subject to the avail-
ability of funds

Statement
Sacond Frve Year Plon
Part-1
1 Tounst Bureau at
Ahmedsbad . . 5046
Thrd FrveYear Plan
Part-1
1 Water supply at
. . . I,07310
2. Improvement of the
Rest House at Sassan 68,860
3. Transport facilites
between Keshod Aur-
l;:u't and smG:r and Gics
assan to N . 1
Parr-]
1 LIG Rest House at
Porbander . . 33,188
= Hohday Homte at
Chorwad . . 0,000
3 Cafeteria at Nalsarover 25,000
4 Canteen-cum-renrng
room at Lothal " 98,820
445,209
Ynual Plan—1966-67
1. Water at
Lotha! (spill-over) , 1,000
2 teen-cum
e
(Spl-over) . , 31,000
. Improvement of
G Forest Bungalow st
Sasangir - . 13,000
45,000
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Amnval Plan 1967-68
1 Water scheme
ot Locbn%ﬂﬁ-o\rcr) 5,000

2. Canteen~cum-retir=

ing room at Lothal
(Spill-over) . 10,000
3. road to
teria at Lothal ,  30,0c0
4 Tournst Bungalow
at Sabarman (Spall-
over) , . . 6,000
$1.000
Annual Plan 1968-69
1. Tounst Bungalow at
Sabarmati . ‘!3&00
Fourth Five Year Plan
"Wdﬂ“
omktm.lowﬁ
Sabarmatt . 363,000
of Son-et~
Lumiere Show at
Sabarmat: Ashram.  12,00,000
3. Rest House at Gir
Forest (under construc-
won) . 8,109,568
4. Youth Hostel at
. . 3:24:446
5. Tounst Bungalow at
Porbander (under
construction) , . 346,946
6. Provision of two mam-
buses st Gir Wild Life
» « . 82,000
31,26,960

Bank Lean to Monopoly Houses for
Indusirial Development

8385 SHRI PRIYA RANJAN DAS
MUNSI Wil the Minister of FIN-
ANCE be pleased to state.

(a) total amount of bank loans
given to monopoly houses for indus-
trial development during the year
1972 to 1974; and
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(b) the amount given by mstionalis-
ed banks to small scale industrial
development units and unemployed
youths during the same perfod?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) Bank generally give only working
capital loans expressed in terms of
credit limits of various descriptions
upto which all kinds of business can
draw funds from time to time. The
outstanding advances of public sector

banks to the 75 large industrial houses
are given below:—

Natonalived Bunks

Aggregate outstandin
advances by muomhse‘i

v

(Rs. in crores)

jo-6-1972 . 522:68 (17°7)

29-6-1973 . . 568:-79 (16-3)
State Bank of India Group

Aggregate  outstand-
ing advances of State

(Rs. in erores)
31-12-1972 . .  280°64 (22:0)
8-12-1973 . . 304-97 (19%)

Datp pegarding asd a8 at 30th
-June 1974 are not avaj

NB. Figures within brackets
indicate the percentage of
assistance {o tota] advances
given to all borrowers.

{b) Aggregaie outstanding advances
by publie sector banks tp small seale
tindustries, in the manner and to the

AUGUST 23, 1904
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extent available with the banks, are
as below;—

v

Aversge  outstanding

as on the last Friday

of December

(Rs. in crores.)
1972 1973
Nationalised Banks , 316-48 44975
(10-4) (s

State Bank of India

Group. . 254 B4 317-03
(155) (16 4)

Data regarding advances as at 30th
June, 1974 are not available.

The present arrangements for flow
of data in the public sector banks
provide for compilation of statistics
in respect of advances to small bor-
rowers in such broad categories as
“Agriculture”, “Small Scale Indust-
ries”, “Protessional and Self-Employed
Persons”, “Road & Water Transport
Operators”, “Small Business ynd Retail
Trade”, ete.

Advances to unemployed youths

would figure mostly under the cate-
gory of ‘“Prof:-sional and Self-
Employed Persons”. Detals of the
outstanding advances of the public
sector banks to “Professional and
Self-Employed Persons” are as
below:—

— -

Avgregare owsian
88 on the last and’g
of December

(Rs. in crores).

972 1973

14 25+
649 O
State Bank of India
Group ., . 108 27
©0%) (1)
N.B. Figures within brackets in-

dicate the percentage of
assistance to total advanees
given to all borrowers.

Nationalised Banks ,
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feguixr Alr Service to Rourkela-
Calcutis

3386 SHRI SHYAM SUNDER MO-
HAPATRA Will the Minuster of
TOURISM AND CIVIL AVIATION
be pleased to state

(a) whether there is any proposal
to start a regular air service for Rom-
kela-Calcutta Sector, and

(b) whether air service to Rowkela
stands cancelled for the last few
months?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRAI RAY
BAHADUR) (a) and (b) Due to
steep increase in the price of aviation
fuel gnd the decsion of Indian Air-
Imes to phase out Viscounts snd Da-
kotas due to their uneconomic gperat-
mg crt alr Services were
discontinued to a pumber of caties
mcluding Rourkels There 18 no pros-
pect of the airhnk between Rourkela
and Calcutta bemng restored 1n the
near future

Orissa’s Export Potential

3387 SHRI SHYAM SUNDER MO-
HAPATRA  Will be Mimster ot
COMMERCE be pleased to state

(a) whether Orlssa's export poten-
tial hag been exswmned by any com-
mittee or by any expert,

(b) if 50, what are the exportable
items and what has been Orlma’s earn-
ings from exports during last three
Yesars, and

(c) whether Balagore District has
been surveyed for exportable items
mfn.whntmmmbh

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHAYA).
(a) Yes, Sir In 1969-70 the Incian
Invtftute of Poreign Trade undertook
an export potential survey of the
State of Orissa
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(b) According to the findings of the
su vev, the commodities which have
tub tanti] expoirt potemial 1nclude
fron o1e ferto manganese ferro
silicon, manganese, cashew, de-oiled
rice bram and marme products
Amern= {he non-traditsonal items the
products 1dentified are steel pipes
and tubes, wire and cables, re-facto-
ries, cast iron products ete

It 15 not possit le to indicate Orissas
export earmings durng the last three
vears, as export statistics are not
collected and pubished on State-to-
State basis

{c) The export potential survey
conducted by the Indian Institute of
Foreign Trade covered the entire
State of Orissa mncluding the Dist of
Balasore The major items exportable
from the District include -de-oiled
rice bran and marine products

Purchase of Jumby Jets by Alr India

3888 SHR; SHYAM SUNDER MO-
PATRA  Will the Mimster of
TOURISM AND CIVIL AVIATION
be pleased to state

(a) whether any jumbo jets are be-
1ng purchased by Air India during
1974-73 and 1if so, the cost mvolved

(h) whether the earher purchases
have yielded profiis, and

(c) if not, the extent of loss suffer-
ed?

THE MINISTER,OF TOURISM AND
CIVIL AVIATION (SHRI HAJ
BAHADUR) (a) Air-India have sub-
mitted a proposal for the purchase of
& 5th Boeing-747 aircraft for delivery
10 the end of 1975

(b) and (e) For a variety of
Teasons, mcluding riung operational
costs, Aw-India suffered losses in the
last few years The accounts for the
¥year cnding 31st March 1974 have nut
yet been finalised However the
Boeing-T47 has proved an efficlent and
reliable aircraft with good passenger
appea)
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Developmeat of Tomrist Spots by
LID.C,

8389, SHRI SHYAM SUNDER MO-
HAPTRA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state: o

(a) whether the work of India
Tourism Development Corporation has
elicited appreciation from foreign
tourists agencies and tourists during
the last three years; and

(b) what are the tourist attractions
introduced by LT.D.C. during the ten-
ure of office of its present Chairman
and how do they compare with inter-
national gtandards?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) Yes, Sir. ITDC Ser-
vices have been highly appreciated
both by foreign tourists agencies and
tourists,

(b) Since 1088, Indla Tourism De-
velopment Corporation has developed
facilitles for tourist that visit heaches
at Mahabalipuram and Kovalam.
They are operating Son-et-lumfere
shows at Delhi, Ahmedabad and Shali-
mar Gardens (Srinagar) on behalf of
the Department ‘of Tourism. In addi-
tion, the ITDC has get up six new
hotels, two motels, 10 restauran.s, and
established Transport Units at 15
important tourist centres. Two new
duty-free shops a. the airports have
been added. The tourist attracfions/
facilities created ITDC are of
international standards.

Indianisation of Forelgn Compbanies

3390. SHRI S. N. SINGH DEO: Will
the Minister of FINANCE hbe pleased
to state the number and name of
foreign companies which have In-
dianised their capital-base during the
last three years?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
A Statement showing of 51 foreign
majority companieg which have been

AUGUST 23, 197
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permitted to have some Indisn squity
participation during the lust three
years is laid on the Table of the
House.

Statement
8L No. Name of the company
1. Ceat Tyres of India Limited.
2.  Bestobe]] India Ltd.

8. General Elearic Co. of India
Litd.

4.  Atlas Copco India Lid,
Gramophone Co. of India Lid.
Needle Industries India Léd

7.  Philips India Ltd.

8.  English Eleciric Co. of India Ltd.

9.  Alfred Herbert India Ltd,
10. J. Stone & Co. Ltd.

11.  Molins of India Lid

12.  German Remedies Lid.
13.  Bitcorp Pvt. Ltd.

14, Bata India Ltd.

15. Motor Industries Co. Ltd.

18. 'W.G. Forge & Allied Industries
Lid. .

Goodyear India Ltd.

Indian Aluminium Co LUtd.
Widia India Ltd.

Fenner Cockill Ltd.

Guest Keen Williams Ltd,
ir:l:maﬁm}. Combusion Indis

17.
18,
19.
20.
21
22,

23. Makum Tea Co. India Itd. )

34  Namdang Tea Co. India L4d.

25 Consolidated Pneumaﬂem
Co. India Ltd. ,

26. Otis Elevator Co. India L4l

27. William Goodacre & Sow

(Indip) Ltd
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6. ' " Ndme of the Company
Ortental Carpet Mtrers. (India)
Lid, .

B.CL. (Pvt) 1
Atherton West & Co. Ltd.
Tinplate Co. of India Ltd.
Colea Cranes of India Lid.
Detige & Seymaur (India) Pvt.
Led.

Stmson & Meconechy Ltd.

Jenson & Nicholson (India)
Lid
George Wills & Sons (India)
44,

SKF Ball Bearing Co. Pvt, Ltd.
(néw known as Shefko India
Besring Co Ltd).

Muller & Phipps India Ltd.
India Topaccd Co. Litd.

Esso Standard Refining Co. of
India Ltd.

Siumon Carves Ltd

Tube Investments Ltd
Thompson Press (I) Ltd

A. Boake, Roberts & Co (India)
Litd.

Tyresoles Concessionaires Pvt.
Ltd.

ACEC India Pvt. Ltd
Indian Tack & Nail Co. Ltd.
Nelson Trading Corpn. Pvt. Litd.

British Metal Corpn. India
(Pvt.) Ltd.

French Dyes and Chemicals

India Pvt. Ltd.

Hindustan Ferodo Lid.
Amenitiey for Tourist In North

Eustern Region States

3391, SHRI A. K M. ISHAQUE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

<a) whether tourists have recently
ghown increasing interest in places of

1845 LS8, !

-k

tourist interest in Hill arens of the
‘Noith Eastern Region States;

(b) whether Government are mgk-
ing special arrangements to provide
modern amenities in the Central Sec-
tor in these areas; and

’ (c) if so, the broad outlineg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) Due to the restriction
on the entry of foreigners into the
States of the North Eastern Region, it
18 not possible to indicate whether
there has been an increasing interest
among finternational tounsts to visit
the States in this region.

(b) and (c). The provision of
amenities for tourists could be taken
up only after the restrictions on the
entry of tourists to the area are re-
moved However, certain amenities
for tourists have been provided in thé
North Eastern Region in the Central
Sector These include setting up of
Tourist Bureaux, as also the provision
of accommodation and transport faci-
litzes,

Development of Tourist in North
Eastern Regiom

3392 SHRI AL K. M ISHAQUE:
Will the Mimister of TOURISM AND
CIVIL AVIATION be pleased fo state:

(a) the names of places of tourist
interest in West Bengal, Assam North
Eastern Region States that are pro-
posed to be developed by Government
in the Central Sector during the
Fifth Five Year Plap period; and

(b) the amount earmarked for the
development of each project?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR SAROJINI
MAHISHI): (a) and (b). The expan-
sion of the existing Tourist Bungalow
and the completion of a Youth Hostel
at Darjeelingy and the construction of
a Tourist Bungalow at Gauhati and a

~
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Forest Lodge each at Jaldapara and
Kaziranga, which were faken up by
the Department of Tourism in the
Fourth Plan, are-in progress during
the current fitaricidl'Jear. An amourt
of Rs. 17.71 lakhs has ‘been provided
for the spilkover schemes in the
Budget Estimates for 1974-75. The
other schemes td be tdken up in the
area during the ,Fifth- Plan have not
yet been finalised.

The India Touftéth Development
Corporation plans to take up the
construction of a 50-room motel
each at Siligurl and Gauhati, establish
a transpoM unit at Siligurf expand
the duty free shop at Caltutta as also
the transport'unit there in the Fifth
Plan. The Corporation is alsp con-
structing a 150-rqom Airport Hotel at
Dum Dum (Calcutta) which was
started during the Fourth Plan 'The
outlay proposed for each of the above
schemes {s as follows:—

Sl No. Name of the scheme Fifth Plan

provision

=
1, Motel at Sthgun ., |, . 4500
2. Motel at‘Ganhat 45 0o
3. ‘l"nnapoﬂumut‘smgun . 2 o0
4. Exp nuon of the :mry free

shop at Calcutta 3 10 00

* B&g:&q&q.wm : 20 00
6. Aurport Hotelat Dum Dum 113 oo‘

(*Cumulstive ex iture ur to 318t
March, 1974 Rs. 137 00 lakhs)

Accommodation for Tdurists in Rajgir
(Bihar) .

3393. SHRI R. P. YADAV: Will the
Minjster of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there i no accommoda-
tion or tourist hoste] orshotel of India
Tourism Developriféht Corporation in
Rajgir in Bihar; and

ABGUST 23, 1974

Writen,

. (b) if 8o, whether Go pro-
poge to survey the place and construct
a est accommodatiori for at leait
200 persons at a time so as-to acco-
mmodate a lirge number of VIPa

and middle class tourists who visit the
place during winter?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) and (b). The India
Tourism Development Corporation is
constructing a  Tourist Reception
Centre-cum-Motel at Patna, at an esti-
mated cost of Rs 50 lakhs. The
Corporation has no proposal at pre-
sent under consideration for eonstruc-
tion of a hotel at Rajgir. The Tourism
Department of the Bihar Government,
however, has a 60 bedded Tourist
Bungalow at Rajgir, which the State
Government is considering to expand
by adding sixty beds.

Subject to availability of funds and
feasibility studies, the Central De-
partment of Tourism has a proposal
for construction of a cafeteria at Raj-
gir, in the Fifth Plan period, at an
estimated cost of Rs, 425 lakhs.

Recruitment of Staff by Punjad
National Bank and other Bankg from
Pong Dam Oustees

133

3394 PROF NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the Punjab National
Bank and some other banks recruited
special staff for attracting large depo-
sits from th¢ Pong Dam OQustees dur-
ing the years 1972 and 1973;

(b) if so, the number of” persons
recruited by each one of these
nationalised bankg for the gaid purpose
and the scaleg and the conditions on
which the recruitment was made;

(c) whether the persons so recruited
were given an assurance that they
would be absorbed against permanent
vacanciea;

(d) whether some of them Hhave
since been retrenched; and
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(e) if so, the reasong for their re-
trenchment and whether they would
e provided employment by the con-
«<erped banks by giving them a re-
cruitment priority in any future re-
<rultment?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Reports received from
public sector banks indicate that
Punjab National Bank and State Bank
of India employed the following
temporary staff during 1971—78 on
scales of pay and allowances at pres-
<ribed rates to canvass deposits from
oustees of the Pong Dam Area:—

Punjab National Bank State Bank of
India

Clerical Staff 8 Field Messengers 8

Subordinate Staff 10 (on pay and allow-
ances applicable to
subordinate staff).

(¢) The two banks have reported
that no assurance was given to them
that they would be absorbed against
permanent vacancies,

(d) and (e). Punjab National Bank
has further reported that in' July, 1972
the bank entered into an Agreement
with the All India Punjab National
Bank Employees Federation whereby
it was agreed to do away with the
institution of temporary clerks in the
bank and to give to the existing eligi-
ble temporary clerical staff a chance
to compete in the recruitment test.
Accordingly the eligible clerical staff
working temporarily in the Pong Dam
Area was given the chance to appear
dn the test. Only one out of 8 persons
successfully qualified in the test/inter-
view. He stands approved for perma-
nent  appointment against the
sanctionegd vacancy. He has however,
<ot been appointed so far, As regards
the subordinate staff the services of
all the 10 have been dispensed with;
but they are eligible for temporary
«hances subject to availability of
vacancies and their eligibility for
employment.
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State Bank of India has reported
that three of the fleld messengers were
relieved after completion of the term
of appointment offered to them. Five
of them are still being temporarily
employed by the bank. These field
messengers will be allowed to appear
for interview for selection in their
cadre when vacancies arise 1n
branches in that area.

Nationalised, Scheduled and Unsche-
duled Banks in India

8395. SHRI SHANKERRAO SA-
VANT: Will the Minister of FINANCH
be pleased to state:

(a) the number of nationalised,
scheduled and unscheduled bankg in
India;

(b) the total amount of deposits
with banks in each of these categories;

(c) the nature of control exercised
by the Reserve Bank of India over the
unscheduled banks; and

(d) what attempts are made to re-
duce the number of unscheduled
banks?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b) The information is set
out in the statement attached.

(c) Control is exercised by the Re-
serve Bank of India over the scheduled
as well as non-scheduled commercial
banks under the various provisions of
the Reserve Bank of India Act, 1934
and the Banking Regulation Act, 1948.

(d) For being a scheduled bank, the
statutory requirement under Section
42 of the Reserve Bank of India Act
is that the bank must have minimum
paid up capitdl and reserves of not
less than Rs. 5 lakhs and the Reserve
Bank has to be satisfled that its affairs
are being conducted in a manner not
detrimental to the interests of the
depositors. As and when the non-
scheduled commercial banks fulfll the
requirements of the relevant legal
provirions, their names are considered
by the Reserve Bank for inclusion im
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the Second Schedule to the Reserve
Bank of India Act, 1034

Statsmen:

Cuemryclamhﬂnmlmquiu .(e:-
Bmka bcnk dqndu}

Fudly ot; June
74, as Treport-
by the Reserve
Bank of Inda
(in crores of Rs.)
A. Scheduled
Commercial
banks.
(i) State Bank
Group B 3007" 84
(ii) Nationalised
banks 14 592702
(iii) Foreign banks I 796 54
(iv) Other Indian
com- 8 .
cheduled 3 919° 30
Total 71 10650 70
B. Non-scheduled
commercial banks 9 17-67
Importeg Goods
3386. SHRI SHANKERRAO SA-
VANT; Will the Minister of COM-

MERCE be pleased to state:

(a) what ig the value of rice, sugar,
cement, steel and gunny bags import-
ed in 1872-73, 1973-74 and 1074 upto
end of July; and

(b) why are the items exported
when they are in short supply in the
country itself?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
() Value figures of rice, sugsr,
cement, iron and steel and bags and
sacks of jute imported during 19T2-78,

AUGUST 23, 1074
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and 1073-7¢ (uptg Feb. 19074) are as
nAer e

2+ b
Iem (e crobes) (wph Fab.
kﬂ .
al
(Rs. in ctares)
Rice . . I 6
Sugar* neg.
Cement B
Iron & Steel 217 218
& sacks of
ute. N neg. neg.

Import data beyond Feb. 1974 1s not
yet available,

(b) Gunny bags are one of the
established items of exports from
India. Export of other items is being
allowed primarily to pay for the
greatly increased imports _requj,re-
ments after the recent increased in oilf
prices,

Development of Tourist Centres

3397. SHRI SHANKERRAO SA-
VANT: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the names of tourist centres
that are proposeq to be developed fur-
ther and those which are proposed to-
be started during 1074-75; and

(b) what is the proposed expendi-
iure in each case?

THE MIN'ISTE'H OF STATE IN ‘THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR SAROJINI
MAHISHI): (a) and (b). The Fifth
Five Year Plan on tourism envisages
the continuation of the pattern of
tourism development adopted in the
Fourth Plan with special emphasix on
the development of tourist 1nh'a—
structure including improvement
environment, development of ‘hblihy
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sesorts and centres of archaeological
Ww:ﬁnm:ghrmwm
of destinstion tourist traffic to India,
Prcrity weuld be given to those
schemes which will elicit quick returns
gninvemwtmdhmethepotmuﬂ
for esrning foreign exchange.

During 1974-75 only those schemes
which are spill-over from the Fourth
Plan are being taken up for comple-
tion. An amount of Rs. 120 lakhs has
pren provided in the Budget Estimates
1974-75 for these spill-over schemes.

Financial Assistance to Kerala

3398. SHRI MURASOLI MARAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether a team of officers was
sent recently to Kerala by the Centre
to study the financial condition of that
Government;

(b) if so, the broad facts thereof;

(¢) whether 1t was done under any
provision of the Constitution; and

(d) if so, the particularg thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The financial situation of
the Gavernment of Kerala was dis-
cussed between the State Government,
the Planning Commission and the
Muustry of Finance at the official
leve] and the Ministers’ level. The
State Government were advised to
improve their resources for the annual
Plan outlay of Rs. 63.28 crores en-
+visaged by them by economies in
expenditure better collection of
arrears of taxes and loans due to the
Stste Government and by raising re-
sourccs from fresh measure of taxa-
fion.

(c) and (d). Such consultations
between the Centre and the States are
held perjodically by mutual agree-
wmdanilthaintemtotau
eopcerned, from the point of view of
wourect asspssment of resources for
their Flans.

Appeintment of candidates belonging

3399. SHRI A. S. KASTURE:
Will the Minister of FINANCE be
pleased to state:

(a) whether his Ministry was asked
by the Ministry of Home Affairs to
specifically sponsor the names of eli-
gible Scheduled Castes/Scheduled
Tribes officers for appointment at the
Centre at the level of Under Secretary
and above upto Joint Secretary;

(b) if so, whether the eligible
Scheduled Castes, Scheduled Tribes
officers belonging to the Industrial
Management Pool controlled by the
Bureau of Public Enterprises under
his Ministry, have been recommend-
ed for these appointments at the pres-

cribed levels as per their eligibility;
and

{¢) what steps are being taken to
ensure that the opportunity of
appointment at the Centre for various
senior administrative posts is not de-
nied to the eligible Scheduled Castes/
Scheduled Tribes officers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH): (a) and (c) Govern-
ment have decided to broad-base the
manning of senior Secretariat posts.
In the context of this decision, claims
of suitable semior officers from all the
Central Services are being considered
for appointments in Government. It
has, therefore, been decided to offer
suitable officers of the Industrial
Msanagement Pool also for senior
appointments in Government.  The
claims of the Industrial Management
Pool officers belonging to the Sche-
duled Castes/Scheduled Tribes will
also receive due consideration.

Development of Tourist Centres In
Bihar

3400. SHRI BHOGENDRA JHA:
Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to refed
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to the reply given to Unsterred Ques-
tion Nc. 1421 on the 2nd August, 1074
roagarding proposal to develop Ahilya-
sthan and Gautam Kund in Bihar as
tourist centres and state:

(a) whether any assesaments of the
expenditure to be incurred and in-
come to be derived various forms with
the development of tourism in the
historical and tourist centres of Ahil-
yasthan, Gautam Kund, Visoul, Risfl
and Rajbaligarh has been made to
arrive at some conclugion;

(b) if so, the facts thereof; and

(c) whether any contact has been
or is being made with the State Gov-
ernment of Bihar for the development
of the above centres gf tourism and
if s0, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) and (b). The Depart-
ment has not undertaken any study
of the impact of any investments in
the area, For the present the
Department of Tourism is concentrat-
ing on tourism development in those
areas which have potential for attract-
ing foreign tourists and earning
foreign exchange for the country.

(c) The State Government has indi-
cated that they have no proposals to
develop these places at present. '

Currency Notes impounded by R.B.L

3401. SHRI BIRENDER SINGH
RAO: Will the Minister of FINANCE
be pleased to state:

(a) the amount of currency notes so
far impounded by the Reserve Bank
of India during the last six ‘months:
and

(b) whether there is any proposal
to turther impound the currency notes
and if so, the nature of the proposal
and how far it will reduce the infla-
glon?

AUGUST 23, 19%
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The process of impounding of in-
creases in wages and one half of
dearnesg allowance of wage and salary
earners under the Additional Emolv-
ments (Compulsory Depesit) Ordi-
nance, 1974 has commenced only from
this month. Although this measure
would have a less expansionary impact
on cwrrency with the public, it does
not envisage at all any impounding of
curréncy notes as such.

Between the onset of the slack
season and August 3, 1874, currency
with the public declined by Rs. 214
crores due to other factors.

(b) The Additional Emoluments
(Compulsory Deposit) Ordinance 1974
ang the Compulsory Deposit Scheme
(Income Tax Payers) Ordinance. 1874
are the only measures adopted so far
by Government involving the im-
mobilisation of certain kinds of
incomes/increments to income. The
nature of these proposals and the
impact these are likely to have on
wnflation, have already been explained
in my Speech in this House on July
31, 1974.

Working of Cotton Corporation of
India

3402. SHRI S. N. MISRA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have
inquired into the working of the
Cotton Corporation of India during
the last 3 yearls;

(b) whether there has been mis~
appropriation of funds to the tune of
croreg of rupees by some high officials
of this Corporation; and

(c) whether any action hes since
been taken by Government aguinst the
persons responsible and #f so, the
broad features of action teken i fihve
matter? . :
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THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYAY:
(a) There has been no formal enquity
fnto the Corporation's working.

(b) No such complaint has come to
Government’ notice 86 far.

(c) does not arise,

Increase in the Price of Coffee

3403. SHRI VARKEY GEORGE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether a reasonable increase
is being allowed in the price of coffee
to the growerg if"Kerala;

(b) whethey Government propose to
subsidise sale of fertilisers and pesti-
cides to small growerg on the lines of
the schemes introduced by the Rubber
Board;

(c) whether Government propose to
reduce the Central excise duty for
robusta; and

(d) if so, the action Government
propose to take in this regard?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) In view of the increase in labour
wages and price of some inputs, the
reserve price for poo] sales of coffee
has been raised to Rs. 4.25 per point,
pending a study of cost of production
of coffee.

(b) There is no such proposal,
fc) No, Sir.
(d) Does not arige.

\

Trade Agreement with U.5.A.

:3404. DR. H. P. SHARMA: Will the
Minaster of COMMERCE be pleasad to
state:

(a) whethey a trade cooperation
agreement with U.B.A, has lately been
under negotiations;

(b) if so, the broad pattern of the
trade contemplated thereunder and
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the volume of trade to be exchanged
thereunder; and'

(c) what are the*w proposals to
be included at the instance of the
Indian Government ' in this Agree-
ment?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) to (c). No trade cooperation agree-
ment has been under negotiation with
the U.S.A. However, there is a pro-
posul to set up an Indo-US. Joint
Commission on Economic, Commercial,
Scientific, Technical, Educational and
Cultural co-operation which, inter
alia, will also identify areas and sug-
gest measures for closer co-operation
in the field of trade.

Representation made by Indian Cham-
ber of Commerce, Caleuita regarding
relaxation in Credif Squeeze Policy

3405. SHRI Hu¥®. SHARMA: Will
the Minister of FINANCE be pleased
to state: .

(a) whether any representation had
been made by the Indian Chamber of
Commerce, Calcutta, to the Reservé
Bank of India and the Union Govern-
ment demanding certain relaxations
in the credit squeeze policy;

(b) if so, the precise nature of the
representation; and

(c) Government's decision thereon?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). In a representation dated
July 18, 1074, addressed to Reserve
Bank of India and'the Union Govern-
ment, the Indian Qhamber of Com-
meirce, Calcutta,had suggested, inter-
ala, meeting of the credit require-
ments of productive sectors in full.
provision of gufficient credit for mew
units and for new projects in the
pipeline, reconsideration of the deci-
sion of the Reserve Bank of India to
bring down the outstanding pmount of
the bills rediscounted under the new
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Bill Market Scheme and increasing the
rabes of interest on deposits in order
to induce people to save,

(c) Government are of the view
that the present policy which lays con-
current emphasis on restraint in the
disbursal of credit on the one hand
and on ensuring adeguate credit for
emential peeds of production, distri-
bution, new entirepreneurial ventures,
priority sectors and exports on the
other meets the reguirements of the
situation adequately and should conti-
nue. As regards rates of interest on
deposits, Reserve Bank of India has
with effect from July 28, 1974,
increased the rates of interest on cer-
tain classes of deposits.

Excise Duty on Indigemous Traclors

3408 SHRI RANA BAHADUR
SINGH: Wit the Minister of
FINANCE be pleased to state:

(a) whether a proposal was made
by the Minister of Agriculture for
scrapping or reducing the Central
Excise duty on indigenous tractors;

(b) whether the Ministry of Finance
has agreed to the proposal, and

(c¢) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (c). A proposal
had been received from the Ministry
of Agriculture which had the approval
of the Minister of Agriculture, for
exempting from excise duty the indi-
genoun tractors The proposal could
not be accepted as the grant of such
exemption was not justified.

Amsesgment of Imoome Tax agalnst
Shri Ram Nandram and Nandaram
Jhaburmuil

3407. SHRI ANADI CHARAN DAS:
Will the Minister of FINANCE be
pleased to state:

(4) whether the process of assess-
ments for taxss against the group of
Sritam Nandaram and Nandaram

AUGUST 23, 1974
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Jhaburanull is being delayed, by Cen-
tral Circle Commissioner of
Tax, West Bengal;

(b) whether one Jhaburmull Agar-
wala belonging to this group recently
undertook tourg of round the world
with his family for transferring his
assets abroad; and

[c) the reasons for delay in asgess-
ment of taxes énd facts regarding
world tours?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH)* (a) to (c). Shri
Jhaburmul] Agarwala accompanied by
his wife, daughter, son, wife’s brother,
wite of wife's brother and maternal
uncle went on a tour of European
countries They availed themselves of
flight No. AI-115 from Bombay on 2nd
June, 1974.

Asg regards the question of trans-
ferring of assets abroad any delay in
assessment proceedings, the informa-
tion is being collected and will be
laid on the Table of the House.

Performance Budgets of Ministries
and Departments of Government
of India

8408. BSHR] ARVIND M PATEL:
Will the Minister of FINANCE
be pleased to state:

(a) whether all the Ministries/
Departments of the Government of
India are not preparing performance
budgets indicating their programmes
ang activities; and

(b) whether his Ministry propose to

asking them to prepare performance
budgets?

THE MINISTER OF FINANCE
(SHR! YESHWANTRAO CHAVAN):
(a) 14 Ministries/Departments have
prepared performatice Hudgets for
1074-75 indicating their programmes
and duties.
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(b) Necessary instructions are being
1ssued to all the Departments ‘in-
charge of developmental activitias 10
prepare performance budgets for 1075-
78

Vanaspati Crisis

3409 SHRI JYOTIRMOY BOSU
Will the Minster of COMMERCE
be pleased to state

(a) whether some circles have held
State Trading Corporation responsble
for vanaspat: crims and

(b) if so, Governments reaction
thereto?
THE MINISTER OF COMMERCE

{PROF D P CHATTOPADHYAYA)
{a) and (b) There have been reports
to this effect 1n some sections of the
Press These however, have not been
substantiated on enquury

Export of Ores

3410 SHRI K LAKEAPPA Wil
the Minster of COMMERCE be pleas-
ed to state,

(a) whether  Mysore Minerals
Limiteq are not allowed to export
ores directly,

(b) if 80, the reasons therefor, and

(c) whether the Minerals and Metals
Trading Corporation 1s coming in the

way of its exports®

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)
{a) to (c) There 18 no restriction on
export of ores by Mysore Minerals
Linuted, excepting that the minerals
which are canalised through the
Minerals and Metals Trading Corpo-
rhtion have ¢o be exported by them
through the aforesaid Coerporation

BHADRA 1, 1808 (S4KA)
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o fewy siw o iy & it
wmivey & fasy  firwn

3411. WMo wwvimTOMw qfdy :
w1 fer nAY 7% FAX AT g FW
f“ &

(%) s7 @ ® v feqa
dvgw arqr farw & wey wmabey &
afrafaaamy & a1 § fowrad ara
gt &, Wk

(@) afe g, aY sweT eamy A@r
A IT I FEyFdagr A g § 7

fom wwwm ¥ el (el

geiter  Quwft) (%) " a)
FAE 7 AAIG ATT qEET ¥ UF
9a Srcgar g faaq s ew aem
¥ uF wiuwrd) ara 739 o Wy sfa-
g wimafaaamy 1 e fear &
sraw avqT fmm & fOR ara &Y o
W®|E

Foodgraing ang Other Commodities
seised from Hoarders

3412 SHRI JYOTIRMOY BOSU
Will the Mimster of COMMERCE
be pleased to refer to the reply given
to Unstarred Question No 6898 on the
26th July, 1974 regarding arrange-
mentg for safe storage of commodi-
:it? confiscated from hoarders and

te

(a) the State-wise quantity of food-
grains and other essential commodi-
ties seized from hoarders arrested
under DIR and MISA in the years
1973 and 1974

(b) whether Government agrees that
the quantity of the commodities seized
18 very poor, and

(c) if 80, the factors responsble for
the same?
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THE MINISTER OF COMMERCE (.) " 1973=74 a“m'fi
(PROF. D. P, CHATTOPADHYAYA):
(a) to (c). The information is peing (a7 & fuenlt ufer Y fudy ‘l"
collected and will be laid on the Table  wfoa ¥t 7§ 7
of the House.
mfere  wolt (ﬂlo o o

3413. SHRI JYOTIRMOY BOSU: : w ) : (%) arc (w) -
e SEOTIREOE AT ;H't wn;fa:;m W;m!ﬂﬂ';
be pleased to refer to the reply given ikl 5 rd wa o
to Starred Question No. 85 on the fiafw & ¥ § wrwrdr Sqwem miY

26th July, 1974 regarding Ralds by g, ¥wY %1 frafe qewe: arf ¥ ¥

Raidg by Income Tax Authorities

Income Tax Authorities and state: Aot WY fadw ®) fear ot Q .
(a) what specific action has been  1973-74 (WY, 74 a%) & QO™
taken on each case o far; foaifer ®EY =7 ¥ 15,000/~ %o

(b) whether some of the personnel t 1
of the companies, whose premises were
raided, are in any way connected with .
Mearuti Ltd, Haryana; and W &% ¥ T g e ¥ fasy fvero

(c) it so, the particulars thereof? 3415 st  TWEWC @R

THE MINISTER OF STATE IN THE  ¥q7 faw Al og aamd ) y97 #30
MINISTRY OF FINANCE (SHRI K. 5

R. GANESH): (a)~ Wherever value-

able assets have been seized, action (%) war @ 24 ig FY Sz dw

for passing orders under section
132(5) of the Income-Tax Act, 1961, ®I ZWIYT wrar & faxg fafax

has been initiated and further investi- fowraa as & udz qur fogras §39¢
gations are in progress in these cases. ) Wt g t} e

(b) and (c). The premises of a
number of companies were searched (w) afz g, ar fowma 1 |Yw

Their personnel wil] include a very g7 § WYt 39 qUETHTTIIT |T *T14-
larger number of employees and it NwER?

would take considerable time and LU AN L

effort to find out if any of them held

any shares of Maruti Ltd. So far, farer sivft (st awrarero W) -

Government have come across one cear 3
case of Shri B. C. Jindal whose house a(:) ure ﬁ') ﬁ:'" W wre wfew
was searched during the perfod. He ganr &1 § Is oF fusrae ey

was @ director of M/s. Maruti Ltd. gt fored ' #Y aTqe wrar & #x
during the period 1th October, 1911 gty s gt Wl < g8
"Iy FA Ay 6, IW ATar & gRw

vt sfrc #8 w fraia & grag wfasfay ©F g ok g
~wmg &< @t qr 1 R 4% wme

3414.'lh RTRATC Wrest :WI fear ag Y e & fis v ferae
wivwa A Tg TR W R R o sffefe e 1074 % qu ¥
W qent ¥ 1@ d% & e qw wTaiwa
(%) ot oeRd wrfafrfer- @ o ool o oY s GaTTc e

o gui®Y frat amr & ; Wi ¥ agt ot Y | xR ¥ qew
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o g 9t e ¥ wmiwdt ow oy &t
an &k § A i & dw2w T & firg
i § WY Ty woEr Wy whr §
ez dv we gfoar & oy W @
§ s e ¥ 9% swElg e wral-
wq & v fawrga Y wry AT WA
% faq 3¥ qw gavar wfastQ & a9
W fear &

wage ¥ whvr awy wwy saqvere fieny
w1
3416 Wt ywex wFM : W
wfewn Ad 77 3@@ FApw 0 &
(%) = syt & wfvr qarag
IR frw HoF aem w) Qe &
=E v,

(a) wrxa agow &g fomm o
#r§ wfawrd g mr §, Wk

() afz gr, QY Fawcew sfasrdy
gradfy af foor §Y 97 =wwxar W
g’

wfry it
wghreT )

(m) WX () : afrw qar ag
ama fam et on sfasrdag, 1974
¥ A mATAT| YT N AqT TR
feaa gwat £Y g arga, geara wif
LAV ]
WA WY 4§ @Y g wAyR §
?m g% feq) s &1 fawe

1

(ﬁﬂ ﬂo ﬁo
(%) oY &1

i qidew aé

3417, <t qoww yow ;WO
qirw Wit wETT femmm AdT 4y q@r
Wy WA

(%) Tha gdzw avd ¥ earger
%z ¥ of Wiv gat gEEr WAR ¥
§ owr Wk ygarear g,
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(@) W 1@ WY N gaaw 6
wrdwTy w1 fada wiww oy oty
w€ §, oz

() afz g, A so% w7 HTW
arady ?

qirn st A fmm W
¥ v wht (Wt wdfeeht wfyeht)
(%) w<rq vdzw A& FTwRT 259K
1972 %Y fwar nar wr | 942w A<
qrre famme Aar A ¥ wem ¢
91 9429 WYX AnE faamae reg wEy
BEFT ITAA g | AR X 10 TN
Far 6 T gwrdy FTew §1 A w7
e sdew ®a3 ¥ A ge afafafaar
mar @ AR ATgeedt sfawr
®1 YT K qrEAwEaT & qfoer ¥
fear mur 91 arfe gdaw & Qe
farrer # forg Sam A wTER ) wE
W ¥ w1 qUaAT qeTgEI F wT X
¢ Tur awsT green qdaw W faws
g3 gRaRT  faugs  gewmEl 9%
faarefaud qa avigr ¥

(®) wirfE g ave QF FATGHIL
fremn & tafeg g7 s sTafarQd
qa fadrr afsaar qr ahrag &

() mwT adt wsa7 )

Art Silk weaving industiry

3418 SHRI NAWAL KISHORE
SHARMA Will the Minister of COM-
MERCE be pleased to state.

(a) whether art silk weaving indus-
try has approached the Government
of India to impose control on man-
made fibre yarn and dwstributipn of it
to the industry through its association,

(b) if so, the reaction of Government
in this regard, and
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(c) the expectad adverse affect of

such a decision, if taken on the

weavers as & result thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir,

(b) and (c). Government are con-
sidering suitable statutory measures,
The objective is to snsure regular sup-
plies of artsilk yarn to weavers at
rearonable prices,

Trade Delegation to East European
countries

8419, SHRI D. P. JADEJA.,
SHRI VEKARIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether an India official Trade
Delegation led by Shri A. C. George,
Deputy Minister of Commerce visited
some of the East European countries
during the last week of May and first
week of June, 1974, and

(b) if s0, the names of the countries
visited and the salient features of dis-
cussion held?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) In response to the invitations
extended by the Deputy Ministers of
Foreign Trade of Hungary, Czechoslo-
vakia and German Democratic Re-
public, the Deputy  Minister of
Commerce, Shri A C George, accom-
panied by two officials, visited these
countries from 23rd May to 1lst June,
1974.

The delegation took the opportunity
of this visit to review the implementa-
tion of the current year's trade plans
with these countries. Discussions were
alsp held on the long-term prospects
of our bilateral trade and further ex-
pansion of trade and economic rela-
tions with these countries.

AUGUST 23, 1074
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Request made by Indisa Mills
M&nw»&d

credli sqacese '

3420, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
FINANCE be pleassd to state:

(a) whether Indisw Sugar Mills
Association has urged Covernment
to immediately relax credit squeeze
and allow banks advances to the in-
dustry to clear cane paymentg to the
growers which have accumulated to
alarming proporfion; #nd

(b) if so, the reaction of Govern-
ment-thereto?

THE - MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir

(b) Advances against sugar are sub-
ject to  selective credit control
meacures administered by the Reserve
Bank of India. These measures pres-
cribed the maximum ceiling of
advances that can be made available
to individual parties, the minimum
rate of intcrest to be charged, and the
mirimum margins to be stipulated.
With ¢ view to facilitating speedy dis-
bursa] of credit to the sugar industry,
the Reserve Bank of India had per-
mitted the banks in November 1873, to
sanction credit limits to sugar mills
for the 1973-74 season against the
stocks of sugar to the extent of the
maximum outstandings under the
regular limits sanctioned for the two
preceding crushing seasons, without
obtaining the prior approval of the
Reserve Bank. The banks were also
permitted to sanction higher credit
limits, wherever found necessary, after
obtaining prior authorisation of the
Reserve Bank. The bEnks were also
allowed to sanction to sugar mills
suitable bill discounting limjts under
the new Bill Market Scheme, within
the overall ctish credit facllities
accorded to them. Further, with a
view to ensuring that the dues fo the
sugarcane growers are promptly paid,
banks are required t6 maintain two
separate secounts, viz. ‘cane price pey-
able account’ énd ‘general account’, #0
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ss to bifurcate drawings by suger
mills, the former being utised for
payment to cane supplers only

Closure of facteries by Art Sik
Munufasturing Assoelation

3421 SHRI JHARKHANDE RAIL
Will the Mimster of COMMERCE be
pleased to state

(a) whether the All India Art Bilk
Manufacturers Assoeiation has threa-
tened to close down their factories,

(b) 1f so, the nature of theiwr de-
mands, and

(c) the action taken thereon®

IHE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA).
(a) The All India Co-ordination Com-
mittee of Art Silk Manufacturers'
Asgsoclation had nformeq the Govern-
ment that an All India General stiike
had been called for 12-7-1974 and that
they would take out morchas on that
day There was a demonsiration by
the representatives of Committee be-
fore the office of the Textile Commis-
sioner on 12-7-1974 and they presented
a Memorandum to the Textile Com-
missioner pointing out their grievan-
ces which were ag follows —

(1) Tanff Commuission’s recom-
mendation though made m
1970 had remained ummple-
mented

(i1) The voluntary agreement bet-
ween spinners and weavers of
vicose-fllament yarn had ex-
pired on 31-12-1973 and no fur-
ther agreem¢int had materialis.
ed

(1i1) Government has been openly
abetting the spinners,

(iv) The Voluntary agreement on
nylon yarn prices and distri-
bution was one-sided,
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(b) and (c). The recommendations
of the Tanff Commission regarding
tair seling prices of viscose fibre/
filament yarn bave become outdated,
because of escalations in priceg of raw
materials, power and fuel and wages
and labour These recommendations
are being up dated and suilable sta-
tutory measures are being taken to
implement these updated prices short-
ly

Settlement of the jssus of enemy pro-
perties with Bangladesh

3422 SHRI BAMAR GUHA Wil
the Minister of COMMERCE be pleas-
ed to state;

(a) whether the 1ssue of enemy
properties have been taken up with
Government of Bangladesh after pro-
mulgation of an ordinance by the
later,

(b) if go, facts thereabout,

(¢) the composition of the body set
up to scrutinise the pending applica-
tions for er-gratia compensation for
enemy properties 1n former East
Pakistan,

(d) latest figures regarding clear-
ance given to such apphcants and ap-
plications remained under considera-
tion,

(e) whether any time-lmit has
been set up for clearance of such
applications,

(f) whether new applcations for
ex-gratia compensation for ‘enemy
properties’ in former East Pakistan
have been received,

(g) if so, facts thereabout

(h) whether advertisement has been
given 1n the press regarding location
and screening body set up office in
Calcutta, and
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i) it so, facts thereabout?

THE MINISTBR OF COMMERCE
(PROF. D. P. CHATTQPADHYAYA):

<a) No, 8ir.
(b) Doeg not arise,

(c) For the claimants who are not
.able to produce sufficient documentary
evidence, a panel consisting of (1)
«Custodian of Enemy Property, Bom-
bay; (2) a Judge of Industria] Tribu-
na), Government of West Bengal, Cal-
<cytta; and (3) a Land Record Officer
{Retd.) of Government of West Ben-
gal, Calcutta, has been set up for
examining such claims expeditiously.

{d) 143 claims have been scrutmised
by the panel go far and about 1100
claimg relating to land and building
are pending for consideralion by the
panel.

(e) No, Bir.

(f) and (g). Yes, Sir. About 120
new applications have heen received
wwhich will be considereq on their
aerits,

(h) and (i). The claimants are in-
dividually asked by the Custodian of
Enemy Property to produce evidence
as well as their witnesses before the
Panel in support of their claims.

‘Economy in Government expenditure

3423. SHRI MARTAND SINGH;
SHRI 8. N. SINGH DEO:

Will the Minister of FINANCE
be pleased to state:

(a) whether any economy in Gov-
ernment expenditure has been effect-
el during the period January-May,
1974; and

AUGUST 23, 197¢°
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¢b) if g0, the broad outlines thereof
including the amount saved under
each headq of expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The neces-
sary information is given in the State-
ment laid on the Table of the House.
[Placed in Library. See No. LT-8266/
T4].

D.A, to Central Government Em-
ployees

3424, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Mister of
FINANCE be pleased to statek

(a) whether his Ministry has made
a reference to all the State Govern-
'‘ments on the question of grant of
additional Dearness Allowance to the
Central Government employees;

(b) if so, the main points of the
reference made; and

(c) whether grant of dearness al-
lowance to Central Government em-
ployees by the Central Government
will be subject to approval by State
Governmentg and if so, whether this
was followed in the past also and if
not, the reasons for making g depar-
ture now?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). Before
issuing orders sanctioning grant of
additional dearness allowance to Cent-
ral Government employees which fell
due from 1-4-1074, the State Govern-
ments were informed of the proposed
action.

(¢) The grant of dearness allowan-
ces to Central Government employees
by the Central Government is not sub-
ject to approval by State Governments.
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Effect of Credit Squeese imposed by
8.B1 on Small Entrepreneurs

3425. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) the extent to which the squeeze
imposed by the State Bank of India on
the credits tp small entrepreneurs in
the country has adversely affected
their developments;

(b) whether the Chairman of Small
Scale and Ancillary Industries Coun-
ci] of All India Mills Organisation has
submitted a memorandum to him in
this regard;

(c) it so, the salient points of the
memorandum submitted; and

(d) the action proposed to be taxen
by Government to relax the squeeze?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN)"
(a) to (d). Some weeks back Gov-
ernment had received a letter from
Chairman, Small Scale Industries
Wing, All India Manufacturerg Organi-
sation, New Delhi, 1n which the wiiter
had referred to the State Bank of
India’s pegging of the credit limits to
the levels as existing on July 12, 1974,
and had expressed the view that this
would hurt the small scale industries
sector badly. His suggestions was
that if a freeze of this type was essen-
tial it should Kave been phased out
over a period of say three years or so
and that 1t should not have been apph-
ed to the new applicants.

The State Bank of India has report-
ed that as part of the policy of the
credit restraint the Central Office of
the State Bank had advised various
circle managements to see that the
total advances in the circles did not
exceed 12th July level. The intention
was that within the total circle levels,
adjustments could be made between
one sector and another and as between
one account and another, It was not
the intentlon that a hlanket freeze
should be applied on individual ac-
<ounts. When it came to the notice of
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the Central Office that the instructions
had not been correctly iuterpreted 1n
certain offices, detailed clanficalions
were immediately issuedq explaining
the policy.

The State Bank of India has further
reported that the position relating to
small-scale industries ig as follows:

(i) No restrictions whatsoever have
been placed on accounts of small bor-
rowers enjoying limits upto Rs. 2
lakhs.

(11) In regard to limutg between Rs. 2
lakhs and 10 lakhs, instructions are
that credit requests should be subjects
ed to stricter scrutiny.

(11) Caseg of advance limits in ex-
cess of Rs. 10 lakhs relate to the large
borrowers in the small scale fleld who
are indeed more akin to medium scale
industries. In respect of these bor-
rowers, instructiong are to discourage
fresh advances to the extent poseible.
Even here, special cases can Le consi-
dered and np blanket ban has been
1mposed.

Opening of branches of nationalised
banks in Gujarat

3426. SHRI P. M MEHTA: Will the
Minister of FINANCE be pleased to
state:

(a) how many new branches were
opened by the Nationalised Banks in
the rural and urban areas of Gujarat;
and

(b) the reasons for opening a small
number of brancheg by these banks
in that State?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) During the post-nafionalisation
period, the public sector banks, includ-
ing the 14 nationalised banks, have
achieveq a sizeable expansion of their
branch network in Gujarat, particular-
ly in rural and semi-urban areas of
the State as will be seen from the
data set out 1n attached Statement

(b) Does not arise.
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Evasion of Income-tax by tea come
panies

3427, SHRI P, GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of FINANCE
be pleased to state:

(a) whether Tea Warehousemen and
Tea Warehousing companieg in Cal-
cutta have been evading Income-tax
by showing 20 per cent of actual in-
come or profit;

(b) whether this reason is leading
many companieg to procure change in
management from time to time; and

(c) the total numbe; and names of
Tea Warehousing Companies in Cal-
cutia and the taxes paid by them dur-
ing last three years and the tea chests
handled during the period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b)., Govern-
meni have no information,

(c) The information is neing collect-
ed and will be laig on the Table of
the House.

Stepg to check malpractices by officials
of Exchange Control Department of
RBL

3248. SHR] K. LAKKAPPA: Wil
the Minister of FINANCE be pleased
to state:

(a) the steps taken by the C.B.IL to
check frauds by certain officers of
Exchange Control Department of Re-
fnerve Bank in foreign exchange deal-

gs;

(b) the number of arrests made in
this connection during rast three years;
and

(¢) the number of guch cases pend-
ing investigation?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Steps to check fraud by oMcials
of the Exchange Control Depurtment

1845 L 87
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are being taken not by the CBI, but
by the Reserve Bank of India, CBIL
only investigates the case subsequent
to the commission of the offence,

(b) During the last threc years one
arrest has been made.

(¢) The number of cases
investigation are two.

pending

Appoiniment of Study Group to
scrutinise the plan and non-plan
expenditure

3249. SHRI P. K. DEO: Will the
Minister of FINANCE be pleased to
state:

(a) whether Planning Commission
hadq appointed some study groups to
scrutinize the plan and non-plan ex-
penditure with a view to effect sav-
ings; and

(b) if so, the findings of the groups
and action taken by Government
on the recommendations made by the

study groups?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Government asked
two groups of Secretaries to review
the Plan’ and ‘non-Plan’ budgets of
all Central Ministries for 1974-75 in
order to suggest possiblae economies in
public expenditure in the context of
the present inflationary situation,

(b) On the basis of the Reports of
these groups, reductions are being
made in the ‘Plan’ and ‘non-Plan”
budgets of the Central ‘Government to
the extent of Rs. 200 crores approxi-
mately. However, for certain essen-
tial schemes in the core scctors of the
Central Plan additional funds will be
required totalling Rs. 150 crores ap-
proximafely on account of cost in-
creases not foreseen at the time of the
budget. Further exerciseg are continu-
ing in order to locate idditional eco-
nomies,



163 Written Answers
Proposal to improve tourist faciiitie
by LTD.C,

3430, SHRI MURAMMED SHERIFF:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether India Tourism Develop-
ment Corporation propose to improve
facilities for tourists;

(b) if so, what new facilities are to
be provided and the provisions made
therefor in 1974-75; ang

(¢) how much foreign exchange Is
expected to be earned during the
above period as a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) Yes, Sir,

(b) A provision of Rs. 400 lakhs has
been included in the Budget Estimates
of the Corporation for 1974-75 for the
construction of hotels, motels, renova-
tion and expansion of hotels and tra-
vellers lodges and the establishment
ahd expansion of tfansport ynits be-
sides other schemes. A statement
showing the scheme-wise break up of
the provision Is laid on the Table of
the House. [Plated in Library. See
No. LT-826%7/74].

(¢) The foreign exchange earnings
expected to be earned from the new
projects to be completed during 1974-
75 is likely to b€ Rs. 15 lakhs.

Import of newsprint

3431. SHRI P. GANGADER:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of COMMERCE
be pleased to state:

(a) the total number of agreements
recently signed for import of news-
print from foreign countries; gnd
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(b) how much newsprint would be
imported during 1974-757

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Five contracts for import of
newsprint have been concludeq by the
S.T.C. since 1-4-1074.

(b) About 1.5 lakh tonnes accord-
ing to the presenl estimates.

Export of minerals through MLMLT.C,

3432. SHRI P, GANGADEB;
SHRI RAGHUNANDAN LAL
BHATIA:
! SHRI SHRIKISHAN MODI:

Will the Minister of COMMERCE
be pleared to state:

(a) whether Government propose to
canalise more mineralg for export
through Mineralg and Metals Trading
Corporation; and

(b) the names of minerals export of
which is at present handled by private
agencies in the country?

THE MINISTER OF COMMERCE
(PROF. D. P, CRATTOPADHYAYA):
(a) It is fhe policy of Government to
increase the role of Stale Agencies in
the import and export trade of the
country and Government has accord-
ingly been undertaking studies of
various commodities with regard to
their suitability for canalisation and
will canalise more minerals through
the Minerals and Metals Trading Cor-

poration as and when it is found
feasible.
(b) Some of the important minor

minerals, the export of which is allow-
ed by private agencies are Barytes,
Bauxite, Bentonite, Chrome Ore and
concentrates, Feldspar, Gypsum, Kya-
:ticte, magnetite, Steatite ang Granite
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1243 hrs. |
PAFERS LAID ON

Papers Laid

’

THE TABLE

ICORRESPONDENCE RBETWEEN FOREIGEN
MINISTERS OF INDIA AND PAKISTAN
FROM JUNE 15 T0 Avcust 10, 1974

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH)-
I beg to lay on the Taeble—

(1) A copy of letter dated June
15, 1974 from Sardar Swaran
Singh, Minister of External
Affairs, to Mr Aziz Ahmed,
Minister of State for Defence
and Foreign Affairs, Govern-
ment of Pakistan (Hindi and
Baghsh versions).

(2) A copy of letter dated July
8, 1974 from Mr. Aziz Ahmed,
Minister of State for Defence
and Foreign Affairs, Govein-
ment of Pakistan {o Sardar
Swaran Singh, Minster of
Extegrnal Affairs, Govern-
ment of India (Hind: and
English versions).

(3) A copy of letter dated
August 2, 1874, from Serdar
Swaran Singh, Minister of
External Affajrs to Mr. Aziz
Ahmed, Minister of State for

Defence and Foreign Affairs,

' Government of Pakistan.
(Hindi and English ver-
gions).

(4) A copy of Iletter dated
August 10, 1974 from Mr. Aziz
Ahmed. Minister of State for
Defence and Foreign Affairs,
Government of Puakistan to
Sardar Swaran Singh, Minis.
ter of External Affairs, Gov-
ernment of India. (ilindi and
English versions). [Placed
in Labrary. See No. LT-8268/
74].

(5) A copy of letter dated August
20, 1974 from Sardar Swaren
Singh, Minister of External
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Affairse to Mr. Aziz Ahmed,
Minister of State for Defence
and Foreign Affairs, Govern-
ment of Pakistan. (Hindi
and English versions).
[Placed in Labrary See No.
8258/74].
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REPORT AND AUDITED ACCOUNIS OF

Derosit  INSURANCE ~ CORPORATION,

BoMBAY FOR THE YEAR ENDED THE 31sT
Decemeer, 1973

THE MINISTER OF STATE IN
THE MINISTRY OF FIANCE (SHRI
K. R. GANESH): I beg to lay on the
Teble a copy of the Report (Hindi
and English versious) on the work-
ing of the Deposit Insurance Corpora.
tion, Bombay, for the year ended the
31st December, 1973, along with the
Audited Accounts, under sub-section
(2) of section 32 of the Depos:il In-
surance  Corporation Act, 1061
[Placed wn Library See No. LT-8259/
74]

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL- Sir, I
have to report the following messages
received from the Secretary-General
of Rejya Sabha:—

(i) ‘In accordance with the pro-
visions of i1ule 127 of ‘the
Rules of Procedurc and Con-
duet of Business in the Rajya
Sabha, I am directed to in=-
form the Lok Sabha that the
Rajya Sabhe, at its sitting
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. held on the 18th August,
1974, agreed withogt any

L. amendment to the University
of Hyderabad Bill, 1074,
which was passed by the Lok
Sabha at its sitting held on
the Tth August, 1074’

(ii) ‘In accordeance with the pro-

visions of rule 127 of the
Rules of Procedurc ang Con-
duct of Business in the
Rajya Sabha, I am directed
to inform the Lok Sabha that
the Rajya Sabha, at its sitting
held o2 the 22nd August,
1974, agreed without any
amendment to the Companies
(Amendment) Bill, 1974
which was passed by the Lok
Sabha at its sitting held on
the 6th August, 1974’
(iii) ‘T am directeqd to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
Thursday, the 22nd August,
1974, adopted the following
motion in regard to the pre-
sentation of the Report of
the Joint Committee of the
Houses on the Adoption of
Children Bill, 1972:

“That the time appointed for
the presentalion of the
Report of the Joint Com-
mittee of the House on
the Adoption of Children
Bil, 1972, be further ex-
tended up to the last day
of the Ninety-second Ses-
sion of the Rajya Sabha”,

ASSENT TO BILL

SECRETARY-GENERAL: S8ir, I
lay on the Table the Direet Taxes
(Amendment) Bill, 1974 passed by
the Houses of Parliament during the
current sessiorn and essented to since
a report was last made to the House
on te the 16th August, 1974

AUGUST 2, 1914

seshaged" i k. 5. 108
1245 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1074-T5

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): 1 beg to present
a statement showing Bupplementary
Demands for Grants in respect of
the Budget (General) for 1874-75.

SHRI SHYAMNANDAN MISHRA
(Begusaria)* Sir, may I seek your
guidance® Now the Supplemen-
tary Demands have been presented.
But at what stage would it be per-
missible for us to point out or tell you
whether they are in conformity with,
your ruling?
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1245 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): With your permission,
Sir, I rise to announce Government
Business in this House during the
week commencing 26th August, 1874,
will consist of:—

(1) Consideration and passing of
the Constitution (Thirty Fourth
Amendment) Biil, 1974

(2) Consideration of any item
of Government Business carried
over from the Order Paper of
Saturday, the 24th August, 1974

(3) Consideration and passing of
the followipg Bills in replacement
of Ordinances together with the
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Statutory Resolutions seeking dis-
- approval thereof:—

{a) The Alcock Ashdown Com-
pany Limited (Acquisition of

Undertakings) Amendment
Bill, 1074, as passed by
Rajya Sabha.

(b) The Press Counci] (Amend-
ment) Bill, 1974 as passed
by Rajya Sabha.

(c) The Indian Iron & Steel
Company (Taking Over of

Management Amendment
Bill, 1974, as passed by
Rajya Sabha.

{4) Discussien and voting on:—

(a) Supplementary Demands for
Grants (General) for 1974-
5.

{b) Supplementary Demands for
Grants (Gujarat) for 1974-76.

{c) Supplementary Demands {
Grantg  {Pondicherry)
1074-75.

(d) Supplementary Demands for
Grants (Ratiways) for 1974~
5.

(5) Further consideration wand
passing of the oil Industry (Deve-
lopment) Bill, 1974
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): For this purpose
we have stopped raising matters
under Rule 877 on this day. (Iﬂ.ter_
ruptions).
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SHRI JYOTIRMOY SOBU: Omn. a
point of submissios. In the last
House, you will remember, when Mr.
Sanjeeva Reddy was the Speaker,
even ten names were included in the
call-gttention. Then we agreed ‘to
reduce it to fivee Now why should

we be deprived of this opportunity
also? (Interruptions).

e W f 5ad gAwn
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There should be two Speakers amd

four Deputy-Speakers—one Speaker

forthed.aytmemdonespnkertor
the night time,

Mr. Mayathevar.
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SHRI K. MAYATHEVAR (Dindi-
gul): Mr, Speeker, Sir, I am very
grateful to you for having given me
this opportunity to make a submis-
sion regarding the unprecendented
crisis, that has arisen in the State of
Tamil Nadu and elsewhere through-
out the country, in the film indus-

try.

Regarding the film industry in the
country, in the recent past, from
15-8-1974 = serious set back has
taken place, especially for the film
industry in Tamil Nadu. We all
know that Tamil Nadu is the biggest
film producing centre in India....

SHRI R. S. PANDEY (Rejnand-
gaon): Not the biggest.

SHRI K, MAYATHEVAR: Yes, one
of the biggest centres.
created

MR. SPEAKER: Who

.that?

SHRI K. MAYATHEVAR: The
State Government hag created & his-
torical crisis in the film industry by
imposing an unhistorica] taxation
incresging the show tax from ten
times to twelve times which is un-
heard of in the history of the film
industry in the country as also else-
where in the world.

Now, nearly 1500—2000 ciema
theatres heve beeh closed from
15-8-1974. Nearly 500 cinema dis-
tributors have also closed theéir husi-
ness and more than 2 lakhs of
employees employed in this film in-
dustry are also threatened with loss
of job. The industrial workers and
their representatives wanted to meet
the Chief Minister of Tamil Nadu,
Shri Karunanidhi but he has declined
to give an Interview as a dictator of
the State. Therefore, 1 request the
hon. Central Government and the
hon. Minister to safeguard the P~
terests of the film producers, the film
distributors, the theatre owners and
the workers engaged in the industry,
at least on human considepetions.
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The hon. Bpeaker knows, as alsp
the hon. House, that Tamil Nadu is
overpopulated because of immigra-
tion of 15 lakhs repatriates from
Burma and Ceylon. The present
crisis in the film industry, if allowed
to continue, will only worsen the
employment pituation in the State,
Therefore, I request the hon. Speaker
and the Cenatral Government to
kindly intervene in the matter and
safeguard the interests of the Alm
mmdustry in Tamil Nadu.

SHRI S. M. BANERJEE (Kanpur):
With your kind permission I would
request you and I would also
like to remind you that we requested
the Railway Miuister and the Minig-
ter of Tourism and Civil Aviation to
make a statement on the reinstate-
ment of the railway employees about
which the hon. Prime Minister was
kind enough to assure the House, and
the second one was about the strike
by the Air India pilots. To-day I
read m the papers that Mr. Tata has
taken a threatening attitude that
unless they witdraw the strike they
will not discuss the matter wilth
them,

Then, Sir, I have received a photo-
stat copy signed by the Political
Assistant to the Deputy Commis-
sloner of Kohima, It is a statement
of a Naga girl who has been raped
by the CRP men. On 12-8-1974 so
many assurarices were given on the
floor of the House by #8hri Umsa
Shankar Dikshit when a similar
matter was raised by Shri Jyctirmoy
Bosu.

“] state that, on date 12-8-197¢,
1 came back from K. Bawa Village
at 7.30 to 8.00 AM. after attending
the singing practice in Church to
my Chuphuzumi village whep 1
entered the village I saw some
C.R.P. men roaming 1in villages,
when 1 entered my house, three
CRP. men followed me and
startad asking for bananag corn ete.
They started searching my house,
they caught me and closed my
mouth with hands and started
touching mry body. I managed ‘o
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escape from back door, I was
shouting, but all three again caught
me and took me forcfbly to the
neighbouring house of Mr. Hushe-
Jpra, which they opened themselves
They put down me forcibly on bed,
1 was resisting them so they s‘larted
beating me on thighs and other
parts Then all three men raped
me turn by turn.”

Sir, I have got the photostat copy
with me. I shall lay* it on the
Table of the House with your per-
mission. I want a statement from
the hon. Minister of Home Affajre,
Shri Uma Shankar Dikshit. (In-
terruptions). 8ir, the hon. Minister of
Home Affuirs has been defending the
CR.P. men. I have got the photo-
stat copy duly signed by the Political
Assistant to the Deputy Commis-
sioner,

MR. SPEAKER: When there 1s
only announcement of business, such
matters should not be brought before
the House,

SHRI S M. BANERJEE: Sir, I
demand a statement from him. A
Naga girl was raped by C.R.P. men
So, a statement 15 called for fromt
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1974-75
SHH]I B. S. BHAURA (Bhatenda):
Sir, I want to quote wha; appeared
in a press report, It says.

“Mr, Dilbag Singh, Punjab M.L A
and President of the Stalc Truck
Operators’ Union, said here tonight
that the union had made a strong
protest to the Prime Minister, Mrs.
Indira Gandhi, against the holding
up of nearly 1,500 trucks in the
Haryana region near Lalru in
Patiala District.

“He sard that these tricas wera
plying on the Ambala--Chandigarh
road. The first truck was stopped
at about 10 AM. today and after
that no truck registered in Punjab
was allowed beyond that point,

“He said that telegiams had alse
been sent to Mr. Uma Shankar
Dileshit, Union Home Muuster and
the Chief Blinisters of Punjsb and
Haryana. He said that the informa.
tion given fo hum by the authoribies
in Haryana was that there were
some differences about the align-
ment of boundary between. Ppunjab
and Haryana in that region and
that trucks were not allowed to
enter the Puyab region from
Haryana on orders of higher autho-
nities.”

8ir, I would reque-t the Heme Mings-
ter to intervene at this stose because
it might otherwisas leud to tensirns
befween two States.

Also, ! would request the Parliamen-
tary Affffairs Minister to ask the
Home Minister to make a statement
thereon.

13 hrs.

SHRI DINEN BHATTACHARYYA
(Serampore) Sir, I wish to bring
one ttung I wanted to bring a motion
under Rule 193 for a discussion on the
foed situation, with a special reference
to West Bengal In the rural areas of
Bankura and Purulia rice Is being sold
at R8s 4/- per kg Starvation deaths

! M, Simhr not having subse
mission, document wsg not

quently accorded the necessary per-
treated as laid on the Table.
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[Shri Dinen Bhattacharyya]

have started there and 50 starvation
deaths have been reported In the
papers. Sir, an alarming news has
appeared 1n Calcutta papers that in the
statulory ratloming areas 250 gms. of
rice will be cut, that is, bringing down
the total rice ration to 750 gms. This
will further aggravate ihe situation,
Sir, 1n regard to another essential com-
modity in Calcutta more than thousand
persons are standing in gqueue for a
bottle of kerosene. Therefore, 1
request that the Minister must arrange
a discussion on the food situation as
well as on the supply of kerosene to
different States with swecial reference
to West Bengal.

SHRI SAMAR GUHA (Contai):
Sir, I want to draw your atbention
and through you of Shri L. N, Mishra
to the mal-practice that he did in his
1872 election. I will produce a photo-
state copy of a cheque,

ot wonw wye (afeqrar) g
WTE WTET &T | w7 fapd) sdwm 38
e &Y qgt femaw foar s wwar X7

MR. SPEAKER: It 95 an election
matter, Something happened in 1972.
“The Election Commission is there and
we have a number of rulings that such
matters will not come in the House.
This is not the way to censure a
Minister. You may come under a
regular censure.

it s fagrdy wrRdt (i) :
eI WEred, W F war § fa e
W e AT ) o) sifedw T uw
TEC AW 4T WG ¥ aF F@T
mefregrwrd ?

s wEren - fafre qEE s
T g fafoma i v g & | M e
AR A T A F NI qOA
we folr § :
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I will have 1o dis-continue this. You
may come under the regular proce-
dure. Why do you distort everything
in this fashion?
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SHRI SAMAR GUHA: I am draw-
ing your attention to the fact that
ten cheques each amounting to Ra.
25,000 have been issued by J. K.
Synthetic Co. of Kanpur. (Interrup-
tions) Ten cheques each of Rs. 25,000
were sent. But one gentleman, the
principal of....

MR. SPEAKER: The hon. Member
is making allegations. Let him please
git down. He is a senior Member of
his party. I am not allowing him,

SHRI SAMAR GUHA: How can
you not allow me?

that member has to be given notice
of it and in case others notice hag to
be given to the Speaker.

SHRI SAMAR GUHA: I can ask
for the hon. Minister’s gtatement next
week as to whether it is g fact or
not. Here is the photostat copy
which I have got. What about this?...

MR. SPEAKER: This is not the
way of raising it here. That does not
make it relevant.

SHRI SAMAR GUHA: If that
photostat copy goes to the press?

MR. SPEAKER: That does not
make it relevant for this occasion. If
a Member makes allegations against
another Member, he first gives notice
of it.

SHRI SAMAR GUHA: The hon.
Minister can be asked to make a
statement as to whether it is a fact
or not. ’
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MR. SPEAKER: Let him better
glve notice and come up under the
regular procedure.

SHRI SAMAR GUHA: Why should
I? If that is not the case with other
Members, why should I have to give
previous notice?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order,
arising out of what you have just
said. On 2nd August, basing myself
on the ruling of Mr. Banjeeva Reddy,
1 had tabled a formal motion against
Mr. L. N, Mishra who, according to
the Kapur Commission’s report, has
misappropriated funds. From 2nd
August we have now come to 23
August. 1 have written to the Prime
Minister and to your
times without number, how

d

whole thing hag been reduced to a
mockery, because corrupt people are
now supreme in this House and we
cannot do anything.

Sir, you are talking about a regular
motion. I have given you a regular
motion. Nothing has happened to that
because Mr. L. N. Mishra is a power-
tful man and the Prime Minister

House is worth its salt, you must give
a decision on this......

MR. SPEAKER: Order, order. Let
him please sit down. I am not going
to allow him any further.

(Interruptions).

SPEAKER: If he goes on like
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Minister. It is already pending there.
In gpite of that this is the third time
that he has got up.

SHRI SHYAMNANDAN MISHRA
(Begusara1): For how long will it
be pending?

MR. SPEAKER: It takes time,
After all, she will have to ask for so
many things and so many things will
have to be gone into. If he does not
want to rely on that, I shall ask him
a very direct question. If he does not
want to rely on that procedure or
sending it to the Prime Minister, let
him ask for a direct thing; if he can-
not wait, let lum come up directly
here on the floor of the House.

SHRI JYOTIRMOY BOSU: I have
done so. The entire Opposition lea-
ders had written g letter to you...

MR. SPEAKER: That shouly be
under a regular censure motion. When
the business is being announceq for
the next week, suddenly the hon.
Member gets up and mentions it;
whether it be a Minister or Member,
he has no notice of it, suddenly the
hon. Member gets up and starts mak-
ing allegations. I may tell him that
it will be setting up a very bad prece-
dent on a matter where the rules are
very clear.

SHRI JYOTIRMOY BOSU: I beg
of you to understand this. Four days
ago, the entire Opposition wrofe a
letter to your good self....

MR, SPEAKER: Should I take that
file ang bring it here?

SHRI JYOTIRMOY BOSU: 22 days
have passed.

of wz Pagrd aTaidY wrom wevey,
yx fodt w0t & faems ome faar
ST d, 7T AT R 97 TR AX
R <3t wawd § ?
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MR. SPEAKER: Or let him with-
draw 1t and ask the question in this
way, namely ‘How long will it take?’.
But every time, getting up and re-
peating the same thing is not proper.

SHRI JYOTIRMOY BOSU: I am

not getting up every day.

MR. SPEAKER: He should not get
up every time, taking advantage of
any situation to raise any points of
order, to repeat those things about
which an inquiry is being held. He
can ask me how much time it will
take, and I can enquire about it. I
dsked you last time also that if you
do not want to follow that procedure,
I can allow a direct motion here. I
cannot be held responsible for the
delay in reply.

SHRI SHYAMNANDAN MISHRA:
Is it the duty of the member concern-
ed to bestir the office of the Prime

ister which seems to have gonc
ifito hibernation? So many days have

Phssed.

AN HON. MEMBER: 22 days.

MR. SPEAKER: You have sent
something for inquiry. At the
same time, you go on repeating it,
gondemning him angd giving your
findings and pronouncements. I put
this to you. You ask somsbody to
make an inquiry into it. At the same
time, you go on condemning him,

nouncing your findings and making

gorts of allegations. Is it the way
to go about it? Either you wait for
the reply or you may ask, why this
delay., It is. very unfair to go on
condemning like this. 8o long as it
is there, you cannot do it.

SHRI ATAL BIHAR] VAJPAYEE:
The report of the Kapur Commission
is there. It is based on that. Why
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is the Government met anxious to
have a discussion and let the Minister
be cleared?

MR. SPEAEKER: You followed the
procedure mentioned in the rulings
given by my predecessor based on the
previous ruling in the Mudgal case,
We followed jt. You can ask what
has happened to that, why the delay.
I can then enquire. So long

as it is pending disposal, you
cannot  take every  opportu-
nity—this is the third or fourth—

1o pronounce condemnation, cast gs-
persions and so on, Can you not wait
for that? After all, it has to come
here. I have to convey the hﬂoml-
tion and then wait for the reply.

SHRI SHYAMNANDAN MISHRA:
What about the effect of the delay on
the reputation of the Minister him-
self or on the reputation of the Gov-
ernment? None of us is after the
blood of a particular Minister.

weaw witew - ww & T wTar
§ 1T T W g & e oy g
o fear ¥ fr 3a®) st . ...

ot wow or W Ad, AT 9E
ey #%, | .

W g T WY e £
TR AW GRY W ETIR AT AT AT
ag wo g § 1 A sat e d R
# o7 oy 3% & e g AT A g oA
dasl A A 7 FoT 9a ¥ Hom sTT
wraar & 7

st mm e fooy s s W § e
¥ nafew 91¢ al-vifete wr wrr
f‘qﬁutﬁirgr !
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If we express want of confidence
in the Government, would not the
Government be cbliged to come with
information the next day?

WSR W ¢ LA qE T &Y
I« gt e, aiva ¥g e, AT TRAT 3
fgar)

SHRI JYOTIRMOY BOSU: I will
give 1t today. I will obey you. But
I want to make a small submission.

MR. SPEAKER: Your submissions
are very big and offensive sometimes.
Please sit down. I have disposed of
it. - ]

SHRI JYOTIRMOY BOSU: My
allegations are based on written docu-
ments It 15 all in the Report of the
Kapur Commission. It takeg half an
hour to inquire. Here 22 days are
over now.

MR. SPEAKER: You proposed this
way yourself, Nobody is to be
blamed for it.

For you there is a clear rule that

when allegations are made against
any member...
SHRI SAMAR GUHA: I am not

making allegations.

Mr. SPEAKER: Then what are
You doing?

SHRI SAMAR GUHA: The un-
foftunate thing is that you do not
hear me. I am not concerned at the
moment with the Kapur Commission.
A report has appeared in the Every-
man weekly with a photostat copy of
& cheque. The recelpt is by Dr.
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Jagannath Mishra oh behalf of Shri
L. N. Mishra...

MR. SPEAKER: This is an allega-
tion against a person who is not pre-
sent here,

SHRI SAMAR GUHA: According
to this report, a cheque for Rs. 25,000
was given by Dr. Jagannath Mishra
on January 11, 1972, to Mr. Rambinod
Singh, Principal, Kunwar Singh
Mahabidyalaya, Similar cheques were
sent to 9 other Principals requesting
them to help Shri L. N. Mishra during
the elections each for a sum of Rs.
25,000 from J. K. Synthetics of Kan-
pur. But this gentleman, Mr. Ram-
binod Singh was honest enough to
send back the cheqgue and there is the
receipt also. I want to know whether
thig is a fact. It 15 a matfer of honour
concerning a Central Minister, The
Minister must come forward to
exonerate himself from the charges,
that have been made publicly.

PROF. MADHU DANDAVATE
(Rajapur): Sir, I suggest to the
Minister of , Parliamentary Affairs
that one important issue should find
a place in the next week’s agenda and
that is, the misuse of national resour-
ces on mining and expert operations
and the functioning of the MMTC,
It is found that no national policy on
this particular aspect is being deve-
loped. The functioning qf MMTC is
very bad and there is no coordination
between the various departments con-
cerned. When it comes to NMDC,
they throw the blame on MMTC.
MMTC points an accusing finger at
the railways. The railways point out
to the port authorities for inadequate
facilities. The shipping companies
blame the ports for the delays caused.
This is an extremely important issue
because a number of barter deals are
there in which some of the high offi-
cials of MMTC and even the former
Commerce Minister are involved. A
discussion should take place next
week on this issue.



183 D.5-C tGenerol)
107478

Y vige v fay  (www )
s wged, {feaT {e€igge wre
®A ¥ OF qgRAd § @ ) Afer
ot 14 wET ¥ qg1  FANCA W
feX oz ST W | IT AT IS
it Mg & Fdwrd wlrsy wE
ot @ . g ¥ E o 8 Wk
ITRY WA Y qgr wiv § O qet @
wrd. 1 A i g | & Tgar g
s smd  acag feww $edteqe- e
WA X wrEew § e F feer
& I VBdz Wiy WK 99 W §9
ard g 1w e agi o (eafir agy
TR I G & WK 24 wTET ¥ F A4
¥ P I aT ¥ Wud ol w o
oy § 1 o wedl & qoa ¥ wrgar
fir g7 ¢ feera grow & §iar Tifgg

sit wfmersrere (afer) : o
T, W ¥ TIA T AT wl oy
fraza v s gardy aral w1 s w
AT A AT FU FLUF AT UG
frdes § % W Fag WEmR &
az N wANE AT XAIT TR
awlt q@dt W A Far g | AT
afrg wg7 W wAIwATET §,
4% g qgw frureha § AN
Tgt I7 BT TG BT wGAT AL W
ferrgwi§ fadteee g, fr. o avean
% e & Frdr v wgt § FF maerdfadt
o R QR g T § WG NI
fir wrer weatg g War wgey, T AT
FY Tty F&F TF ©STHE T TG 7
~ frgw ¥R wifaT wduw § R,
atd Dfeg f fear S §9 W AR
741 gor getay faaw R H ug I
Tzt qw W E T T g wge
Fanw % 37 Al wogdl & Al
% 20 gERA @ T W A )

wTor TART T T FEFTAT BT A
gyr ;@i 9 grefie SR §) AW

AUGUST 28, 1074

-D. 5. G. <Genernl) 184
197475

¢ § (% 78 aemeddr sty § O
wogdi Y wyri§ ! wAmAi g fF T8
At A T & aR ¥ woA awrew )

gwit agt afwa ¥ ghadt & #rg
TG FTRAACEAT E | WY B F -
ey i F wAGH Fo;ar7T I TF
g #t " T T gErd
ghaal & avg &1 varoqw Aifa
A d AR i AT EF A ol
& agar § 3% wT "o § g
TR g Rexral g7 w=( FAT wfgy |

WSW WENE T & a1 § $HvE
o Fard gro & |eAT Ay A €

o WEATCAN qBy (HEER)

WAy WER, U ® §EY 4% A OF
AT BT § FF FuE & w9 q0G
v g zwi v gfammr & I 9%
A vt < o 1 Hreor wrey TR A
F! TR E | STTHI o TG T FET
I w7 €, X9 @ w1 T A T8
et §i1gdh gaw @t I W
ST ZH1 B 6T &) qwrAar § ¥ ag
AT WY F TF 67 JA@E |

“Thousands of Punjab trucks

have been detained in the Haryana
territory for reasons not officially
announced till the Government offi-
ces closed this evening.
The Punjab Truck Operators
Union alleged that about 3,500
trucks plying between Punjab and
the rest of the country had been
stopped on entry into Haryana at
various inter-State borders and
made stand at roadside....

Punjab Truek Operators Union
President Dilbagh Singh MLA said
he had met Chief Minister Zail
Singh this morning ang sent tele-
gramg to Prime Minister Indira
Gandhi for intervention so that the
Punjab trucks could be get released.
He said trucks laden with fruits,

vegetables and other perishable
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“A Punjab Government official
alleged that the hold-up was a
vindictive action on the part of the
Haryana Government authorities.
He said there was no need for a
State-wide hunt for Punjab trucks
unless the motive wags fto take
revenge.”’

a0 & waig 5 oa afaga adt
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SHRI K. S. CHAVDA (Patan): Sir,
you were kind enough to extend an
invitation to me to the meeting of
the BAC, in which it was discussed
that either the Untouchability Offen-
ces (Amendment) Bill or special dis-
cussion on the atrocities committed
on the harijans in the country should
be taken up. Professor Samar Guha
was also insisting that the discussion
on the TUntouchability Offences
(Amendment) Bill should be taken
up as early as possible. Just now the
hon. Member, Shri Chandrika Prasad
has also made the same suggestion.
I submit that it should be taken up
next week.

MR. SPEAKER: 1 hope you will
remember that we decided to have a
discussion.

SHRI K. S. CHAVDA:
be taken up next week.

It should
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SHRI P. Cxi MAVALANKAR.
(Ahmedabad): Mr. Speaker, Sir,
before I raise my points, with your
permission, may I make a submission
in =211 seriousness? You have said
that this is taking a lot of time and,
therefore, you are now going to
change the procedure. But my re-
quest is this. We find that every
week the Minister of Parliamentary
Affairg tells us that the points made
will be sent to the Ministers concern-
ed and thereafter they just sit on
those points and nothing further hap-
pens. In that case, why should we

spend even half an hour on this? What
we raise here has to be taken note
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of, and then, out of the many points
that are raised, at least on those
points which require immediate and
serious attention of the Government,
let the Minsters come A with state-
mentsg the next week. Ot‘herwlse, why
should we exercise our mindg and
raise all these points? On 14ih
August, [ raised the question of
serious drought faced by the State of
Gujarat, Now I have got the news
today that the entire Kutch is under
conditions of scarcity and the five
districts of Rajkot, surendranagar,
Jamnagar, Banaskanta and Ahmeda-
bad are also facing the serlous
drought situation, 1 had requested
the Minister of Home Affairs and the
Minister of Agriculture to come for-
ward with statements. A whole week
has passed, but no statement has
come from the Government; nothing
hag been heard whether they are
convening an emergency meeting of
the MPs from Gujarat or anything
of that sort. Are we here only to
ventilate the grievances? Are we not
here for redressal of these grievances?

13.27 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

Now, I would come to my points.
In the first week of this Session, a
motion was put in the name of the
Minister of External Affairs for a
debate on foreign affairs. Now I do
not see anything about the debate on
foreign affairs in the business for the
next week....

MR. DEPUTY-SPEAKER: We are
too full of our own affairs. Why
should we bother about foreign
affairs?

SHRI P. G. MAVALANKAR: 1
there is no scope for a debate, a full-
fledged debate, on foreign affairs, I
would request the Minister of Par-
liamentary Affairs to request his col-
leagues, the Minister of External
Affairs, and the Minister of Health
and Family Planning, to come forward
with their statements. The Minister

6f Externa] Affairs may make a state-
meni on the present state of Indo-
American relations. President Nixon
hag now quite, and his hour of crisis
has been fortunately the finest hour
of American democracy. The new
President, Mr. Ford, hes already
taken over; he has met our Ambas-
sador, Mr. T. N. Kaul, and it has been
reported that the Indo-American re-
lations would be better, I would,
therefore, like the House to be told
about the Indo-American relations.
The Minister of Health and Family
Planning, Dr. Karan Singh, has been
attending the World Population Con-
ference at Bucharest and we would
like to have g statement from him
on what iz the government's attitude
in regard to the important problem
of populaion control. I hope that this
will not end here with the usual reply
of the Minister of Parliamentary
Affairs, and that the Ministers will
come forward, next week, with state-
menty on these two matters

SHRI JYOTIRMOY BOSU: I am
rising on the basis of g very sensa-
tional news item published in the
Observer of London dated 4 August
1974. What has been stateq in this,
even if a fraction of it 1s true, I can
assure you that this scandal will sur-
pass the previous scandals in which
the main herces were Mr. Dharma
Teja and Mr. Mundhra. In this affair,
a gentleman who is well-known in
the business circles here, Mr. R. R.
Kapur, a owner of a chain of hotels
and tea gardens is mentioned. It has
been revealed that behind this lies
dealg in which the key figure of Mr.
R. R. Kapur, g rich Indian business-
man is mentioned. I had raised it
during the Third Reading of the Fin-
ance Bill but so far. the Government
has not come out with any reply.
Therefore, it is absolutely essential
that the House is apprised of the true
position and also an assurance be
given by the Government that a CBI
inquiry will be made...

MR. DEPUTY-SPFAKER:
have raised it before also,

You
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SHRI JYOTIRMOY BOSU;  But
the Government has not come out
with a statement.

MR. DEPUTY-SPEAKER:
have made the point.

SHRI JYOTIRMOY BOSU: This
gentleman has taken out of the coun-
iry millions of rupees in foreign ex-
change violating the Foreign Ex-
change Regulations and the money
would be definitely black money.
Thereby he has acquired equity
ownership of a number of foreign
companieg registered in London and
elsewhere, especially they talk of a
company by name Fire Ball register-
ed in the Isle of Man and then ano-
ther rubber estate LPTR, and also he
has acquired shares in many other
companies, All that I want to say is
that this is a very serious matter. Al-
though it was raised on the floor of
the House, the Government has not
considered it fit enough to come out
with a statement. Sir, our economy
is in doldrums and we are becoming
a pauper day by day and our resour-
ces are being drained away. Will the
Government come out with all the
tacts?

You

My second submission is about the
resignation tendered by the QMG, Lt
Gen Sircar gs he has been superseded
without any justification and in his
Dlace, Lt Gen Rawlley is promoted.
As reports go, Lt Gen Sircar has done
a good job in the Indo-Pak conflict
in Bangla Desh, and if Lt Gen Sircar
has not been given a fair deal by the
Government as a result of which, as
a good soldier, he has been compelled
to resign because everybody is not so
thickskinneq as this Government, we
would like to have a statement from
the Defence Minister telling us why
he has been supersedeg and why he
hag resigned.

Thirdly, the debate on Maruti and
Shri L. N. Mishra, If the Government
Is worth the salt and if they are
serious eneugh to curb the evil of
corruption, they shouly come out and
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allow these debates to be taken up.

Otherwise, we should think that both

the partieg involved are corrupt upto

the neck-deep.

Mr, Stephen, any point of order?

SHRI C. M. STEPHEN (Muvaltu-
puzha): He has done his business
and he 15 going out

SHRI JYOTIRMOY BOSU: I do
not sit 1dle. I have to chair the Pub-
Lic Accounts Commitee at 2 O’clock
So I have to gu away.

MR. DEPUTY SPEAKER: Order,
Please.

SHRI C. K. CHANDRAFPAN
(Tellicherry): We had been discus-
sing 1n this House about the atrocitics
committeq by the Shiva Sena on the
linguistic minorities in Bombay, the
Malayalees, the Kannada people and
all that....

MR. DEPUTY-SPEAKER: A very
good chit was given to them.

SHRI C. K. CHANDRAFPPAN:
Again, the Shiv Sena hag started
commutting the same crime on the
linguistic minorities in Bombay, This
time il iy somewhat quite interesting.
Yesterday there was a discussion in
the Maharashtra legislature where the
State Home Mimster came out with
a statement saying that Shiv Sena is
doing anti-smuggling campaign. Seo,
whoever is doing anti-smuggling cam-
paign, government will support them.
That was the shameless statement
made by the State Home Minister,

Sir, in the name of anti-smuggling
activities, the Government of Maha-
rashtra, as is well known, is conniv-
ing with Shiv Sena to perpetrate
atrocities on the hnguistic minorities
living in the city of Bombay. Sir, this
cannot be permitted as this will lead
to the disunity of the country.

MR. DEPUTY-SPEAKER: You have
starteq a discussion. What do you
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want to be done? We are discussing
the business for the next week.

SHRI C. K. CHANDRAPPAN: I
know very well. I am saying that
this will lead to the disunity of the
country. This will endanger the unity
of the country. Therefore, 1 request
that this matter should fing some
place in the next week’s business
either for a Short Duration Discussion
or, if it is not possible, then the
Home Minister should give an assur-
ance. Sir, he gave this wonderful
assurance here that the linguistic
minorities wouly be protected in
Bombay. He should now come out
with g statement explaining the posi-
tion of minoritics. They should give
an assurance that thig kind of atroci-
ties will not be committed again by
Shiv Sena in Bombay.
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g—farrr 7 e, foem o
T AT X o eareAeR fivsy wfefafy
¢ 7t 16 Al A weR 0% Ay
o i werf af o oy e
UIg W BT CF AFHT A A w4
IR TEE B A AT ff ag [l ar
frodardt #1 3% & Ny oA W
93, 9a% faz uzq & aw, 3gw @
o7 gfg T 7Y | 7w 0w sTe
AT, N AT T A §
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Iq W W ST & ey, T a¢ W
& & fag wg oY gk ww o g
Tt ¥ o adEr & & sy fear
fore® s 7 Tehe wvwieE g @
275 BT #t g4 ¥ aFf T § W
g ag far mar fr oe% o oW
WY, W7 275 Rz ToqT FHT OV THAT
3?7 A A X g it R A
T FIEAT §

wa W g F wet ¥ fog
oF frww ¥ &7 que & ¥ A
g1 &7 & ¥ i e for,
¥iferaer fafeee oft Bt aeem &
faers S arivaw faw & o a1
¥ g AT ¥ EW Wy f T Y
STt & ¥, av ag srefr o A garT
m:%?ﬁ%ﬁmmwm@
qeATg ¥ T agw Qe wifg) W
QT W & agt A gy el
Wit § fom® ok & waf ey awdaw
WEWNT §1 AT §—UF N w5t 5T
T gF W owdr, gax @ ate
araaw firg Bt W =it & T e
FIATR AT AR ofr it TE0T—
¥ = wfirrelt safier § forerds faramss
afe e § Ay § g F o
..., .

SHRI JYOTIRMOY BOSU: He doea
not know that Maruti control has

now been taken over by Birla. The
Minister has confirmed it.

st wy fomlt : 7@ @ wdem)
% e g 1 9E F1E % A qd )
Hog ® qar fawar @M & e
a7 WYar gur § wg o mrar wifgw

MR. DEPUTY-SPEAKER: Now,
your point is that you want a discus-
sion on this. I think you have made
your point.
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ot wy ok o 5% wOW W
mkmm:wmh&qmag
at wfwt &1 Y ag woer A ¢ 8
& Ao aEg 7 oft dEwr ao 0%
w@ & gofy aid 43 § ) Fagnd wee T
¥ @R ¥ it e & of SR
wew 45 gu &) odfere wAtedw
¢ g T EY
MR DEPUTY SPEAKER You
have made your pomt What do you
want now

oft wy femd o Y e A
wamT ¥ g ST oAr 1 W R
rrcie | A firdt ¥ QR Rw & wemrdt
T § ot Tawre qowr & faems 8
A W g fear & Wi qEw wEr
&1 9 7 frar #, 0F ATET TEY STOT

st wew fagr®y amwdndt. gEifeo
Iaw qratzidair Adt Fawan Teery
L

oft wy fomdr &Y fadar wa-
ard ¥ ¢ T AfwEr 1 @
rgafe off 7w T w7 FEA
Fgr fr e fHT EY T8 | YT EW
qrer §, W7 qEED FT W I FA
¢, 370 § CEEIY T 8, a&gufa
ft ¥t wrar o d@y & @ W9
T T &1 & Rrard wee T A
mt,u’tmwm‘rmz.
oft wferer wreaw fex %1 gwE €
mAT At wr g e ¥

MR DEPUTY-SPEAKER  What

else do you want You want these
things should be discussed

ot wy fr® o wfe & s
TV WIT T AT AT A T AT
* vfon ¥ fg o owd W §
Wit WO ¥ WA WET W §e

€ ? R w7 i 7y fmaw, W oA
1845 L S—8

¢ wfay arg oot a9 ) T W
ey § o7 gaeT ¥ wEr A &)
w1 w v & v a8 o o &
oa FOw A TN gy ffr e
tfaw gWY %t o¥Er MU Tww ¥
o F fear oo, & fafy mew &Y
ooT 3, @ oY geafua =it g §
& wodt g€ & 7 & g g 6 g
TS T AT wOT T

off wew fgrd amodedt ;. fre i
oF wEH ¥ wT FT 45T 39 &Y A
AT aF 7= ¥ 3H arv A fawqrw o
wgY fovar wat fe & AT G wsgeT
1T 39 arfaat & 419 aq7 Arasld
TR E EW A v gad 93 78
# & T 7 ary far @ & o
FIEHT X 1953 ¥ feafy arfow w1gw
FT & 9EY ) oY FEE Ao T
wawda 7 famr 2 fF s e
¥ wer welt wdY Frm drw fafmet
78 g, aemrem g fRT sEw
fafmzt ol swmew & #11 w%
W@ ? § AT g g iy qg amo
f& w7 w9 T 7 w2 AT gf w5t
d@ SAET 9T @ &, {r iR
N REIF A FTAMF G A
& gwmYaT fear o1 w@r 37 9F
TR & A FAW ey FTEIT A afew
artare § wedie afeom e

MR DEPUTY SPEAKER Why do
you go by Kuldip Nayar? He has
predicteq there will be Parliamentary
elections next year

SHRI ATAL BIHARI VAJPAYEE
The possibility cannot be ruled out

st wew figrt wRd ¢ aRw
faf w7 amirga 3 & aga wfeg &
fardelY zer ST /EY § 1 ITH o AW
wft & v o dar 1 F WA g
fir o wredre oY femfr & X &
, .
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€ AdY oF suTT 4 WIT W AN Wy
favare % & f5 fa wegr W 99%
wrfagt & s wr AT A 7
dar v g e wrfearie & dsw wrey
@ oy WX N uF JaT FARYAT FT
frmmamg At WM st qgr A, AW H
fegat & wqanT 4 gY W 9@ qriaarie
A7 e 43% ) aw 6 Iam wvar-
fesy Y a7 ¥ gak Ay Y o< feay
W | qrfeaTie AY d3% am A & oI
1@ a1 F uw agy mer wrfgd ) 4%
at w T AT T 0F W @
Hfiwr qrasa 7 7@ & gurd fadw adt
ag wer A ¥ adr WA 2
Afer ot ot #1€ a7 & @ & TR
Ty ¥ qg Aar ot ¥ qrfy iz Y
farvarer # & arfed WY oF aum AT
=iy )

st wrnw T wnt (WTTR)

¥ wrgat g o ooy wearg 93T #Y FoAT-
feq & art & waf &7 #v At frdr )
W A § ur wrearw qr faAgy
qftr 4t g &1 e ¥ afawarg #r
feara gwr Y7 faur ofwmy & oF
oo & gawT favy foar g wiv g @
f& wwaTe wa® art & qafaare a2
wTas} arz g i ARare & gEataen
& gmeg [ 99 9A1ST FATE ®
#t 7€ Ay 37 ag war ur f¥ faar
arfarite #1 favars ¥ ferg g e |fs-
|17 ¥ gae 1 fag gg 39T gEata o
farar s awar | FeAfed F A A W
7 g9t FTF F7 AT AMRATET g ar
\Yx 4 WTNETET | HIT WA qqTg
ofs &7 1 adaifiw feafa =T @ ead
fang ¥ q A1 7T &t Wy W & S
wifgd wix g var s wifgd fs
Y T aT § ) qifeaTie w1 6AR
¥ @ v i ag fgr M favtafa 2
Lad ol it @

AUGUST 23, 1074

DA%, aemeTo:) 190
ARTA-TE
MR. DEPUTY-SPEAKER: I think
a statement was laid on the Table ot
the House some time back on this.
So, how is Parliament kept in the
dark? _

SHR] JAGANNATHRAO JOSHI:

The House has given an opportunity
to discuss it. We demanded that also.

are fagmt 71 wfmgdez & 425
AT Y WY | OEEE YEX § e
g WX g, &% a7 AOY ATg F 58
a9 fReTd FT A are & waf g

SHRI SHYAMNANDAN MISHRA.
1 am very grateful to the hon. Mem-
ber Shri Madhuy Limaye for having
made a reference to a very shocking
incident in a village 1n my constitu-
ency. But 1 would Lke to give a
little more detall go that the Gov-
ernment are in g position to make a
comprehensive statement on the sub
ject. To my ming the subject is also
in our jurisdiction. It cannot be said
that it 15 a State subject, because our
State at the moment seems to be full
of the Central police—the Border
Security Force and the CRP—and one
does not know which police resorted
to the firing which hag resulted in the
death of this student.

SHRI ATAL BIHARI VAJPAYEE:
Is he sure that the Indira Brigade
had not done it?

SHRI SHYAMNANDAN MISHRA:
The Indira Brigade also might have
done it; I do not know.

Would the hon. Membets of the
House believe it that my telegram
which was sent out to an ex-Minister
one week back to elicit more detalis
about this, has not yet been received?
We really do not know whether there
is some method in this madness.

Mr. Deputy-Speaker, you' may
kindly bear with me for a few minutes
whan I give the details,
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SHRI VASANT SATHE (Akola):
How will it make a Central gubject?

SHRI BHYAMNANDAN MISHRA:
Because Bihar is full of the CRP
and the BSF.

SHRI VASANT SATHE: How will
it become a Central subject? That
help has been given to the State
authorities and they are under the
State leadership now.

SHRI SHYAMNANDAN MISHRA:
We want that theese forces should be
withdrawn from there because they
are committing atrocities on the
people of Bihar., We are footing the
bill for the CRP and the BSF and
so we cannot allow them to function
in this way there.

On the 15th August, 1974, a huge
procession of students and citizens
was taken out at Manjhaul, Begusarai
district, in support of the students’
movement. Some mischief-makers
deliberately organised an examination
centre at - Manjhaul, although the
conditions for an examination centre
were not fulfilled. These conditions
are that a college must have its own
building and a principal. Both these
conditions did not obtain at Manj-
haul. Nevertheless, some students
were forsibly taken to the examina-
tion centre and were made to write
thg answerg with the help of text-
books. A large number of students
protested against it. One girl, {o our
utter shame, was roughly treateq or
handled by the police, Thereupon
the trouble started between the stu-
dents ang the police. The police had
recourse. to lathi charge and subse-
quently on the pretext of some stone-
throwing by the studenis they open-
ed fire from e distance of 275 feet,
as has bgen mentioned by the hon.
Member Shri Madhu Limaye already.
No stone thrown by the students
could have hit any policeman from
this distance. In the police firing,
thig . poor student Mr, - Nitanand
Sahu was killed. The police would
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not allow the citizens to remove his
corpse. Would you like to put up
with a shameful situation of this
kind? Not only that but as he fell
on the ground, the policeman also
trampled him under feet. This is
what has happened there. Comrade
Brahmadeo ,an old and respected
freedom fighter , approached the
corpse with a view to covering it,
but the pulice manhandled him,
abused him and put him under arrest.
Therefore, Comrade Brahmadeo has
now returned the Tamrapatra which
had been given to him by the Gov-
ernment of India.

I therefore demand a judicial in-
quiry into this matter and a full and
comprehensive statement from the
hon. Minister of Home Affairs on
this iucident.

oY gOR W wemW. (WIAT)
IATEAY HPIRA, §H qRY 4T W A faedy
a9 ®Y WaFTFEI ) gead 9¥ wgld
I AN RW & FTI0 qZT Al § | IT AT
8: WIT §2 IF 134 4 9T @RI q3aT
31 ¥ wg & wenw & Aol ¥ oag
Sr4AT ST STgaT g fF ¥W waw ¥
faedy & &= & at & w9 1 wEwT
fag smar

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I I give a rtoutine
answer, naturally it will not be fair.

SHRI ATAL BIHARI VAJPAYEE:
That will not satisfy us.

SHRI K. RAGHU RAMAIAH: |
sm myself saying it.

So far as the foreign affairs debate
is concerned, this matter came up in
the Business Advisory Committee.
think the majority of the party
leaders felt that it might be difficult
to find time for it. That is where the
matter stands. We can review it in
the Business Advisory Committee if
you so desire. Originally six hours
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were tnere for that as well as the

Kachativu discussion, but later on it

was felt that it might be difficult to

find time, We can consider it 1t

necessary and if there is time,
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About the Untouchability (Offences)
Bill, some members of the Congress
Party also hed raised it. (Interrup-
tions). Shri Shambu Nath came tu
me yesterday. ©Others have also rais-
ed it.

First, 1 shall make a general re-
mark about next week. I will be
very happy if we can finish all the
work which must be finished, of the
replacement of Ordinances by Bills,
by 31st both by the Lok Sabha and
Rajya Sabha. I do not know how we

are going to do it. Next week
apart from the discussion on floods
tomorrow and the Constitution

Amendment Bil] on the 26th, I doubt
if there is time for any other discus-
sion. Any how this is a general
abservation,

As regards the untouchability ques-
tion, there are three items; a gencral
discussion on atrocities on Harijans,
the Untouchability (Offences) Bill and
discussion of the Report of the Com-
mussioner for Scheduled Castes,

SHRI K. S. CHAVDA:
different,

That 1s

SHRI K. RAGHU RAMAIAH: |
know. [ am coming to%that. There
are all these things,

SHRI RAMAVATAR SHASTRI:
Backward areas also,

i

SHR; K. RAGHU RAMAIAH: 1
am coming to that: first forward
Aareas,

MR. DEPUTY-SPEAKER: You
must go forward before you go back-
ward.

SHRI K. RAGHU RAMAIAH: We
have to consider to which we should
give priority. In consultation with
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all our friends, we will take a depi-
sion.

SHRI SHAMBU NATH (Saidpur;
The untouchability (Offences) Bill.

SHRI K. RAGHU RAMAIAH: As
1 said, we shall consider whether that
should not be given priority if Lhere
is no time for other matters.

Abcut the other matters, the
various valuable suggestions and aiso
insinuations, minus the insinuations
they will be considered. For ins-
tance, Shri Jyotirmoy Bosu said that
we are shielding, some of the Mini.-
ters are corrupt and all sorts ot
insinuations. 1 would humbly submt
this is not the forum for it. However,
minus the insinuations, the sugges-
tions will be considered.

SHRI SHYAMNANDAN MISHRA:
On a point of order. The hon. Mem-
ber, Shri Mavalankar, very rightly
asked whether the hon. Minister could
devise a system by which some of the
urgent matters which have hetn
brought to the notice of thy House
and Government could be attended
to. For example the hon. Membor,
Shri Ramavatar Shastri, has diawn
atlention to the coul shortage at the
Barauni thermal power station wliach
1s going to affect a large number of
pcople 1in North Bjhar and ils ecu-
nomy,

What are you going to do about
matters like these? They must re-
ceivy your urgent attention.

SHR] K. RAGHU RAMAIAH: In-
variably, suggestions minus insinua-
tions are communicated to the
munisters concerned. Very after the
same things are again and again
taken up either in the Business Ad-
visory Committee or in the House.
The ministers do give attantion to
what I write. But there are go inany
items and it will take some time
Some of them they can do; some they
cannot, and for some they want more
time,
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N Ay fowd : SureAm wgiad,
AT T4T HIF ATSTZ | STgT % 991 F7
qq1e &, a3 wra«r ar fafaqq qzars-
¢ FHET T AT4T A1AT & | &7 agt 53
9941 57 Afaar F aquT &1 7T FT T3
3| (TTF aeATg 4 AMGT aF z€z qar
faszed 4% 282 HTHTAAT 58T 41139
¥ ary ¥ g4e-Fra §gar 4 Fa1 faar ?
g Fgr g f& ag Aiaar &1 fqaq
2 af€d qqm| faqgaa o1 F4 fa
A1 ¢ 7 THW G FT Agd AAT ATT |
A7Z-FT4 AGl F A1q g 9 FT H g,
fra w1 wieq ag ST FWE |

SHRI K. RAGHU RAMAIAH: This
i; reallv an important matter. [ am
at loss to know what to do. Every
Friday various suggestions are made.
it every suggestion is to be imple-
mented immediatgly, you can imagine
how many hours will be required.
i am going to seek the advice of the
Eusiness Advisory Committee in this
matier. Already so many new proce-
dures have been evolved. Under rule
377, previously the ministers -ould
reply later. Now immediately the
ministelr replies. Already there is not
enough time for Government business
ana the discussions we have already
agreed to. We have to find a way
out. I shall seek the guidance of the
Business Advisory Committee.

13.58 hrs.

ES3SENTIAL COMMODITIES
AMENDMENT) BILL—contd.

Clause 14— (Amendment of section 64)
contd.

MR. DEPUTY-SPEAKER: We shall
now resume clause by clause consi-
deration of the Essential Commoditics
{(Amendment) Bill. Yestarday we
disposed of clauses 2 and 3 and wc
were considering ciause 4. A number
of amendments have been moved.
Shri Pande, ‘|
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SHRI D. K. PANDA (Bhanjanagar):
My amendment is that instead .of
‘may’ the word ‘shall’ be substituted,
Even though there is provision for
awarding five years RI, in a majority
of rases, actuaily the criminals and
hoarders have been imprisoned only
till the rising of the court. The diffe-
rence between ‘may’ and ‘shall’ is
quite big. Most of them are escap-
ing through small loopholes in, spite
of the stern measures we have
enacted. Why should we enlarge the
number of loopholes by retaining
‘may’?

The minister has asked for the co-
operation of the people. But I am
sorry to say that through the loop-
holes not only the criminals escape.
but in Maharashtra the dehoarding
forces have becn punished with RI
for 7 years!

You are talking of co-operation, but
unless you amend the law as I have

suggested there would be a still
larger loophole. This news item
says:

“For example, in one case 1n

Jhara in Bhandara district 16 khet
Mazdoors including Khet Mazdoor
Union Prakash Chichked have bLeen
sentenced to 7 years RI. In an-
other case at Raver 36 persong
have been jailed for six months’
RI. Many cases have been sub-
mitted to the sessions.”

This is the result of dehoarding. This
has come out in the New Age recent-
ly. Therefore, not only criminals but
those who have started dehoarding
have to undergo imprisonment for
suven years. That is why I press
my amendment, !

14 hrs.

SHRI C. M. STEPHEN (Muvattu
Puzha): Sir, I have given a chit.
Could I speak, supporting the amend-
ment, and say something on the Bill?
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(Amendment) . Bill
MR. DEPUTY-SPEARER: The
convention so far hes been that only
those who have given notice of
amendmeat are allowed to speak. He
can speak on the third reading.

SHR] C. M. STEPHEN: Of course,
I do not want to make an issue of it.
There is some amendment which I
want to support, if you permit me.

MR. DEPUTY-SPEAKER: Every-
thing can be done with the consent of
the House. But the point is that 1t
1 make an exception in your case il
somg others also insist, I have to allow
them also. Then the whole thing is
enlarged. But if nobody would in-
sist on making an issue of it, I have
no objection,

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
The hon. Member has referred to
loopholes. This point has been made
by some other members also. What
they mean by loopholes are some
safety clauses. Because of the pecu-
larity of the circumstances, because
of the presence of some extenuating
factors, there ig provision in the law
to take a lenient view in some cases;
that is all. That is to take care of
peculiar circumstances. That should
not be construed as a loophole. So
1 would request the hon. Member noi
to press his amendment,

SHRI D. K. PANDA: 1If you use
the word “may"” it is not mandatory.
It was mentioned in this very House
that some 34,000 bags were seized and
the gsame thing was kept in the cus-
tody of Mody Brothers. If this dis-
on is allowed to the magistrate
r police, then it will be very difficult
to geize even one jota of an item.
When it is an amendment for seizure,
why should it not be confiscated?
the word “may” is the loophole.

4!

(Amendment) Bill

What is the difference betweep ‘may’
and ‘shall'?

PROF. D. P. CHATTOPADHYAYA.
‘May’ leaves some discretion with the
courts. But the point is this-—and I
had occasion to mention that yester-
day-~that sometimes these vehicles,
vessels, means of transport, may be
used without the permussion or even
without the cognizance of the owners.
In that contingency, if instead of
‘may’ the word 'shall’ is used, making
it compulsory for the vehicles, etc., to
be confiscated, it will create an un-
intended situation.

MR. DEPUTY-SPEAKER: Now I
shall put the amendments moved to
Clause 4 to the vote of the House.

Amendments Nos. 40, 46, 47 and T8,
were then put and negatived.

MR, DEPUTY-SPEAKER: The
question is:
“That Clause 4 stand part of the
BilL”
The motion was adopted.
Clause 4 was added to the Bill.

Clause 5—(Amendment of section
6B)

SHRI R. R. SHARMA (Banda): I
beg to move:

Page 2, line 22,—
for “Collector” substitute—
“Judical Magistrate” (1) -

SHRI D. K. PANDA:
move:

I beg to

Page 2,~

omit lines 16 to 26. (79).

ot ere ot @ IwTeTw AgRa,
a7 §Y wr dY @Y *r wiwie aut 97
SEq ENT 97 IW WHY qY AT A7 @
€ oY fr gigfer Afrgde iz afe-
foge dAfordz 3 oy #2afow g0 Wiz
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ties (Amendment) Bill

[, T o v T
gafer dfodz #1 A€ oY qfe-
foraer w17 @ ¥ AT wfawaT o
ofd oA A wawd
araary feg mg § | Ffew 7 qer s
¢ fs oy ¥ g 5 & af WAy
®Y qE< & § 1 F qu T4 WY qaar
AEATR | IWHY WRT W T AF
afsfnaw Afwgde w1 @ 1 wAwde
fear g wirag ¥ - ——

“Without prejudice to the provi-
sions of sub-gection (1), no orde:
conflscating any animal wvehicle,
vessel or other conveyance shall be
made under section BA 1f the ownel
of the animal, vehicle, wveissel or
other conveyance proves to the
satisfaction of the Collector....”

A d ¥ fag &Y o9 qEv ™
B  ARE T s Y fEa
gfefmas dda wt wiz R ? 37 §
qE 3 wfaw qargfer =% @
3 fF 7 % wiv ) FTIwA AT A7y
afsfraw dzd & =T Ffw W@
21 o7 A frar Y Rrwexarfefe
dfogz § o7 w1 fefaaw dzx
g STy Y 5 ForerY e e s
g e FaTe FIgETE a1 39w
wY @t &1 AT wmg & oo WY
T aw@ & gifewa @ Ot RE
awtr gfsfime dfgz &t @)
W fad 3 ¥ wAwdz 1§ wmm
st w<ar § Fe aalt v o A amat
¥ era ¥ WA g AN wHEAT HHT
%%, /s g & 4.8 sy (afea g,

ties (Amendment) Bill

s satisfied on wHatever evidence the
hoarder gives, then no action will be
taken. Then the hoarder will get
himself free from the clutches of the
law Therefore, I suggest that there
should be no loophole left again
here and this should be deleted.

SHRI B R SHUKLA (Bahraich):
This clause 15 based on Section 6(a)
which 1s interconnected..,.

MR DEPUTY-SPEAKER: Are you
rdplying to his point?®

SHRI B R SHUKLA: In gection
6(a) the word ‘Collector’ is already

MR DEPUTY-SPEAKER: It s
for the Minister to say.

PROF. D. P CHATTOPADHYAYA
I have not much to add except that
i this sort of cases if we insist that
only the Judicial Magistrate will be
allowed and the Collector will not be
allowed to dispose of the cases, then
it will become very difficult. Be
sides, the Collector 1s a very gemor
officer and this sort of cases he has
been disposing of

Tomm T aq {7 (ATWIT)
s, waY wgiea 4} famge arr g
? fr #ied & o feam am g
# =1 gfefoaar 3z 1 o 300) fawgw
Fifasr A FHY g—t@ fA¥ wy a7
ANYT FT 7T H |

PROF. D, P, CHATTOPADHYAYA:
They have the judicial powers.

MR DEPUTY-SPEAKER: Now, 1
will put the amendments of Shri
R. R. Sharma and Shri D, K. Panda
to the vote of the House.

Amendments Nos. 1 and 79 were put
and negatived,

MR. DEPUTY-SPEAKER: Now the
question is:
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(Amendment) Bill

“That clause 5 stand part of the
BilL”

The motion was adopted.
Clause 5 was added to the Bill.

Chiuse 6—(Amendment of gection
n

SHRI R. R. SHARMA: [ beg to
maove!

Page 2,—

omit lines 40 to 48 (2)
Page 3,—

omil lines 1 to 4. (3).
Page 3,~-

omit lings 10 to 12, (4).
Page 3.--

omif lines 19 to 21. (5).
Page 3, -~

omit lines 22 to 27. (6).

RAMAVATAR  SHASTRI
(Patna): T beg to move:

Page 2, line 84—

for “one year” substitute ‘“‘two
years”. (13).

Page 2, line 37—
for  “three” substitute “six”
(14

Page 2, line 38,—
for “seven” substitute “ten” (15).

for "three” substitufe “six” (16).

Page 8, line 8~

for “three” substitute “six" (17).
Page 3, line 8—

for “seven” substitute “ten” (18).
Page 3, line 12,—

for “three” substitute “six”. (19).

(Amendment) Bill
Page 3, line 17,—

for ®dlx months” substitute “one
year” (20). '

Page 3, line 17—
for “seven” substitute “ten”. (21).
Page 3, line 21,—

for “six months" substitute ‘“one
year”, (22).

Page 3, line 26,—

for “three” substitute “six" (23).
Page 3, hines 26 and 27—

for “six months" substitute “one
year”. (24).

SHRI B R. SHUKLA: 1 beg to

move:

Page 2, line 30,—
after “section 8" insert—

“without any just or lawful
excuse” (33).

SHRT B. V. NAIK (Kanara): 1

beg to move!

Page 3, lines 3 and 4,—

omit *, if the court so orders,”
(89).
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“Provided that the court may, for
any adequate and special reasons
to be mentioned in the judgment,
impose a sentence of imprisonment
for a term of Jess than thres
months;” -
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SHRI B. R. SHUKLA: As I sub-
mitted during the course of the first
reading of this Bill, the economic
situation in the country is such that
it calls for drastic punishment fo
contravention of the provisiong under
this Act. Therefore, in the second
category of offences, the maximum
punishment has been raised from five
years to seven years. But while
Government seem fo be serious in
one breath by gnhancing the maximum
punishment to seven years, in another
breath they want to dilute the drastic
nature of the punishment by making
it discretionary on the part of the
court to give the offender a minimum
punishment of three months also.
1t has been further diluted that for
special reasons to be recorded the
punishment could be even less than
the minimum of three months., I do
not understand the reason therefor.
Normally, it is the domain of the
court of law to determine the punish-
ment, and therefore, in the emisting
enactments which are of a penal
nature, the maximum penalty has
been provided for. But here is a
departure from that traditional prin-
ciple of criminal jurisprudence that a
mimmum punishment is also sought
to be provided by the modern legis-
lation, That is a departure in the
healthy direction. Than, let us be at
least sincere to it. Therefore, my
submission is that the minimum puni-
shment for contravention of the orders
promulgated under the Esgential Com-
modities Act should be six months
when the offender is convicted for the
first time, The mimmum punishment
in case the offence is repeated by the
offender should be at least one year.

Ag regards the special reasons, the
explanation has been provided that
when the contravention of the provi-
sion of this Act has not resulted in
substantial harm to the public in
general or to an individual in parti-
cular, it would be deemed to be a
special reason for mitigating the gra-
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vity of the offence. It is very difficult
to say whether the harm is guhstan.
tiel or non-substantial. 'Whenever
the minimem punishment hag bean
provided, it was only on this conside-
ration that where there would be
mitigating oircumstances, which would
be varying from case to case, the
minimum sentence has been provided.
Therefore, I strongly and very stre-
nuously press my amendment and
want that Government should be
sincere according to its professions
for bringing this Bill and for pro-
viding the enhanced penalty of 7
years. That is with respect to punish-
ment.

Section T is sought to be amended
by deleting the words ‘knowingly or
with intention or otherwise’. My
submission is that there may be cases
of contravention which are. ...

MR DEPUTY-SPEAKER: You are
tatking of clause 7. We are discus-
sing clause 6.

SHR] B. R. SHUKLA: I am
speaking about my amendment No.
83. Clause 6 seeks to amrend the
original section 7 of the existing Act.
My intention is to add to It any
person contravenes any order made
under section 3, the words ‘without
any just or lawful excuse’. My
friends who are not very well ac-
quainted with a similar phraseology
used in other enactments may have
thought that as a lawyer, probably
1 am seeking to create a loophole
which may be utilised by the class to
which I have the honour to belong.
But my submission is that even in a
more drastic and emergent legislation
like the Defence of India Act and
Rules, a similar phrasetlogy has been
ussd. Whenever there iz any contra-
vention of .thd Defence of India Rules,
it has been provided that it must be
without just or lawful excuse. |

.t eween wal - feRE  WTE
whanr ee I CFE 11928 { FAT AT |
st ww iy SR ST Ay
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SHRI B. R. SHUELA: My sub-
mission is that the hon. member has
misquoted the date. The Defence of
Infia A¢t and Rules were firit preo-
muigeted in this -country during -lke
second world war. The same provi-
sions were more or less rdframed
and reenacted when there was the
war with China and again the same
with the necessary variation were
promulgated during the last war with
Pakistan. My amendment should be
incorporated in clause 8 so that inno-
cent persons who may be accused of
contravening any order made under
this Act under certains -exceptional
circumstances may not be punished.
If this amendment 1s accepted, there
will not be any necessity to insert the
new provision in clause 10C which
creates a lot of confusion and which
would provide a fertile ground for
agitating the matter in a very pro
tracted way.

SHRI D. K. PANDA: My smend-
meny is to delete this previso. Any
legislation should help the people.
Here the question Is how the essential
commodities can be distribuled among
the people at reasonable prices, If
past expericince is any guide, we have
found that these provisionr do mot
strike any fear in the minds of the
hoarders and criminals. After in-
creasing the period of imprisonment
from 5 to 7 years and from 3 months
to 1 year, the whole ¢hing has been
watered down by this proviso, under
which even lmprisonment for 1 hour
or till the rising of the court can‘be
awarded. Con't we agree on this that
this proviso should be dropped? In
Orissa, 11 lakhs of marketable surplus
rice is there, ag adimifted by the Gever-
nor in his speech. Out of this, we
could procure only 1.3 laekh tons. The
procurement comes i only 5 peroefit
of the tofal production, The minister
will agree that this will remain only
an omamenial pisce ‘of legiklation.
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Undess:these amerdments are followed
by an gffective distribution system
and there is procuvement based on
graded levy, uniess the youth and
stidents who are cartying on the de-
hoarding campmign are taken into
confldence, this will only be agimmick.
Can the minister give one or iwo
examples where the maximum punish.
ment of 5§ years was awerded? In
Cujarat 2084 raids were made &nd
what wag the result? Just 600¢ cement
bags and nothing more. That works
oot fo 2 to 3 bags per raid and you
are spending so much of taxpayers’
money on it. What is unearthed is
not werth the amount spent on it
How are you going to bring the hoard-
ed emsential commodities to the open
market? Unless you car strike fear
in the minds of 'the hoarders, unless
this provise is removed, nothing can
be done, Hence I request the minister
to accept by amendment for deleting
this proviso.

SHRI B. V. NAIK: I have only some
small amendments. [ have another
amendment {o move. I do not know
whether 1 can do it,

MR., DEPUTY-SPEAKER. It cannot
be moved, because it 15 time-barred.
He can refer to it.

SHRI B. V NAIK' After going
through the Statement ol Objects and
Reasons, which I see in the Bill which
was sent to the Rajya Sabha, 1 would
say that #f I eould find a still more
clerical Bill, absolutely secretariat
Bill, I would be surprised,

MR. DEPUTY-SPEAKER: You mean
relating 4o {he dleric?

$HRI.B. V.. NAIK: 1 am mot refer-
Ting 10 the. clergy. I say this is some-
thing ceoked out.of the files of the
Ministry of Commerce, which sinply
says that the Law Commission, in their
4%th Report have suggested some
amsndments to this Act. It does not
8ive .any more details, We had an
Ordinanceion the 32nd June. The Bull
Wis;presenied to the) Rajya Sabha: on
the 10th July. Now we are discussing
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it here today. So, the entire Bill was
under the consideration of the Ministry
or the Minister for ihe last two months
continuously, when they could have
gathered a substantial amount of in-
formation. While there have been
some quotations about somsebody being
hanged, or the quotation of the lale
Pandit Nehru of these people being
hanged by the Jlamp post, with due
deference to that great man

MR. DEPUTY-SPEAKER. Why don't
you speak on lhe amendmenis?

SHRI B. V. NAIK: Whom are you
going to prosecute and put in jall for
five years or seven years! They are
really the hired people of those who
are runmng this show. I think the
so-called hon. Members who have got
mass contact ..

MR. DEPUTY-SPEAKER.
come to the amendment.

Please

SHRI B, V. NAIK, You can make
the law more and more rigorous. The
hired unemployed jobless boys, who
are engaged as drivers or carriers of
goods, they are the pevople who are
going to suffer., Why are you making
such nonsensical suggestions in regard
to amendments? It is mentioned in
today's Hindu that a young boy of 18
was caught trying to steal copper wires
in Madras,

SHRI R R. SHARMA: Cupper wires
do not come under the Essential Com-
modities Act.

SHRI B. V, NAIK: Whera does that
copper wire go? It goes to the blatk-
marketeer. Put him in electrocution....
(Interruptions).

MR. DEPUTY-SPEAKER: I must
seriously suggest that, instead of
amending the Bull, the members should
amend themselves. Now, please con-
clude.

SHRI B. V. NAIK: My submission 1s
this. The road to bell 15 paved with
good intentions, Therefore, simply in-
creasing the punishment—with due
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deference tp those hon, members who
have gought to punish more and more
—wil] not help. I think, the economic
crimes have to be tackled on an eco-
nomic basis. I am suggesting that,
whatever you confiscate, make it man-
datory....(Interruptions), It would be
absolutely silly that you go on confis-
cating bullocks, horses, camels eand
things like that. Conflscate the black-
marketeers and the trucks which are
their principal wvehicle.  (Interrup-
tions). With dud deference to my
leader, Sir, I wil] sit down.

MR. DEPUTY-SPEAKER: May 1
suggest that from now on you should
not sit very close fo Mr, Sokhi?

SHRI B. V. NAIK: In this House
Sokhis are much better than those
members who belonging to those sec-
tions of the society which have vested
interests,

MR. DEPUTY-SPEAKER: Mr. Ste-
phen. This is an exception and should
not be quoted as a precedent,

SHRI C. M. STEPHEN (Muvattu-
puzha); Mr. Deputy-Speaker. Sir,
sought your permission for a few
minutes. . . . (Interruptions).

MR, DEPUTY-SPEAKER: I will ex-
plain. He has made repeated requests
to me. He hag written to me, and I
put it to the House also thaut, it nobody
has any objection, I would allow him.
I have already said that this is an
exception and that it chould not be
quoted as a precedent. He feels that
he has something very important to
contribute.

SHRI C, M. STEPHEN: #Mr. Depuly-
Epesker, Sir, I sought your permis-
slon so insistently because I felt a
moral compulsion to participate in the
discussion on this Bill at this stage to
go on record with my strong support
to the amendments put forward in
connection with the Bill and, if I have
the freedom, even to say that I oppose
this particular section altogether, not
because T am against the substantive
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part of it but because of the proviso
that is added on to it. The object of
this Bill, ag hag been statsq here, is
to make the penal provisions more
stringent. But a deeper look would
convince you that the effect of the
Bill is just the contrary.

r

Now, the principal section hag three
aspects. (1) Imprisonment was com-
pulsory. (2) Imprisonment could g
upto 5 years, (3) In the esse of second
conviction, imprisonment for one
month was absolutely compylsory and
ng diseretion for the court and (4) in
additlon to imprisonment, fine also
could be given. What has happened
now? They have now raised it from
five years to pgeven years and they
have now saig that three morths period
of compulsory imprisonment. Al
right. But then comes the proviso
about which much has been said
here. You make an appearance of
being siringent and then you give the
discretion to the court that they will
reduce the sentence to a tower figure.
May I ask in all submission: why is
it found necessary that a minimum
must be given? Because, from our ex-
perience we knew that the courts lean
very heavily in favour of the culprits
and criminals who commit anti-social
crimes. They are backed by money.
Therefore, if the court can so choose.
they just give a punishment 1ill the
rising of the court, Technically it
conforms to the law but the fellow has
escaped. Therefore, the Law ©Com-
misgion hag saig tha minimum you
must prescribed and raise the maxi~
mum, The Law Commission never
said, ‘Give a discretion to the court
with respect to the minimum’, . But
you have given a discretion to the
court with respect to the minimum.
You have put an appearance but with
the other hand you have undone
what you are attempting to do.

Secondly, in the principal Act there
was absolutely no discretion with the
court in the case of a second convic-
tion to mive anything less than one
month. That was the orineipel part of
the principal Act. Here, with reSpect
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to the second conviction, the thirg con-
viction, the fourth comviction, the fifth
conviction—any number of Cconvic-
tions, you have now come out with
an amendment saying that although
there is a repeat conviction the court
will still have a discretion to give a
punishment less than one month and
still, you claim that you are going to
make it stringent and you are going
to make the penal provisions more
stringent? Permit me, Sir, to say that
here is a demonstration of absolute
hypocrisy. That is not at all in con-
formity with the purpose of the Bill.

The most dangerous provision that 1
can point out ig clause 2(b) which says
‘has caused np substantial harm to the
general public or to any individual'.
I have got a hunch that by this provi-
sion you are making the Essential
Commodities Act unconstitutional be-
cause Art. 19 given me the funda-
mental right to engage myself in any

profession I like, It is under
Art, 19 (2) and (g). There-
fore, this Essential Commodities

Act is an encroachment upon
my fundamental right, But it {s saved
by Art, 19(5) and (6). In what way?
In the public interest. If an act 18
against the public interest you can go
againgt the fundamental rights, This
is the constitutional provision. Here,
after having gone against the funda-
mental right, you put in a provision
saying, ‘has caused no substantial
barm to the public or lo any indivi-
dual, Therefore, here iz a category
of acts which basically is inextensive
of the fundamental rights and which
the court coulq declare as ‘‘not against
the general public interest”. How is it
constitutional to call that act, penal?
You have put in an element in this
Bill which strikes at the root of the
constitutional viabilily of an order
passed under Section 3 of the Bill
This is a basic departure, basically
wrong and it is a dangerous depart-

ture.

From the moral aspect also, here
émerges & new category of crimes,
anti-sociul crimeg which violate crders

L oy A
~
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under Section 3. You withhold the
foodgrains for hoarding, you sell it at
a higher price, you refuse to comply
with the order to sell the goods and
yet the Magistrate can go into.the
question as to whether it is against
public interest, Here is a crime ad-
mitted in violation of the provisions
of the Essential Commodities Aet and
yet not harmful to anybody and does
not harm the general public. Well, at
a time, when ths social and economic
crimeg must be charactensad as first
class crimes, which deserves draconian
treptment, you are now lionising the
ecrime, gnd putting up a picture all
the while as if there can be a wviola-
tion of the essential zommodities Act
without being deleterious to the gene
ral interest. This is A new concept
which is absolutely dangerous and
which goes against the fundamental
policy which must govern matters of
legislation intended for the armoury
of the Government t{p fight these dan-
gerous aspects of econonue crimes.
Therefore, what I submit is, these
amendments are gomng against the
spirit of the Law Comnussion’s recems
mendations and they have completely
diluteq the whale thing, if 1 may say
so, and even the draconian nature cf
the repeated crimes have also been
taken away by injecting an unconsti-
tutional element into that partieular
clause and therefore I very strongly
support the amendments which have
been moved. 1 would urge the hon.
Minister to consider these aspects of
the matter which I have raised. I am
sorry that a person of the antecedents
and reputation for prugressiveness
such as Prof. Chatiovadhyaya is, 1f
has now fallen to ks lot to pilot a
Bill of thig nature.

PROF, D. P. CHATTOPADHYAYA.
Sir, the hon. Member, Shri Panda and
other friendg have raiser the question
of public distribution system and other
things. I have said about these things
yesterday. This is perlineni to the
main issueg and I have a.s; mentioned
about the consumer resistance ete,
which people should develop to combat
economic offences, But so far ag this
Bill is concerned the object is limited.
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That. is to see how to make the origi-

nal Act more stringent ax! its umple-
mantabion more eoflectives Ay the
moment we must hear this in mind.

'..-..ﬂ

MR. DEPUTY-SPEAKER: We have
reoched 3 P.M. We have to take the
Privatg Members' Buawess. 1 would
hke to know,...

SHRI C. M. STEPHEN: Le{ us carry
on with this Bill,

CR. KARNI SINGH (Bikaner): Why
should you encroach on Prwate Mem-
Lers' Buginess?

THE MINISTER OF FARLIAMENI-
ARY AFFAIRs (SHRI . RAGIIU
RAMAIAH): 1 had a talk with friends
there, Dr. Pandeya ang others, My
proposal is that we can carry on
tlus business till 3-30 P.M. At o~ PM
we can take the Private Members’
business.

oft ey fo. (whwr) : WX 3-30
A% T WET Wy gur @ ?

SHR] K. RAGHU RAMAIAH: Then
it will be carried on %o the next day.

DR, KARNI SINGH: If there is
§0ing to be constan{ encroachment on
the Private Membarcs’ busingss, 1t
would become dificuli for us,

SHEBI K. RAGHU RAMAIAIL: &o
meny procedures sre being followed,
Dr.-Karni Singh, you were absent for
a few days. We are not getling on
with the. business of \iovernment, there
haxe to be replacsements of crdinances
by various Bills; I don't know wbether
we may have fp h&ave a night sitting;
It ig very dificult for me 1o say any-
thing. We will add balf-an-hour tu
gix O clock, We do npt restrict any-
Lhing.

PROF MADHU DANDAVATE (Raja-
pur); There are some Members who
hpve to introduce Buls.

MR. DEPUTY-SPEARER' Once we
kegin this item, that will came up

(Amendanent) Bill.

PROF. MADHMU DANDAVATE: Sup-
pope we take it up at 330 P.M. Till
then this will conflnue, Now, after
that there will be introduction and
ccnsideration of Privewe Members'
Billg etc. In respect of those of us
who will not be present at 3-30, can
we authorise our eolleagues?

MR, DEPUTY-RPEAKER ' I domt
know; there are certawn rules; at this
late hour hew can you authorise?
You have to gend it in advance, (In~
mpﬂnm}n

15 hrs.

MR. DEPUTY-SPEAKER: Kindly sit
down. Let me put the position, The
order of {he House js already there.
Normally, we do not vary that order
unless there are compelling circums-
tances. But, here we all agree with
the Minister of Pariiamentary Affairs
that we are very much behind ihe
schedule. And he is making this re-
quest: Everythigg can be done with
the pleasure of the House,

SHRI ATAL RBIHARI VAJPAYEE
(Gwalior): How can.this Bill be pes-
sed within half an hour? Lasgt Friday,
the Private Members' business was
pushed out.

MR: DEPUTY-SPBAKER: 1 doubt
very much—I have my grave doubis—
whether the Bill can be dispesed of
within half an hour thay we have.
Listening to Mr. Stephen and others,
I feel there are some weighty legal
objections and, in all fairness to the
House and {o the country, when we
pass en important Bill like this, we
must. discusg it fully and with a res-
ponsibility. We cannet just rush- it
through. Well, if yow all agree, we go
upto 3-30. 1 am prepared. t{p go along
with you with your consent. I do not
want to impoge anything.

PROF. MADHU DANDAVATE: We
shall leave.it to youw.

MR. DEPUTY-SREAKER: No, please.
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SHRI D K PANDA If a small sug-
gestion of mne ie aceeptable, then this
Bill may be put off An gverwhelming
majority of the Members present here
have already accepted 1n spinit, mn
content and even in letter, whate\er
amendments that have been moved
So, we need not argue (Interrup-
tions)

SHRI K RAGHU RAMAIAH If you
go on bargaiming, then we shall go
ahead with the non-official businass

MR DEPUTY-SPEAKER. The
Minister has withdrawn the request
Now we go on with the Private Mem-
bers’ Business In this process, we
havy lost five minutes

Now, we take up Private Members

business Mr Munst
1502 hrs
CONSTITUTION (AMENDMENT)
BILL*
(Amendment of Articles 101, 102
etc)
SHRI PRIYA RANJAN DAS

MUNSI (Calcutta-South):  Sir, I
brg to meve for leave to introduce a
Bill further to amend the Constitution
of Inda

MR DEPUTY-SPEAKER
question 1s.

The

‘That leave bg granted to n-
troduce a Bill further to amend the
Constitution of India”

The motion was adopted

SHR] PRIYA RANJAN DAS MUN-
SI I intréduce the Bill

Constitution BHADRA 1, 1896 (SAKA)
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BILL*
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(Amendment of Articles 101 and 190)

DR KARNI SINGH (Bikaner)
Sir, 1 beg to move for leave to intro-
duce a Bill further to amend the
Constitution of India

MR  DEPUTY-SPEAKER The
question 15

‘That leave by granted to intro-
duce a Bill further to amend the
Constitution of India”

The motion was adopted

DR KARN] SINGH I wntreduce
the Bull

——

MR DEPUTY-SPEAKER Mr
Maran He 15 not here Mr Vaj-
payee

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Articles 54 and 71)

it wew fagrdt R (i)
I REIET W BT W@ g fr
WITA T glagr- § F7 AATER 179 909
fady & 7« earfo 373 47 wanfy
& i |

MR DEPUTY-SPEAKER  The

question 18

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India ™

The motion was adopted

st wew fagrér o ; & fagar
®Y 9T eqrfad ST g

————

—— e o m —
-

Published 1 Gasetle of India
dated 23.8-1974

1845 L §-10

Extraordinary, Part II, “Section 2
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MR. DEPUTY-SPEAKER Mr.
Maran. He is not here. Shri Para-
shar.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Eighth Schedule)

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, I beg to
move for leave to introduce a Bill
further to amend the Constitution of
India.

MR. DEPUTY-SPEAKER
question is:

The

“That leave be granted to intro-
duce a Bill further to amend tho
Constitution of India.”

The motion was adopted.

PROF. NARAIN CHAND PARA-
SHAR: 1 introduce the Bill

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Ninth Schedule)

SHRI ARJUN SETHI (Bhadrak)"
Sir, I beg to move for leave to in-
troduce a Bill further to amend the
Constitution of India.

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted

SHR1L ARJUN SETHI:
the Bill.

1 introduce

[y r—

*Publishcd in Gazette of India Extraordmary, Part II,

Aatad 79.8 1074
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INDIAN MEDICINE CENTRAL
COUNCIL (AMENDMENT) BILL*

(Amendment of Section 17 and
Second Schedule)

PROF, MADHU DANDAVATE
(Rajapur): Sir, I beg to move for
leave to introduce a Bill to amend
the Indian Medicine Central Council
Act, 1870.

MR DEPUTY-SPEAKER:
question is:

228

The

“That leave be granted to intro-
duce a Bill to amend the Indian
Medicine Central Council Act, 1970.”

The motion was adopted.

PROF. MADHU DANDAVATE. 1
introduce the Bill

—_—

1505 hrs

CONSTITUTION (AMENDMENT)
BILL—contd.

(Amendment of Articles 19 and 326)
by Dr. Laxminarain Pandeya

MR. DEPUTY-SPEAKER: Now we
take up further consideration of the
motion moved by Dr. Laxminarayan
Pandeya on the 26th July, 1974:

“That the Bill further to amend
the Constiuttion of India, be taken
into consideration.”

What is the position? Who was
speaking on the last occasion?

SHRI CHINTAMANI FPANIGRAHI
{Bhubaneswar): Hon. Deputy Spea-
ker, Sir, by all standards we are
rapidly becoming a country of young

people and, Sir, in our society
and in our culiture we have
always 1iriod to adjust and ac-

commodate the new thoughts, new
generation and the new culture and
the Indian culture and society has
developed a capacity to assimilate

Section 2,
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whatever new thoughts and changes
that come into it. Therefore, when
we first introduced adult franchise in
this country and the voting age was
fixed at 21 I had seen myself many
people in this country who thought
this as something which could not be
practised and even many people out-
side thought India has dome some-
thing revolutionary and the Indian
democracy may not survive. But
during the last 26 years we have
found that we have taken to a right
path and this experiment has proved
to be a success. I was reading a
poem written by an eminent writer,
Robert Frost, in one of his most
passive mood and he has written.
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“Two roads diverged in a wood
and I took that one less travelled

by

And that has made all the diffe-
rence.”

I find that this Governmeni and
the great Congiess party itself which
15 the harbinger of democralic
thoyghts in this country during the
last many years have mever been
afraid of introducing new thoughts,
and changes and thereby becoming
younger and younger everyday though
older in age.

Therefore, I must appeal that let
the new generation get a passport to
this new dense wood where there are
so many forked-roads whith go n
different directions. This new gene-
ration which has imagination and
which thinks and feels to contnbute
something to rejuvinate the process
of our democratic institutions, I hope,
they have enough scope and we have
also will and determination to ac~
commodate the new generation. Even
Lord Jagannath takes a new shape
every 12 yearg and it is called ‘Nava
Kalevar’. The system is: let us
change. This new young generation
which was born in 1955-56 have
achieved the age of 18 by 1974, It
we divide the years of Independence

_ into half and half then we will fina

i *
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that those who were born in 1955-56
will come into fhe age of 18 by 1874
Thereffore, in all fairness, let us
welcome this change. It may not be
decided today or tomorrow; it may
not be decided in two years but this
13 a process of thought which has
started and we hope the Government
will give serious consideration to this
thought and, in fact, many of the
young people whom I have met 1
found they have in thelr mind this
aspiration and feel that they have the
energy to change the present burden
eratic and depersonalised structure
and they waut to find some channel
through which they can direct thei
energy to bring about something new,
I have talked to many young men
and 1 know theiwr feelings, Any
system that getg stabilised resists
change without knowing that change
18 the only method by which internal
tensions could be avoided. In this
respect the following observations ot
Mr. MacNamara in his book called
Essence of Secunity is quoteworthy:

“It has been often said that man
15 the only creative animal on
earth, though paradoxically his
resistance to change sometimes can
be almost heroically obstinate. He
builds institutions in order to
preserve past innovations but in
that very act often fails to promote
the environment for the growth ot
new ones and so there have deve-
loped the so-called gaps that trou-
ble our generation.”
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Therefore, in this age of galloping
radica]l changes to remain relevant tu
our society and to our own times, it
is necessary that we shall have to
keep 1n touch with the galloping
ratio of changeg that are¢l taking place
all aroynd us and even in our own
country during the last four or hve
years. In view of these considera-
tions, I feel that the time has come
to give a fresh consideration to this
matter. ] do not say that the hon.
Minister should agree to this propo-
sal today; I do not say that Govern-
ment must agree to it foday or to-
morrow, but the process of thought

i
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[Shri Chintamani Panigrahi]
has started in the country, and i the
minds of young men, and I am quite
sure that the Congrees Party and the
Government have been seized of this
matter. Many difficulties may be
thare, such as article 19, the Funda-
mental Rights and so on, but I would
appeal %o the hon. Minister and the
Government that keepitig in view the
radical change that are Tking place
in our sociéty and in our country and
in the minds of young people the
time has come when this thought
process on this matter has to start,
and it may be that in a period of one
year or two years or three years wg
may think of reducing the voting age
s0 that the vast number of younger
people who are coming up now could
get the opportunity for getting them-
seives involved in this process. In
this age of protests it is better 1o
allow them to channelise their pro-
test though these new democratic
institutions so that these institutions
remain ever fresh end remain young
and relevant.

MR, DEPUTY-SPEAKER: Before
we proceed further, I would like to
draw the attention of the Hoyse that
when we started we had a balance of
just 25 minutes for this particular
discussion. But there are a large
number of slips here and 8 number
of Members named in the list, We
canhot accommodate all of them,
because the hon. Minisfer also has to
reply and he has not replied yet.
So, what is the pleasure of the House?
What do hin. Members want?

SHRI SAT PAL KAPUR (Patiala):
It may be extended by one hour.

MR, DEPUTY-SPEAKER: Here is
a suggestion that the time may be
extended by one hour. Very well.

o @t o gm (s ) -
warerr  WEvew, & w frdaw av
i wom g | fow Rw ¥ quw
gAfrer R & 28 2w FRAY AW ST
£ o o Aw oY off o e Y
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WY WIWE gw e @
& oo v Am & et A oo
&, o @ I o Gar qvveer
duar g war ¥ fewd gaay owr we
B ¥ e gt oY wfradr i g
o grfaw s ¥ quwt Wy W
#1¢ fafraer eams s wft & wafivg
Tg g Wrawdw § PR agl 9T gamy
fafeat Y 1 wror feeredt ¥
Fet afefeafir ¥ awt o gaw At
¢ mEhw W, aeEger
aafem wEre of o & s X
ot § e ¥ fored wror 99d Wik
froam &1 S far A s e 3w
Faaw AT R ¥ ag qw FAEIT
gromar @ S ad g A gm qw
Frofr g

1514 hrs.
[SHRI VASANT SATHE in the Chair]
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qrera ¥ ag A1 (a1 Jrar AT
Eag agadr AT | oW fadaa
WY WnT Y T ¥ Ag GEHUTIO FY
HET § W17 9% O & &0y &Y wfvan
oraeqaeT ot & | gWIY W A o TR
e 2 fF 1 qd & g7 aafaw w0y
wAfaFTC fear oy | awAd ¥ T
oy favgwr wawmarwr AW g &4
AR ¥ T WaT KO TEET W1
agr e el 80 ow T A
@ Q99 %1  WWigg  <@wr @
ey s AT ey &7 W
Taw F1 AR Twd Y

g @al ¥ wgr W@t wyg AT
wrRe wreT § wet 9T 18wl W s
# faw gwwr 4T @ &Y d§ T wrAwr
B, T FT AT qY, IT FET AT
¥ 18 W & wig wfew  wo
sfi g @ fex qrfos & fag 18
v o a1y Bt Sfew w7 wrww &
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¥ wrvo Ty o e § 1 WS
aag ag & fv 18 AW ¥ safw Wt
it war & fear amw ) TeAY
7 Ev ara wtfaw w3

e st € Fr oow wef & w®e
qw T { &1 JAH( AATT ATT qLCL
& ofryr a7 qEqr g | wrx A ol fEaly
adr & f5 wisy s o g Ay § ) W0A
g AT O, Wi s 7 A 3T W
T &1 A gEfa W) AT AT AT
T XA § 98 3 AT & | W B T
gt Aqrmr AT ag 1 g o7 g
LA e R el I R G
TN 78 AT § 1 @ FAw & oy A0
7 g I AT FH G A A ATHF
ATLAT TA-AAA F7 R (94 F7 A%
a4t g=feqir g7 araTo ta growEr
Ehorardnadraftak s aa) ¥
A FF T T A 77 AT § IUFT AT
AT w9 T 8, K77 47 41 4
& wur § wWiq ag faege wfezwrie
dfr 1saf Fr g & g7 ;T F
wa s (2 srq

# gor ¥ w109 F0 (F AT T4
faer 7 wfvr< w47 fe TR gaE
! ArwTE 2 ©AT fad g A fem
18 0 & WR & FWET SY(FAT HT 7T~
firsre fear wir 5§

1 W & N N W [qdaF F
W FAT R

W g8 wA g (T . gER
TR T § BT QT & | AF L a9
g I F HHAw F @ § AT CH BT
9 ¥ W @R T 1 Tg do7 gaAr w1f
QU HE [ 18 W & {75 &1 wal-
P agr ¥ wfge at 3 g8 7 o
T[T W Y &1 GAC T AAA F
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TEIC & T GHAAT § 1 g7 ATCT
widwaEr §, TWEEK 8, IR W9
ufgF1 & ¥97 T[T @A TEA {1 W@
wafs & T ¥ Pt qTHr w7
73 wix fadr G 4 9T qqq @
A § grer fada 37 wiT #37 Fr
I ¥ dynfer a8 wrf 31wy ww
& 34w Fomr 72 faq qrr ) gAr
/Y7 & AA T H4 §, 4T F0AC A
wi SRR | T AT @A F oA ] Ag
g A oft g e M grAr 1 o
W R T [ FYAT ) AR A
Y W WA FO AR} AR | AR
IR QT F AGY 94 TF AFA 1 7
FeIsardt 3 1 § 7T TWWAT g FTAAT
¥ qiAeT avA § 97 7 fgear ¥ 8
wer qAx 1 AN IqT &, §
FA( AAT &1 18 AT & 79 ag g1
Srarg AAXTFEAATEACT 1 IAFY
T {T6AT F4T A &1 R qRaarg e
™ A o< fefawa &1 91 qary A
g1 Y wAt whaw wAw wEy A
It faare wet ¥ fag waa 2 faar ary)
WX AT ITRT 8 AT @ AT a@r
T AE w1 § W9 § G AT 9
¥ acea gt Ty | fww g gt
gz ufg T imr § | WA & wA FA
&g W Agr faor{r § | S o ST g
iAo En A& F wyar
qIAT T30 T T FT NI T, J477
T J&T FIAC AR Y, IO F 7 €7
A TRy A ITHY v wrer Famar
=g 1 [adr fad #rF 7¢ Tq% qm@,
AET FT GG THT THT A I G
whrse & wigw 3IwAs afay 48 @
a8t | 9§ T AIET ¥ AT
oY | gAG AT THT LG awa &)
T A TR gEed A § | WITH §F
qT w3, @ar wifgq fredy fafret
3 g 7 waT | G gl 5
gy =fe?  ww o) W A fafres
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[ 71 Tz o]

w3t (5 gn "agrafegts fasre &3

W< AT Frd T 4T A1 GAT F T SR
Wi fzar Sedr g1 Fad; wor g

FEA A(LT N FATU AGT [IF EAF

1 54 (AFTAT 3w s 790 7 faar,

T AT A [ITE WA A VAT AT )

DR. KARNI SINGH (Bikaner):
Mr. Chairman, Sir, I am sorry, 1 havel
to sound an opposite point of view
I feel that the founding fathers, wuen
they made the Constitution of ouw
country, had given this mafte- a grot
deal of thought. Although, of course.
the time has changed and we have
pruduced some atom ‘hombs, th
question today 1s: do we want
that our children, who are still in ihe
colleges, enler into thig type ot
politics or do we want them to con-
duct their studies ecarefully, thereby
making themselves more equipped,
better equipped, more responsible
citizens, before they cast their votes
to determine what type of govern-
ment and what type of democracy
they want? Personally, I am oppos-
ed to any change at this stage. 1 feel
that the age of 21 is the correct ase
and people at 21 are mature cnough
to decide as to what type of country
and government they should have.
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1 feel that many of us sometmes
are carried away by western idea
and perhaps England and some Jthet
countries have gone to the voting Le¢
of 18. But those couriries have u! 0
gone very far towards a permiss've
society. Many of us who have \iai-
ed those countricks lately would not
like our country go that way

I am not by any means belittling
the fact that the youth our couniry
18 capable of taking a decision on
their destinies or the destinies of the
country. But in my mind I am stll
quite clear that the time has not
come when the age should be loweiced
to 18. The question before all of us
in this House is: do we want a
mature democracy to emferge, parti-
cularly on account of the chaotic con-

AUGUST
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ditions in Which we have landed us,
or do we want fo increase the voting
strength of the radical section of fhe
community? There i¥ no dogbt 1n
our mind that we have all been once
18 years old. When we were 18
years, our blood was hot and we
thought differently. But, as we be-
came mature, we thought a little
more dispassionately. Therefore, 1
do weel that whatever the founding
fathers have done, they have donc
alter giving a great deal of thought,
and we should mot amend the Consti-
tution,
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Wt wrg www (WEEW)
¥ 7 ey gy wET frdaE w1 awdw
FAT§ | 9T N WX W faiw
qIoEr ¥ ATeE § AW 18 q9 &
qFF F1 FaEH T ST § q1 AT |
I F qIF F AW F AT AT A
g1z 71 AfgFT T 3 a9 a7 TR |
18 a9 & g A% gafaar ofwsa qfz
MNAEA | I A wwA fadw WY gl
N F wwna & fav qute qfs gt
g T 3 & gANT & weifoww &
gfamraminFferaadr 21

AT AT § U9 § 1 3 &1 qdwqrT
uwfas, wivs Wit gfaw
sTTeqT ¥ R} FT LIF A L AL
greTy A ) 9 g ¢ fv 2w
¢ wrad sgaeqT wre Hife fator &
i ofy e ¥ 7 s e wifigd )
TS & TV WY AASE JAFT A WA
FE T OF W@ 007 o ¢ e
AT ST frar sw | T wiew
s asifar sracar St vare GFa
P A gar A ) 18
¥ gas wifas faard & v & 0
A7 favare § fF 3w ®r @9 qav wiw
&7 /g fawn ¥ Iwdvr v ¥ fag g
o iET F T Ty w1 W FT
a1 e
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Wi # X gF qas  gataqr st
agr wgm o—

qAAT A AT g omAH FIE
fer s 4dt s gmvm e wgm
wfw PN @ WF .7 o w
gt Faadm gaaT g2 o |

ot qaare wqe (aferar) | o
T FE A T WT AT 7 il AL
AT FATL AT 7. AT § F47 1 AR
T[T AT FEAR AOET AT T AY
FA7 HOC A A T AT A TIO ATEA
o B fafwarg R g f@ 0w wd
v geA fam ag srgrea w AT & )
%7 g9 AgA g fFAY amr Y 5w 4
gTa 75 ¥ TS FT, AT TOH g7
a A 2 fF g AR i ave Ew
e gt wfer 0 & qF faw ooz
fag & g5 ¥ g

*SHRI E. R KRISHNAN (Salem):
Mr Chairman, Sir, I eftend my
whole-hearted support to Dr. .1k h-
nunarayan Pandey’s Constitutional
Amendment Bill, sceking to amend
Article 19 and Article 326 of the
Constitution for the purpose of re-
ducing the voting age to 18. At the
very outset, [ would say that this 13
# Bill which should be welcomed by
all the Members of the House,

After the great split tn 1969 1n the
Congress Party when the old bandi-
coots were thrown out, fhe ruling
Congress Party took certain radical
und progressive stéps Like the aboli-
tion of privy purses, natlonahsation
of 1% major commercial banks, naltio
nalisation of coal-mines, natiofffIfsa-
tron of General Insurance Companies
ete. which were wdlcomed by the
youth of the country. Sir, the ruling
Congress Party got a new life in the
two problem States of West Bengal
and Kerala with the active support ot
the youth of these two States, But

- e A
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the samne youth today are greatly
disillusioned because the Congress
Party has nul brought down the vot-
ing age to 18. Their disillusionment
has beun rejected i1n the recently
held Dclhi University Students Elec-
tions 1in which the Akil Bharatiya
Vidyarth: Parishad scored a signi-
cant victory over the students’ orga-
nisation supported by the ruling party
After this debacle in the Umversity
Student, Elections, the Government
m1y now be inclincd to give the
voting right to l&-year olds.

It 1s paradoxical that, while the
Evidence Act, the Criminal Proce-
dure Code, the Hindu Marriages Act
ete. recogmse the 18-year olds, the
People’s Representation Act does not
recognise the right of the 1B-year
olds to vole, The demal of the right
to vote for the 18-year olds is fur-
ther aggravated by the fact that Jll
the Vice-Chancellors of Universities
m the vountry have unanimously sug-
gested that the voting agg should be
reduced to 18 The hon. Minister ot
Law may not agree to this Bill of
Dr Pandey who belongs to Jan
Sangh, an Opposition Party. But I
hope that he will at least respect the
views of a semor Congress Member,
who was former Education Minister
and former Vie-Chancellor of Delhi
University, Shin V. K R. V. Rao.
Shri Rao, in his speech on this Bill,
has given cogent reasons for reduc-
ing the voting age to 18 and he has
extended his full support to thiy Bill.
1 expect that the hon. Law Minister
may agree to this proposition n
principle and later on bring a IBuill
to amend the Constitution for achiev-
mg this vbjective,
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In the State of Gujarat there was
widespread studemis’ unrest.  The
students in Bihar are agitating for so
many months now It is feared that
the students’ unrest might spread lo
olher Statis also It is time that the
Government formulate a legislative
proposal to channelise the ebbing
energies of the student community in
the courtrv into constructive lincs.
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As the students arg the fyture guar-
dians of the counfry, I feel strongly
that the Government should not look
at this Issue from the ruling party's
political interests. While those who
are on the throes o6f death have got
the right to vote, it is surprising that
those who are on the threshold of
life should be denied this right. Sir,
I am of the view that, once the 18-
year olds are| given the right to vote,
the student community may start be-
having in a responsible manner,
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Sir, we are not tired of referring to
the parliamentary procedures pre-
valent in the United Kingdom. In
the United Kingdom, the 18-year
olds have been given the right to
vote. I fuil to understand why the
Government are hesitant to emulate
this ¢xample from the United King-
dom. Dur Government have entered
into a long-term Iriendship treaty
with the Soviet Russits ©Our Gov-
ernment frequently fall upon the
cxperience of Soviel Russia in im-
plementing  socialist  programmes.
When the voting age has been reduc-
ed to 18 inSoviet Russia, I wonder
why our Government have not yet
given the voting right to the wouth
of our country.

Sir, according to 1971 Cenmsus the
student population in the age group
of 18 is roughly about 10 crores.
This is about 20 per cent of our
country’s population. To deny to 20
per cent of the country’s population
the right to vole is definitely a slur
on Indian democracy.

From whatever angle the Govern-
ment may look at this gquestion. I
am sure that they will realise the
need for reducing the voting age to
18, bearing in mind the arguments I
have| advanced. I hope that the hon.
Law Ministry will soon come forward
before this House with legislative
proposals to malke the cherished dream
of the youth of country a reality.

With these words, I conclude,

AUGUST 28, 1974
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it srefiy wmerer oty (Mo ¢
awafer AgET, Mo qiEq ¥ o frsaw
o femr 8, 9@ & Y v g qw AT
#1 g 78 & Fe ifenr oo wY goiter
gz miw o o et gER, 9w WY
Fger 7% & fF wresy 326 % 21 W
T g 9% 18 ar T faar g o

TRy @ & Ak ¥ yov faqew ag &
froeieg M o Y fafae & 7
arer F | W9 & gz grn froww
FETHST ULTH 71 Harer wiwen frafeft
qar & wofeafs gur ar, @t = Fo
oyo WY ¥ a7 ST @ a1 fF aifer
T F1 HETHET T Wi foar ong |
0 & F1¥ ¥ 7ev faarg =ET §1 T W}
T WA ¥ UF TR &1 fawio g,
fom & womT § 72T TEW | T
qET A 23 AT, 1947 ¥ HGF 9w *
o= 0 fowr 9r

240

‘While ugrecing in principle with
the clauses, we recommend that ins-
tead of being included in the Lst
of Fundamental Rights, it should
find a place in some other Part of
the Constitution.”

T 3o fow 5% mifewwr 326 § w@n
w1 qw fae & wvo qidm & wgan fr v
FY F 31w TRA § 7 @ S
B, FifE w7 9T Fiedtegure mHast
# aga v A TR R )

gt A% affer oF Fr qEEH
o oEY are 99 WY 8 forr & qar wvar
¢ f an? fergeam ¥ uoyifes qu &)
ayq § |YT wiET § A ArA-oqefae 39
B E & g9 Adl & 1 7T 18 AT A
STfT O AT AT AT qY GATT G TR
VT F 5 FUT waRrar a3 1 3§ ¥4y
10 Tz M T frea epw an §
¥ Sa¥ foch @ Wi | 4@ qg AW
FEerarr s 71 ¢ feaRquafes
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[sfr <pag Ao ari)
AN 18 QI Y I H 9T AGq AT
At ¥ @A A 99 ¥ waw @a |
& wowar g 5 ¢w wew & Qe ama @
wg) ATy =gy
ORI & qHA g
WA QFRwT E | W ¥ §9
darafaTma § et afee ¥ aweTeal
gdew FAWT & AT §S HlsaTEAT
2 aFdY & 1 Afew FTEICHT, W LA
W 3% Y o, a7 o e g @
worar & fe atferowr 41 18 arer o7 firay
A4 | g WY & o gy SAvRAY s
w797 g g€ @ Ak gw it
Feafedt A o & iy wma g A% fr
faarraer & avr ot 73 & 1 Ffew ag
WY 7Y & fiF aMfer QY 18 @ AR
¥ *1E QAT feafr Gz Y &Y s,
A 21 A FAF IR AFrE L FTEL
W ofY g o g fa fa faarer
wfgd wR A 18 a1 £ I WD
MY F w1§ 97 o1 ferwa afr gAY
Frfgn wr qRuTAY 7Y @rAY Mfew | a7
Arawar g fe s anfar A 7 e
fawat o 1 2o fawr F g AvoFEt s
Y awelY & 1 Far F 7 w87 oY a
T wEIHET TRz ¥ @Y & fow F w
gy w1 NN 3 gwmar ¢ g Ay
Wrarygr R agmagni fr g sa &
veaTe w foar ong | ag AT @Y aFAT R
fw srfefeer 326 ¥ g 5 %1 21 %t
7Y 18 % 7@ fear wry | A nfAwa
¥ega gy a5 & Al g7 F e Al
Wl g1 IR § | T RETASA
ard FrE QAT & e 4 A1 B RFTC
T A g1 | wTw &Y qfcfeafa & agam
&gt & 5 qa® AW 7 1T T 0Ed
&, arferariid) favew wT% TRIRAY W WA
Far wrgd § AT & wifedt & Qv A
QOF ¥ WTH wyT T e e

1B4s L' —11

BHADRA 1, 1806 (SAKA)
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&1 gurd 3w ¥ qrdi 1 e agr 9w
qr & AR TRt fawew & wwe faw gy
wfugragr e fe 3 ofow gl
a1 wfeer & fimforat & A o
®r§ W oY ary wgr gAY wTley f
EHT AT AT 37 ) HQF v Ew
WY ATAATEY KA FIATA ¥ T AT
¢ afaw ¥ Qar wegw waar g fr e
a1 IAT 457 a7t & faTrQ A WAy
qUAT & a¢ET T gF AT F FI A
T 7@ Y a%! f afer QT 18 4
FYET I

1 wedt & ATy # A ¥ fraaw
For i oa WY oW ¥ foag ana @
T /T Y A F AT S WY g A
Qe o F1 18 a1 waq ¥ faafad
¥ 9g FI9 BT AL &0 T A HY
wrf fera )y @AY vfgq

st T W Tt (i) ¢ AT
afer o, s &Y =Te 4ol fg w1 AT
gt W WA AR &5 g I
Y a7 it AT 1 Mo it g AT £ T
waaq ag T fF 18 07 & 77 ¢ WIFL-
TFT A § | G A AT FIEELELI Al
& forg Y agr wag 77 & 94F wifefoT
326 ¥ 94 ¥ 934 g0 UTR FHARY
FT WTAT &1 Wog QI EATH & AN
g.w&:ﬁéﬁmmmmzu
1947 A war afeair g woar g, afeT
1947 & 1974 a8 Fmar qmr fae
w4 W gafoeEaT i A FETF 18
are & 14F ® A 1947 FY FAWHA &
T T § WTHAT A GG AT I
&, Yz ¥ w7 Wi AT EF G
g1 ¥ 3a Y TEAT FEW
The elections to the Eouse of the
People and to thd Legslative
Assembly of every State shall be

on the basis of adult suffrage, thut
18 to say, every person who 15 @&
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citizen of India and who is not less
than 21 years of age.

A w7 ¥ BT Qe 7 aw 7 )
qEEE A AT FaT TE) 9T AG A g,
feg Afcer dwe ¥ fag ot & Sferw
qwrfedt oFe F A g, e
d Ok ]| ¥ waw ¥, Igwe
FI7 AYL wiger qrew ¥ wmAw
g7 Husee Mg WE WX 99 H
g4 H 18 |1 ¥ W & | &Y WL TAH
FTHY & T 18 QA #Y I & A g7 ATfoT
ZY o 2, AfwT IaFY A [ w1 ATUFT
21 919 | TR sorm ?

g a6 afFar S gafFar
YL AT 188 A & A1E T TLAT
gt ar M3T g1, @ ofeay df@ ¥ g1
a5 § A8 FIA T WY ARGFA IfE S
grasa | & wox aga & MAA qfaat
F qATH A& AAT ATZAT AT 66 WL 67
arr & & afea galo § QAT ITF
froie agera &1 WIS ©% A9 FEA 2,
Fq 3§ agAT ggaT §, Sy H LI T
gga ¥ 1 ag srofora &1 of e @ e,
arear @ 7

sit Yo WTTo = (mﬁ) .
STty #Y AT AT AT |

st TW Tew WAl St ARGy,
3 A A wY oA H TET WA
oq agi 437 AN AW—

qwafy  wotaw @ 9N A1 H,
soforaaT FT ARET AR F W AT |

st TR o WAL AT FEgA AT
weeq oz e & & guT sy v v
o § ST 3u7 §3% ave wfewE @)
% oY 7g wgaT A g R 18 W T
grea  ofiye @ @eardl gR
80 @rw = wedr ot gofwar
g RN g | EAAY WX WHAR

AUGUST 23, 1974
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drem gro Foit frg A Wy @ T ¥
18w ¥ uoferrgr § aganr
agt ff & 1 ot oF Al weE X
w1 fo s g7 ary & F foedt Qe
&Y g § 1 FoperetY &y amer & 7 wewT @
qg T 7T, FAATT GOAAT A 9T, TAT LAY
qT 7% | g OF Wi F T ofce Y
ST § | WA ST 18 WA FT LA T
# ST wTfas faere sarar gur g
g

T gz & @17 g0 IRA A
7z 7l 381 7% 4 AETEey § 41§69
# o 7w 98 & fAT gaw STEerT
gl

it wefog Ao qieg @ w9 AR-
fewym ¥ sifaat s sy & 99 ¥
faer ot a7 afa § fr faera @t WX
qifsrariee § v q srasa

=t TR T TRY T 97 AAAN
qEEg AAAT AN F7 T &1 AW A
wrtirmm ¥ dfer o 21 AT R
afwrmmﬁma‘:ﬂrw 257 |

st Ay ATORW qigw &
IAEWA ATh NYew O A AT 96§
A AT FT TR §, IT R A F
awa €1

it T T i WY 96 6T T
AR TR '
Tt W | A &1 ST anfarse
%29 g ag FAaT JT 1 I H B
aframd?
oft T W i 3 s aE g
f wror g FA A TR IwEF MW
# ar A< F & | WO Feqor ¥ FT A%
gaw v 18 T FTEY mw A ww
sefroaT & gz ata # Jar §, quAfes
ofore # g AT ®Y WO §, WA
3w ot fegfr o e § 99 feofy
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[ 27 %o waf]
Y g7 w farg ot ¥ wred ag faara
aarsr % v gz ¥ wS, e ag &
wreHt faraay § wat, §¥ 3747 Fratas
5T, W g sEr A IR I
% gv ffrg, gaet va ¥ o gfee
FR0%Y annfa wew Wi X w1 frolg ady
& %, mfw 7g W qga ¥ far e
&3 gu 8, % fr ox mlts e A
Fgr X &ar aft sz wwgAr, M fa
I & fag ¥R a7 age wwT § oS
17 § wigg &, IR qo qwA agT
ST 2@ 3, wren & forg wvge frar g
afer g am o7 f& fTw F fan
g agy wrez frar §, @12 =i 3
wfaer 7y mifcr ) w6t 777 & =
am ¥ fer & wifeg, wafas o7 18
am ¥ faq smda fifae, o= far Y
qr@ A | KT qAY AGraT WA 2
fr T9 & forq ag 1T 999 F7 0% 0997
fae ®r &t 9@ AT WY AW wF e
W N TN WY wAW |

off 1o wreo SNw  garTifA S,
TG W & W X o 187 A W
fawrw & Qe w0 g1 g Aw
2 e o= & wmdw o7 SeaTg &1 vAw
T AT &Y awwr { i wavs A ghfe
¥, gaTw ¥ wagfaw 319 o aww fagy
AT ST g AARAQ, FAq AT 51 LY
frwmfarrc T8 &, N A Y, adqa
€ | WA Y TS F 7 99T
W farm Fc @ ¢ 4 W gaTe B
aewA & forg SR §Y o W IqF §
fomt f % Ao g

Tr Aol weeR IS W
aver k1

ftafro wrvee qee . I o)
WX A% o afereeT e g o7
e ot £ & T @ 7 farer oY

BHADRA 1, 1896 (SAKA)
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wifger aar &, ¥feT A w1 wve
fY I wrdet #Y avafarn 1 erey
9319 FI( & | q87 7% fr a8 T8 AN
TRATEIT & ot faw w7 el farsy
W &, 97 W s 7 8, § wg saw
& grror ¥ gaeR gAY 9947w
ot & gfvar agadt g€ 797 gy &1
wT 3G, T 9 ¥ W agw T@
T2 wraE Ao sy 9 € St o oy
Frarr 77 s Y gEE
FEIA@AIE fF 4 T FEAfasar
§ g5 qu fadg gw  am
v fr gaw-wgr @ qf@ 2,
FET IH W HRY &, SIET IF N AHTH F1
Fead & fag, 741 Ay 8 & a2y
IATZ AT AT § TAT ATT ATY 99N
wram off &, gan T ardr Ig , IAA
YA 7 FZ T F O7T IgAT E FY
i F S FuT i If7 ¥ faerafe
AT 1 gz At e fe e ¥
I Y w7 graT Wi, Sed sfw
7 et &) AfeT s v dE—
fawerfaenaray % w4y &Y @T ¥ WO
andYAT ex A & fory ST & R &
afver it g mmadr Sy o W fgaT o
90 FrAdy wEEk T ITEN ¥ A
zfogr fad 7% et fom o
HEF TE qaT g—H§ Ho 1 ¥ qgmy
g, wr o Qo ¥ TPT R ART T
#r sufer £ G——1%, Y. A el
fA% gu rler & § T g o ofa-
fadrze st agd § far gageg w7 TTi-
u% 9T &7 W19 A7 &1 SfwT Tr-
€raf v warfas &R & fon, At
A qan & Iearg a7 WAw A & fdr
o sE fae MATAALITEA W9
TR KT FAT FAAN I G\ AW
AT o Oy & A-Ted §, gW 99
wred & fir & ool A wedt fommr 4,
ang 1R, AfET oW TI-AE AU A

wodt fravd oft &, vok weer ¥ weer  awvafr, |
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Y Yo oo WIaAET (WETEATR)
qq g AT X AF T FTRE?

Y @Yo wree gew AT H
¥ sferd, oo A |y g 7 A OF
77 frafw afafe = af, Tw|) N
feerrt @ w7 GY TE | IW WA &
A wTe ag 9eT fr gl ey
7q frafor afalt av w1 a@ Fa¥
fordfy faer wr S &Y A fadrr, @)
7 g W17 &Y ot AT g 1 3w
¥ T AT TG, AAT TG, AT
Iarg /o gIfea fod w @ ST
afrorrer @R 2w #Y wraAr a2, 1w
0 FY A7 7w Fr 0% agfar Iz |,
ghraf? faaroara & dr=ar Tifgd

w17 Fgd & fr oy I 99 4T,
xf 7f T g1 & &, A wa e
TR FT WG W] A7 FT LG
22, AT & A oY 4 T W A
7 Y AT A 18 OV 9T, wfEE
F firar a7 | AT 3W H HFIL ATEE
¥ 12 981 & waeqr ¥ Javafoes 19
wwyer foxam v o % ag wdr FgAT Sear
g P wde e v & gfg 1 faam g
g 4T FT9 T §1F §, TT GFE AT AT
T ¥ ¥ qfg &% i ) & gl
W ATAATHY T FEIE | qAF— AT
IE ¥ «€ 7€ [0 & AT A VAT A
AT T W AT fF s g I &
ST ¥ agA R § A I W AT
gz 1A §, 9EFT §aN @Y I § W
oy Mo &9 ¥ A N Xw A §9-
T ¥ 9T faa AT ST qmT g o
& weh v aqu G frear § WK
Frferst ¥ 07 @ 1 § O W FLAA-
feft &1 foemd s § | wfer «f
AR T T WIAT FIAA FWTAS §
W Y 99 %7 @F a9 957 § oF 99
v § o ¥ ek dar gy W g
el frar Fuqrasan 7qw §,

AUGUST 28, 1074
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39 wWE F 9N A qul 7
TR Ao, ga sy wafarer fed
T 93 ey ¥ fras Aifad, faa
THT-TECEY TR WA FY WA
¥ WTAW X WIHT 7 48 9TSY | W T
qE +ff FTRY P Y T § W AW
IR Fa ot Ry s gw &)

it wiwre forsy (SergTaTe) - WA
aftraft, wa A qgd A TFTILH IR R AT
@51 &, 9a% faur ¥ Yo fte &Fo WTTo
dto T FY ¥u,§ T ARAT §, W
S faed feeY s/ I 71 WA g
a1, Te WEHATTAW TV A ¥ €
fardias &1 wad frar 9~ w & 9wt
waat g fr e 7/ ¥ 77 A7 F TR
fafir welt <t ot amA 43 gU & I
Sto TR & Srom faer o

gl oY, W ¥ 20 A TGA I
# gfrafdt A qa¥ war a@v, AW ¥ #W
AN T/ AT HY I8 @ §——

ot wefey Arovw qtdy : fo o,
HelT Y FY IAT Ao TTH AT 10
AT TAE |

ot winae fwy @@ A X wgw
f g fr o1y gu PafireT s A
ot , aF ¥7§ St A AR v

fxzgrmar fF 20 = TgH W
¥ T W FY STV AT\ AW AT Y I
wa% |49 W7 #ga ¥ fe ag wwam
orr § ) AT yar oy § fe 18 W A
I W & fat fiw wrelt a g,
A AV AR s W &
ey wgw wart ¥ fal 18 W A I
& §, afe 3w ¥ forlt o o0 & faldr
18 wrer ¥ I TR = wwi §
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oo A w1 hAET o @ 9T, IW

gAY wrRTaT Awadr afqara v w@r
ar, Ty ML FEn! & afaardl €, wh,
FEETT, & 6T AGAHT N Gy @Y, I
wag guT i fratamd & s ag
a7 0 fr foT em & afawml
¥ gF FFT F7 @ ¥, T IR 30
Tew Y ACEE ot A wrafaar F wwa-
ag W AR #7 frrrw T I F
v &, safe axw qewT 7 O T
F¥gl 9 G W AT SWE,
W ¥ fwm oWt ST s
& Wi 3aaY afg w1 A wdT T fawe
wt gy & 1 qfF 57 ERT A Wy 21
T o, g fa gu7 ot 21 T 7
fetyT, FremTTE WA AT 51 AR A A 18
a1 & A1 ferar & wa gw TA fAy
g 7T g FX @ § ¥ gw 9 A Aaw
R, qfer geari ag g fv 2425 9@
Ia & A% Tg A 4% § 5 99 Ay ot
Y o §, e ag o Ay, afErar
fordrarfeal A ST g oM § fF S
FIqEAF @RI A IGFT AA XA WEH
O FT AT I F, FfAar awed
¥, T TR ¥, A WRA L AATHA -

JE gRraa § |

tw fo, el 7eYew, ag a=0
e 18 T A1 Iw Y A faqr o o
Tg O w7 e 5 sraqw & fasefy dma
¥ Yo fagus wY qgr 97 W § A AZ
fady qwgra warar §, afw T
Atferw T A HILIS ¥ W w @
sETAEY | SfAY, W9 WA w A
AW, V- ALY AT W R F W,
afer @ ) @R s g
TE WIS & AT H AT § W< ghrar
g At & iy g e §,
JEF qC 18 6T FY I WY HAT WA
wwg !

BHADRA 1, 1806 (SAKA)
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WIS agT 4% TE 91 vgr g v 18
ara & wigdt Y qfg v @@
g Hagwvax wam g v faw
1 qfg 18 ¥ R wEFwQ g
t,sawrafs sswlT 60 & X WY
quEEaT @ § 1 ol ag war
narfe 18 O ¥ ek W4T gArafedr
Wi wfewr & gfeaw @ g
F7X AT @ AT q e 3 0T} A WA
1 YT qFC 91T § 1 CAY T g fE
Fyafaardz & T Aeiwi frat
Agrwaa ¥\ wrrafasdz e s
F ga ¥ g A fuww T9 @6
2 @ 11 afqari-e W7 gipast &
ATT ©6aT 77 AMRH 7 W 21 W
F AT [ A0 g, frT, Iwo|™
AT F A gAR AT gy, fredter
A% gfqaq & qATY wEX § a1 qdar
JW A g, W & fa¥ W 9T A
AT AN, ITH FaT S W &
faeft 8, 78 afc W ¥ 3T A1 & )
BT Ao® &) 64 § T8 aqvqidr 7g ¢
f& ot wgr & 9 §, 99 T wr@rar
A& angan ) 9g fos aaily K & A
&, T F AR A, AT F AW
ST wgr g g S §, & wnar 2,

18 hrs,

I g & wig 3 R g e g
LW WA WINT | AR A FET T -
dtfa & g7 @ g T wAT R
RTE2T ¥ FgT TqT T FTH T2 § |
I Tremtta & @Y fea ¥ w3
AT FRI T g TN ] IT -
AT & T TG § gy w@r
TR T F@IT O g g
werm § wafag g o wotf & g
W@ | agernafa gt aga aTons
g1 fox o audlfo 52w ? O @
Qe dfo WX QFo TFo Qo W1 ¥
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wex A ofYr WA wAT my e !
# gurer s § fegem #y
qeAY ageE ¥ IR A gUA AT
# gt 7t sArd wrenw 9T 4f W
Iq GHT AT ATEAW A} ATET 6
§, WA ¥ a3 48 N AT X |
¥ wofY oY FET WY FAT, AT —
wifger ot g8 3far & AR qFF
o7 a7 188 g% WA iy ¥, Sy
arx amx ¥ 1 Afew 6 6 ag w0
o\ & s ¥ g & famz we g
aTEY AT A AT A MG | FKE A
efary oior @ oF g fawz FT
@ WY & aY owH w3 = 9wy §,
gqi fasfa srardt | g Sy FaT
gy ff AT AT EA TR &
fored wre & swar fawr afaar =g
sire Aol geeY Y afaar ag sar ay
STy Aer W w7 agy Far fapa gy
Y aY Faw g WEETT Y wie
awry % gy drfag &t @ 1w
g} o fr 3 e, Fordt aly gt
wiwe Arar e o Foat Avr go £
g wdreray 31§ AR T wew
at o @ oY 7% ¥4 W ¥ AN
sy R aw Fga @ v ag A
areT 9T @R AW ART WEHT o
@Y | aY o waT faga g ay /Aty
¥y seawEa st giwar kag
qer WY Ak foud g7 @ agt WY oo
gy § wT gurk get Y e g @
ww gUTR TEH MW T W IT AT
aret €% g WA AY ST AR 47—
Ty e WA 1 BT W ZE ot g S
qary vy of fa fige fear 37
gfrar & W aeet ¥ A @ wor ¥
R Y8 ¥ arey g W g fo ¥
s wgt grATT R g & A
foretr WY AT Rad gd § ag avy @
F¥T eaa AreY wad § ) &Y ag § w
o feei(y foredl arwfrs feederdt
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gt 1 QAr feafa ¥ agi o war i
azq 7Y wrasy, fazfer 2F srivly |

AEed T Y T 1047 W agdy
azT o1 Faf ol oY g s T N
HEAY FEF 9T WAT 9T A WA qreAr
BT F I A AR WA IR AT W
R AfFT T2 qT AR 3T WrRAY A
ger 1ad & fae g feat waam any
afsr = 7 st @2 1 gAt
gAY 91T Y T2 FT |EF T [AT
S AY W ArEAY A A8 ¥ oFwr
wq At @A arAT ag T & Ard
wa% a9y & frefrer & am
FX ¥ Afw Aer 7w F araar } fr
s wex 1§ a7 At e F73 qmET
TAAATATTEIR | Fgadr =y & ard
# m aw wf § ifww qawy #ar g
7?7 wEAEd 27 9@ AN A g
faar f& gu Trafa & s @) amey
T d% 918 & g1471 7 fag? w7 vl
wf 3g At frgAgy vf g warar
W gsadr g 2l g =y
it gerf AT & A a&r & F sarar
¥ warar @wr A fgerardrgY 1wk
mmisgufs 18 ¥ 219 A Iw ™
qgT SUIRT TRIE H AT AT § Iy
siq oAt 7 fgekary e

LSRR AR GO UL L
oy sgadratd § 1 qdY S HT A Ty
AT} SERT FEAATT AT GAT FTAY
&, Ta% qUA WA AT FW § qATY
A FAXN| T TANATE T T
|t 7§ Y EH FAT FIHTT AT ALY
g, ATgTHYIW & A Ay N I
g wfgy, Ik W ¥ gar ofy @A
wafge 1 ardrgfrar® g Qv sy
§ &fe gaTe gt g wTar wmrd
¥ & g Tepm e mlr g &
aArr qudifa # w13 W | 9T swe

Constitytion 253
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WYET AT ¥ ATEX | @ Ay SqATRT
AN O FEA O gAY gAR AW &
e & 7% i wrar § 5 adY SR e
@ a7 o, Toefa B e
gal aft &, wEtfa Faw QA W@
¢, wiAfa $aw goff ov dear A §
afer owdlfa aamr £ adaw, qww
®Y gt W FAT £ ao & fan
% QAT WY § WIR o fa oF a9 WY
v & wpa g afgar o & fag
AvEEl ® W & 1 wWo A)-
JAAL B HIT G, AT Y T oy
et 1% 3G g€ oY, sar ar #1§
gt an g &, feedy gzare siar
o AAA AT ¥ W W@E ard
frer Wrgy & 1 amay avaare aEd
ar oo faer WY g7% &, fa@d
oF TTh AT faedlt TTETT 9 WRd
®Y agT T WY GHAY ACH Y ardry
¥ MEATTYTR ARG St 97 A Yorarat
ox wrfar ot o, aifear sy
W IA KT qgIRTiEE  mydr
wrg 7§ 1 72 Q) fardmaraa 1w
WMEFAMF AT I W &
1947 & qgor mied} oft Y @A &
waY I XA FaT 2w g fr was
& a9 o ¥ a7 yfaar frer &t oy
aréfrm o sy, afaar fser 4 Y
4t ey dfew wost F Ay o ¥
AT 4 A AT A 9CE3 g Ay
w1 fo ool arfeena &1 qeara gur
t aRfemar & swar) 9a% a=
27 | g1 0 ¥ & 9 N ¥ 9
Aty mw o lawa sraraar § o
W g § AAGATEE QY WA &, WA
FEA § TLIETA ACQAITSA ¥ IIET TAAR
w1 I e g A d, AR
WA rag 7% faw & 1 7@ AEE
T G AW g ¥ WA 8, 78
SEHT ST KRG F g0 § OWOT T
Ty o & weadr wgae iy aeeY o 7

BHADRA 1, 1888 (EAKA)
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TG TF & 17 & A5, §
fafret arge ¥ Wgm e g o7 =
FATAET FX NITLH & 4.9 T3 F7°9 F1
@, a1 3¥ & ¥ A1 & F15 ww31 AT
forer @aar § | 98 7aTw QAT w4y & fw
38 %1 qf M3z 5T faar a1y | 3@ wY
Fafgex #W FY I®vd g 1 3A faw
®T To 3T 1T § A AQAGT 7
g1 Y & oY AF Wra w13, gw 39
&Y ar{iw §3@ g )

SHRI VIKRAM MAHAJAN (Kang-
ra): Mr. Chairman, Sir, this Bill
has raised a discussion which,—if I
am not using a sirong word,—is more
akin to what one may term as
‘slogan-mongering’.
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Now, it is very easy for one to say:
Give right of voling to un 18 yea
old boy or girl. It is still eauer ic
say, give him right to be elected and
to be a representative.

Then, the next person will  turn
round and say. why this should be
18, why not 16, what is wrong with
a boy of 16 or a girl of 18. The next
man will ask, why can this not he 14
and so on. We should know what i,
the basis concept behind right ol
voting and right tu be elected which
is followed by some of the countries.
Of course, a slogan was raised in one
of the western countrics and I think
they have reducdqd I will come 10
this later. But s0 far as slopan-
mongering is concerned, there is no
end of compelition and if one says
18 the other would say 16 and the
third one will say 14. And there 1s
no end to competition in slogan-
mongering for bringing it to 16 oar
14 or even 12.

The basic point which we should
remember is this, that our nation
wants its youth to have a sense of
responsibility and devotion and de-
dication to work and we must first
educate our younger generation,
That is the basic point.

AUGUST 23, 1974
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Age of entry in most of the univer-
sity is 18. A person who is less than
17 years is not permitted to sit in
the matriculation examination. A
boy or a girl who has just appcared
in matriculation examination is 1n
the threshold of what you may
call ‘learning stage’. At that stage,
one has to devote himself to the art
of learning which will enable him to
serve the country and also to make
a living for hunself and his family.
If you permit him to devote himself
for political purposes, for a tempo-
tary purpose ol course, you will
sycceed yourself. But, in the long
run, you will only do disservice 1o
the gencralion of our country. 'Tne
objeclive of the legizlation is to have
a generation and 1o make an effort
to build that generation which, in tne
long run, builds up a nation. [here-
fore, what I submit is that inst~ad of
reduring the age you should cxicnd
it z0 that he nol anly learns the hasic
methods of huilding a nation and be
should also be able to make a living
himsecif—that is learmng the art ot
ving alsa ] have a grievance here.
If you lower this age of a prrson,
that does hot give him a chance 10
make a carcer [or himsell. Tunt -
onc of the reasons why today you
find more and more of corruption n
the country A repieseatative should
learn how to make a living for him-
self and his family. Nobody ran he
sure whether he will be returned
next time in the clection. What
happens is this. You give a chance
to the person in a very early age to
get elected. Suppose he loses in the
next eleclion, He has mnothinT to
stand on. You have io see that he 1.
resourceful otherwise there will unly
be corruption. I suggest that you
make it a condition for a representa-
tive to have a source of living which
will enable him to stand in bad
times so that he can look after him-
self, He should have resources for
that purpose. That is one reason for
the corruption if you encourage re-
duction in the age of a voter. You
ghould bring a bill and say that un-
less a person has a source of living
either as a farmer or as a professional¥



265  “onstitution
(Amendment) Bills

man or some other means of living,
he should not fight for an election.
If you do it, then you will see that
corruption in the country will go
down. As long as you permt the
people who have no other sources of
living to come here and if you en-
courage that, you will find that every-
day the corruption will go up And
you will never be able to eradicate
that at all. The only way to eradi-
cate the corruption in the country is
this. You should see to it that the
people learn how to make their
living for themselves. Only they
should come in and not those who
have no ofher source or who are only
taking the politics as a career. You
should discourage this if a youth or
any person comes to politics only for
the purpose of making 1t as his
career. It should be his duty to serve
his country. He should come here
with the object of doing his duty to
the country Normally, a man can
do his duty only if he has the source
will happen to him after the term of
will happen to him afier five years’
He will always think, if he has no
other source of income, as to what
will happen ¥ Him after thej term of
five years. He will never do his
duty to the country.

BHADRA 1,

Therefore, I submit that the age of
voting should be such and at that
age, a person should be able to start
making a living for himself. That
should be the age of ¥ofing at which
he may be able to get himself clected
If he has the source of income to
make a living for himself and for
his family, he knows what is right or
what is wrong.

.

MR. CHAIRMAN: 1f this is done
then only pensioners will be able to
come here?

SHRI VIKRAM MAHAJAN: I do
not think so. This 1s an outmoded
concept.

SHRI C. K. CHANDRAPPAN
(Tellicherry): If you do that, then
only landlords will come forward
here.
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SHRI VIKRAM MAHAJAN: My
learned friend, please correct your-
self. He 1s interested m giving slo-
gans. If I come forward with con-
crete suggestions, he will accuse me
that I am supporting the capitalists or
I am a reactionary, this and ‘hat.
What I am saying is this. The peo-
ple who have the source of living or
who have learnt to make a lving
alone should come in the House so
that they do not looK forward to this
when there is bad time and when
they are not returned to the House
They should not be thrown on the
road if they are not returned. They
should be able to make a way of
Living. If they only depend on the
membership of the House, then you
will only encourage them to become
corrupt—they may mnot necessarily
become corrupt but there is a chance
of their becoming corrupt.

MR. CHAIRMAN: Mr. Chandrap-
pan, the hon. Member is not against

the age factor. He 1s only on the
point of resource factor.
SHRI VIKRAM MAHAJAN: That

1s why if you make a person atter
thirty to thirty-five years then he
would have learnt fhe art as to how
to make a living This will help 1e-
duce corruption also, We 1n this
House should not indulge in slogan
mongering and rwn the generations
one after another We have already
done a lot of harm to the coming
generations. For heaven sake give
constructive suggesfions so that the
futyre generations do not say that
this generation for their own consi-
derations ruined the nation.

ot TRTEATT Wes (27)
a7 % § FAT 07 17 99 7 5+ fAat
¥ gwar steal ¢ W1 18 ag &
AT F1 /7AW T AT faay T
fidr agra g AT ATEA | W HAT
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18 &7 &Y TH & ST M s w1
F1z EX &1 AT ET AT AT weeT-
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1697 FYAITH, 1477 FrATIH, 18
ad F wry 7 wardi 1 7@ qd,
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T W oA ey | 97 g AT G
waf fw widy & 7 1 wrag w7 o 9
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g oR Awar ave) A god dwd
fa waifvar & s IF AT og
wfaFead T AR L ...,

ot frww wgerm: SE AT SH G Y

oft TreTETC e 9T A% A
SEFTS F 18 AT §
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ot faw s © fwaTie 7 43
a3 7. .. (saawm), .. .25 &1

SHRI RAMAVTAR SHASTRI: You
do not know that.

SHRI VIKRAM MAHAJAN: I
will bring the book from the Library
and you will have) to apologise.

SHRI C. K. CHANDRAPPAN: 1It1is
18 in Russia and 1n so many other
countries,

MR CHAIRMAN: Mr Mahajan you
can go to the library and bring your
book.

st TwTEE et . & oo wE
@ oar fv qte A7 F A T4
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R N o aw e G—gfar & g
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F1 A2 %1 e A8 famar =rfge
w9 ¥ 5 W AsEm ®@Y
g1 & fac xm 7g s Wfgw L ..
SHR] R. V BADE (Khargone):

May I pont out that in Russia also
all citizens, both men and women

who have reached the age of 18 have
the right fo vote with the exception

of persons certified....

MR CHAIRMAN: Let hum show
it to Shri Vikram Mahajan,
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W # I8 T Qe d o W@
SHRI NIMBALKAR (Kolhapur):
First of all, [ want to thank you very

much for giving me this oppoitunity
to speak.
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I am very much for this Bill, though
I do not agree with the arguments put
forward either from this side or from
the other side. I do not, for instance,
agree with the argument that because
in the socialist countries 18-vesr olds
and above are allowed to vote, there-
fore we must have the same thing in
our country. In the gocialist countries
of which people are speaking, even if
unborn babies were allowed to vote,
the result would be the same. So to
say that the 18-year olds in our coun-
try should be brought into the vcters’
list just because it is so in the socizlist
countries is an argument I do not
accept.

SHRI C. K. CHANDRAPPAN: No-
body argued like that.

SHRI NIMBALKAR: If vou say
that 18-year oldsz are also all)wed to
vote in socialist countries, ..

SHRI C. K. CHANDRAPPAN.....
and in many other count;ies.

SHRI NIMBALKAR: If you say

that, it becomes an argument. Prof.

Mavalankar should at least agree with
me on that.

SHRI P. G. MAVALANKAR: 8hri
Mahajan challenged Shri Shastri by
saying that in the socialist enuntries
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they have still no vote at the age of
18, But Shri Mahajan is wrong In
Russia, for instance, the vote is given
at the age of 18.

SHRI NIMBALKAR: That is apart.
What Shri Mahajan wanted to say
was different, If I were in the Oppo-
sition benches, I would have agreed
with him on one point. But that is
not the point. Let us consider our
country and our society. What sShri
Mahajan wanted {o say was this. if
I were given food as a voter, as an
MP and if I cease to be an MP [ can-
nol exist and my food will not be
there, then il is a sort of pressure on
me and as an MP I will not think
freely. I will not be able to cxpress
my thoughts freely. If I am the mem-
ber of a particular party, I will not
have the courage to tell the party if
it is going wrong. This was ine point
he wanted to make. There |- nething
more than that,

1 do not agree that that should be
the main point for saving ‘no to the
18 yecar olds. That is no{ the point
either. I cannot agree with him that
that should be made a point for say-
mg ‘no’. What I am trying to sav is
that what he said is not entirely
wrong.

The real reason for me fnr support-
ing this lies in the census that was
taken in 1970-71, It is a very interest-
ing revelation. Our country is young
in every sense. If you see the census
figures, one third of the population of
our country is below the age of 15;
more than half the population arc be-
low the age of 20. Now, 1 ask; if you
are going to have majoritv govern-,
ment here, should not the majority of
the people be allowed to vote? If you
will not allow people of 19 to vote,
it means the majority are not wnling
for you. Then we are not coming
here with a majority vote. In any case,
we do not come with a majority vote,
of the majority that is allowed to vote.
This is a very basic point. I would say
that the Government should definitely
accept this because, surely, where 1s
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democracy if the majority ot the peo-
ple are not allowed to vote? Even
when a minority is allowed to vote,
from that minority probably a mino-
rity comes into power. This should
not be the case. This is tne basic
and the valid point why we should
bring down the wvoting age to 18. It
is not an argument to say that at 18
we get married and we do this or that
at 18. If that welre so, 16 is the mini-
.mum age for girls to marry and you
can ag well argue that girls should get
voting right at 16. The real argument
is, we should be proud that ouar coun-
try is young in every sense. This is
one point on which there can be no
difference of opimion. We would like
to represent this countrv in the real
sense, That is the main reason why
we should reduce the voting age to
18.

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): 3ir, I agree
that our country is a youngz couniry,
It is at the same time a very ancient
country. It was said tnat some wes-
tern countries have given the right
to vote at 18. Due to climatic and
other conditions, in western countries,
the mind matures later than in this
‘country. If westerners can think of
lowering the voting age to 18 why not
in India, where Shankara started the
erudition when he was only 13 and
toured the whole country from Hima-
layas downwards? . Vivekananda at-
tained self-realisation very early.

Gnaneswara wrote his commentory
.on Bhagvad Gita at a very early age.
All these died young also.

Which party can say with its hand
on its heart that it is not exploiting
“the youth? Whenever there is some
situation, they involve the youth {for
‘their own selfish purposes. None of
can claim we are fiee from this.
The youth have a peculiar quality.
"They feel that something should be
done. If some injustice 1is done,
without having the patience to
go into it, the youth try to sacrifice
their lives like insects falling into
‘the lamp. Is life not sweet for them?

BHADRA 1, 1896 (SAKA)

Constitution 2
(Amendment) Bills

Being young, it should be sweeter for
them, but still why do they go in
such large numbers and sacrifices
their lives in spite of repeated warn-
ings? How many of us here are pre-
pared to sacrifice our lives. As we
become o:d, we become mcre selfish.
Therefore, to involve the young peo-
ple in the elections at a young age
is good for the healthy functioning
ot democracy.

If we accept this proposal, the in-
crease in the number of voters will
be only 40 million, whicn is not a
very big number. Pu%li2 opinion has
been in favour of this measure The
newspopers have written editorials
in favour of reducing the age of
voting to 21. I was seeing some
presg cutting and I find that some
pariiamentary com:mifttez where Shri
Jaganatharao was present has also
made this recommendation.

There is one more reason why I
support this measure. Out of these
40 million, about 20 million will be
girls who are at the age of 18, and
they will get the right of franchise.
I was a staunch supporter of the pro-
hibition of dowry. When this measure
was passed I was in the Anihra Legs-
lature. Here also | supported it.
Pandit Nehru gave some rights to the
women, some econornic rights, by the
amendment of the iliniu Succession
Act. But the effect of it is thal what-
ever little rights the girls had have
been taken away. When a girl gets
married at the age of 13, she has no
property right. Is it for this position
that the women of india fought and
voted the present government to
power? We voted for this government
with the expectation tnat certain rights
will be given to them. So, I would
say that eqgual rights should bhe given
to women.

MR. CHAIRMAN: That is a very
good point, a very valid point, but do
not bring it in this rliscussion on the
question of voting age

SHRIMATI T.
THAMMA:

LAKSHMIKAN-
If we accept this proposal
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2 crores of girls of the age of 18 will
have an opportunity to influence the
laws of this country.

Further, whether we agree to the
partyless democracy of Shri Jaiprakash
Narayan or mot, certainly, all the pol-
tica]l pariies would ve afraid of setting
up candidates who have no repulation
if young people are giving the right
to vote, So, the npartico will think
many times before settung up thewr
candidates. That is also an argument
in favour of thig propasal.

The gquestion of the age for contest-
ing to Parliament and State Legis-
laures has been discussed at great
length The question is whether it
should be reduced ip 21. During the
Telengana movement we found that
many young pecple were elecled Lo
the Lok Sabha. So, on all these
grounds, I support this proposal,

17 hrs,
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*SHRI JAGDISH BHATTA-
CHARYA (Ghatal): Mr. Chairman,
Sir, this Constitution Amendment

Bill brought forward by Dr, Pandey
for reducing the wvoting age to 18
years is a very timely step. In ithe
discussion that has taken place in this
House on this Bill, it has been 3een
ihat a large maijorily of those parlici-
pating, has supported it. A few
members have of course objected to it
on various grounds. It has been stafed
by them that at the age of 18 the hoys
are mostly engaged in their studies and
it will not be proper to drag them in
politics at that stage. To that objec-
tion I will say that there is no justi-
fication for thinking that the boys who
ake interest in politics, are neglecting
their studies. Further, just because
they have been given the voting right it
does not automatically follow that they
are entering politics. Sir, eiections
are held at an interval of flve years.
1f the youth of 18 earn the right to
vote in those elections it does not mean
that they are indulging in politics at
the cost of their studies. There ir no
ground to imagine such a thing. More-
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over, what is the percentage of educa-
ted persons among our present day
voters? In our country hardly 30 per
cent of the total population is literate
and judging from the trend ¢f things
it can be said that at the end of the
current ceniury people from other
couniries will come to India to see
what an illiterate person looks hke
because illiterate persons won't be
found anywhere else on this earth. But
they will be found in plenty in our
country aboui that we are quite svre.
Therefore, I do not think that so
much concern need unnecessarily be
shown to the educational uspect in the-
matter of giving votivg right. An-
other objection that hus Leen voiced
against this Bill is that a person should
have some source of income or means
of earming his livelihood Letore he
gets right of franchise. This is haidly
possible ai the age of I8. This objec-
tion has been raised by Shri Mahajan.
in this connection I will ask that in
our country what is the age at which
a person is provided with certain
means of livelihood? Is there any
guaraniee about that? In this usfor-
tunatie couniry many people do not
gel anly means of Livelihood through-
out their life. They spend their en-
tire life begging from door to duor.
Therefore, if one has {o wait ‘or some
means of earning his livelihood before
he gets right of voling then, I am
alraid, a large number of ioters will
have to be removed from the voiers’
Jist. There is also no logic for saying
that a person will turn corrupt or dis-
honest if he has no means of earning
his livelihood. In our country, I be-
lieve, that they are the most corrupt
persons who are quite zflluent and
have enough means of earmning a de-
cent living. The rich “eople are most
corrupt but they have the voting right "
and it is also much easter for them to
win elections,

Shri Ramavtar Shastri has justly
pointed out that during our frcedom
struggle the majority of those who
jumped into the fray and risked their
lives to free this country from the:

¥The O-iginal speech was delivered in Bengali.
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shackless of slavery, had not attained
the age of 21. 8ir, ‘Kshudiram’ the
great revolutionary embraced the gal-
lows while fighting the mien rulers.
But what wags his age at that iime?
According to the present provisions he
wag not mature enough to gei the right
of voting.? Is it not fantastic? Only
the other day here we pad tributes to
the memory of one of our parly's lead-
ers, Shri Hare Krishna Konar. 8ir, at
the age of only 16 he suffered impri-
sonment in the Andamang as a revo-
lutionary in -our freedom movement.
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Therefore, Sir, if the youth of our
country could fight in the [(reelom
struggle and inwvile impriscnment and
death before attaining tne age of 18,
1f they are even today considered fit
to join our Defence forres and the de-
fence of our motherland can he en-
trusteq to them at the age of 18, there
is no justification for denying them
the right of franchise at that age. Sir,
many of our women atlain motherhood
at the age of 18. TI{ they are fit fo
bear the heavy responsihility of bring-
ing up children at tha. age, swrely
they are fit enough to hour Lthe respon-
sibility of electing their representa-
tives to the State assemblies or the
Parliament, Sir, if cut young boys
and girls get the right {o vote at the
age of 18, they will hecome conscious
of their responsibility even earlier and
will behave in a responsible manner.
They will be more mature in tlieir
outloock and more rational in their ac-
iions. They will be consciour of their
obligations to the soriety, because
rights and obligations go t~pether.
This will go a long way in producing
better citizens for tomorrow. The
young people will not go astray but
will devote themselveg to constructive
activities and responsible behaviour.
Sir, I extend my full support to this
Bill,
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T &t gyafa & 93 [T =MEATE )
Prof. Mavalankar said.

The youths in foreign countries
psychologically, intellectually and
emotionally are more active, res-
ponsible and advanced; our youths
lag behind.

T o 4o Fo Mo dio TA 7 wg( 2

They are being politicalised but
not on right lines; by giving voting
rights political parties will take
more serious interest ia them, res-
ponsible interest more open interest
in them.

& 3A4 3vgAd T4 § | 4g arT g3 @
f g BpdT oradt aT e ara,
qa 98 am w3 & 6 fwaard 9ggd
FUM | AT g IFAT AL forEa
¥ 19 FEATE, TN I8 FD WY Fg A &—
IgH T FA-IGF € Fr 0@, qr
Toa a3t g 1 AT NIRAT AT
AT o @ 7 A TAFTTH g3
A a FI R, @ FAAI H 9T S
FIR F AR A Z 1 3TITH 1899
#1 7, TT HITT FIZH I &1 A1 49
2, 399 HIT HaA IT AR A1 g, ST
FAAl H 937 & | WA 18 I &
sufaa Ft Adar & AaFL fgar a3,
ar =@ a8 qaF SAITAYR F FaT § T
&, W& WoEA ¥ ®wy o, Wy T
FAM TH F 5 T F q-FwT.TEL
93 ¥Rl W3, awAMFFI R |
37 % ¥ 9aF fAa v v § 39 faov
qT (Y 7 o adl F20 3 | AT 9T



Constitution
(Amendment) Bills
¥ F3r ¥ | ARIT ATIF 5T AT o
T3 ¥ faarse £ 34 ¥ 93 A
IR FIRAFIL

awifa =gz EZAR IR
FALT T2er BAIA W o407 &3 3
Yz § AT F AIAL Hi WAW
am 6y ez =37 7

it Afaera fag SHad ;- “gse” ar
aft | § | "AAE | qeed Fgd & 06
7.7 A5 WFR ZAi 98I | A@IT
F mifessr 326 ® '‘gse” W T
39qim PRy mar 1 A1 21 T &
Aqiq, i (9% ORar W § 1 Sio 4id
7 agr & 5 Al e § 1839 ¥
TFF Bl FilAT qiAT Todv 8, 98 HAA
q qaA(g2 HX T 3, Ai JuHl 4aTT
& WARICFT AqGF icdr Wi Al g |
¥ 3HF AT @697 | ACFT F0 06
F AT R0, .. ..

SHRI P. M. MEHTA: If uneducated
youths are given legal rignts for all
other purposes, why they should not
te given the rights for this purpose
also.

MR. CHAIRMAN: What i1s the de-
finition of an adult and why do you
say that an adult as far as the voting
right is concerned, begins at the age
of 21. This is the question that has
been raised.

SHR]I NITIRAJ SINGH CHAU-
DHURY: If you read Art. 326 you
will find the definition of ‘acdult’. The
constitution makers felt that one who
has completed twenty one years of
age shall be entitled to vote. That is
the interpretation of Art. 326, A per-
son, after completing 18 vears of age
becomes.major under the Ina.an Ma-
jority Act. If that is so why he should
not be given the right of wote at the
age of 18. That was the point raised
by Dr. Pandeya.
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SHRI P. G. MAVALANKAR: A per-
son who is 21 years is an adult for
voting. For other purposes the age is
18. According to our Constitution one
who is 21 years of age is an adult and
who is less than that is not. Is this
the argument?

SHRI NITIRAJ SINGH CHAU-
DHURY: I am only saying that as far
as a plain reading of Art. 326 itself
goes, the framers of the Constitution
felt at that time that a person must be
21 years of age when only ne should
be given the woting right. I am only
sdying that.

MR. CHAIRMAN: Mr. Mavalankar,
he is only relying on Art. 326.

SHRI NITIRAJ SINGH CHAU-
DHURY: [ am not going into the dic«
tionary meaning of the word ‘adult’.

MR. CHAIRMAN: ile ugrees, Mr.
Mavalankar, that for other purposes
it is ‘yes’ and for voting r.urpuses it is
‘No'. /
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aF s e oy favia sorcgaa T
& g wro sEew %1 IHTH wrAT wfzg
AR 34 ITCHT 7 a1 % A qrlZgq)
£ g4 ¥ o F7-x4T, g4 qer
g wfgwd, @ IFa (e § o
fren T ¥ ITHT qF TR
BT 9T | §=IH & @A WET F IFhy
Fe TR IR AT A g g
& 9 [eare & 7 e wgac g &
92 g Qr§ v ag oo daa g, s ew
ar ¥ ¥ Y wHy ) v awar ¥
9 dqg ¥ qawy & i Ty J el
aw 37 9T Ryedrard ot §, A 74T
<rgpfe ¥ar o wrawaw §
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ot wAwwe frw : T a@ A WY
T g 9 ergar & awwa g e
&re wft g

wfe vl : & O o @
gag ¥ @ &

st wAvwe fasy : eg fad qom
TR E? @l qdar a1 Fr IAHT SwET
qal v@7 93w ? @yl ¥ og gORT
4 € 28 wod ¥ ¥ FaT § ar
rRRTARIEA BN F v 7
FAAT AT ZF ACT AX §, A0 VR
T F X & g A q8A § A
AT [ET s ana g er g 7

SHRI P G MAVALANKAR Do we
understand that the Government of
India 1> 1n favour ot this pruposal for
lowering the voling age from 21 to 18,
and that the State Guvernments have
heen asked 1o give theirr views?

SHRI NITIRAJ SINGH CHATU-
DHARY 1 am .aying the malter «n
examination was found to mmvolve a
lot of expenditure and the Stute Gov-
ernments have to be askeg and reier
red to

SHRI C M. STEPHEN (Mewaliu-
pusia) The hon Muste, 1o putiing
reliunce on Article 426 lor the purpose
of cquabing adulis with 21 years of
age, Arlicle 326 reads.

“,  every person who s a uitizesn
of India and who s not less than
twenty-one years of age on such
date as may be fixed in that Lehalf
by or under any law made by the
appropriate Legislature....”

That is to say supposing the law pass-
ed by the legislature says for the pur-
pose of election 1974 supposing we say
in the year 1978 any person who will
be 21 years of age two years after the
date of election will be entitled to vote
because the date is given free to the
legislators. The date on which you
must be 21 years is left for ihe legis-
lators to be fixed. It is not staled that
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auf &Y 7€ §, ¢o% = ¥ a9d @
g e fear § i et @ @it
¥ ot drw fagr § O ww wEer W
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the date must be prior to the date of
<election. The legislators can fix a
date subsequent to the date of elec-
“tion.

SHRI NITIRAJ SINGH CHAU-
DHARY: That wag not the point, The

point was something else. It was in

some other connection that Article 326
'was referred to.

L i I
arg age & uw qg W wyr T fr
AT ®Y FOTAT Fq0 FY, FAY &Y, IAH/
o fae Faqg v & S & e e
az foe feea gY, Srivre IF2w &),
fom vt 3 et & % 98 r # omw
&= 7 Wt g feen Y g frar g7
' ww fam ¥ g adq Ad &
7Y & EEd A ¥ §9 4 a0

gart aw & Arf (gerAly qrlrad
aFy & gead 0 a7 & ¢ wvd
#~TF LT AARY AT ¥ gAW, T
FAT | Q4 % T gar, A9 IFeT
77 | (Fm qrfgd A AR gae
74t §F FAF & [F 97 OF O 747
g fer gdwr w3 Tsar WA
R Q9T W A Wq F, FAT A
ZI7E 9 GUAIT gH N AT & A
Ffearfar § ag &7 awa @ o &
qgg N § gdAr FEM (5 oqgd
WM & A1 &6 AEr (w0 F; qF,
ag WY T90 agaT N AR gRt v
wlearedY #Y @¥ g% = ¥A7 § Wy
%% faa & awa &7 1 (g)

o Wt wreraw qidy : Wl
wgrm, & sedar w&w fs awg qr
&r agr fear s

wwrafy wivew ;@3 qiw ¥ arg
0 WYY A A wHAT WX T 9T q@AL

T wCF arow ¥ g fifed

oo WERATS WO THEY : @RI AT,
7 gaT & @ weed) w1 v gl
gfadR o fagas & gfes wwdw
frm g | A wia aeT i T g Ed
wegt 7 oy o & @fem & ot
g fr 397 1 7 su & W Ry
AT 37 qF I AL R &0 ava
T § 1 3% 7% W g7 yFH G F o
F F1e0 § Srgy a1 ore< & Py fre e
¥ Fifzr o w7 7t 9w dfw FAw
fade w17 w7 & o o @ a7
& T F1707 e g | wrera Wy ot
q of, A & 7 qf oY 9w I P
®1 T IA7 Al [RaT | 49 aF sE AT
F qdrory w03 Mgl Froy 8 TR,
fad nor mr e fraT g vEw Y R
WA BFIS & g0 FEAC § ? WY -
T AU e oft I F X ¥ agh w70 |
&% o Fgr av fF waige A0 w99
"I TIENT q1F wATAL faw, Xag ot
T8, I noAt mifrAg vadr  fr
@€ A WifewT 326 FT AOTGT §HT
T § WATCFATT FT | 9G & XA
W W e g s bR
wawar § & wradlty ool off & qwr
ag Ifam 7@t § 5 qud @ gaw £ O
wgeryr afafiat g8 SR W o7 s
X A IR A H gw e qW I
AHT | Y AR TAAT wAT 6 T 7T
qal a8 v@ & 37 & ot £ X aF @
& o # Y qETaTT Segw O | W
aeqol favr Fogt Wr AW ¥F TWIC
# feufr a7 oft & fs v o wig
w1 W oy W waTrT o Wi e
qwr N A T 9w @r 1w
& g .y 7€ & fw wvawad ¥ sod
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AT FT ATA 21 T9 F AT aﬂ:a? 18
Tq F7E 3§ T { ofr 35 TETT B
CEE 1) géwr. P AY FA qZ FE S0
= o) gy afefeafy a4 Hé’r g A
W4 AEY C@AT | TR HOFLT F T Fi
SEE R ﬂmaaq%ﬁ afaaT g
I H“{.p,'rs’. WG FRAT rrfﬂt ig U:r"
QETHAT FEMHTE 47 5 F & v 97
Foagst ar s 4 wgd & Bowmmm Ay
AqMLHST FE 21 0 I8 T Ey Sid AL
e Tt qoa ¥ g adsi § g
AT F1 TR Faide 35 0 oA
s | Arag Msm Faa 5 141
q @ qazar fr 5T gy s St
ot 15 =l g A @ oty e

USF AL @ A sHAMT F

HFAFA i 75 g1 g qr I
e w0 fang 2{1 A 1 W
faor Fm woavr o famr 20

FRA HLT TG Fora AnFT B AT
HIHA A S HIA TR 3 fry
HigTT oIy 1 %1‘1‘:’ Hi%
A&l g 81

s 81 § 5 mizse 326
¥ WY UTET HEAH AT A wr A5 2
HCTE H 21 a9 @1 02 wfwA
zfom FdifE 93, asvfm OF,
feg Al Gaz vy i 38T 9w
F AT A TTZ AN -?Tmrr Fr g
5 B WT @A wE T ? afe
afaam & ;e an g sn“T CEN
¥ oAwi Ste far alT ofi o & e
RES v efw asem a1 =9 21
TH AT AT F G T v fAdE
g7 zafw dfaum gro gwfas =80
g7 ar "@fzgm #r g & fawda
g7 afx = wwix w A @
qTiqY Fafram# gsT &0 SEr |
§ gamar g & madE Ad wEE
FT A T4 mm#@ﬁﬁaa HFTT
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%7 § fr qzez M o 19 A9 ¥ oi%
dfaam & faaf o=t &1 o agr gor 4y
fF 18 ad & w=szgrstar &1 &fFa
v i ug &y al<feafadi 5 5 21 a9 %Y
T ATl FE AE FAEFTT AT FHIEY
4, 38 A FH FY WT T Fi GG AT
=iy 7, freg wiw gadr wmdr &
25-26 T QX g1 ST &, TIAIT A
Aaremait gEid g9 gt 9 &, A
gAiEE R EAIA AT g E WA
Ta% I GAT B, AT whIET & ferg
=rq~"=" wiT 7% v3 & 7 gman wig-
I TE fasi = f |oHiEA
I 24T TA-T Y TTodl. & WICL AT
g @Y faar mE ST qrEaw
St & HIR gEe @ A A, gfvafads
F AT =imad a4 amd afhg faar
mifemal ¥, @AW TF WA @ FRr
g UF arfed oo s o s =fgn
afer mwila A S 7 37T nat A
ATH SATH a*“r’f—“rrai HIw AR
gIF TN g, TET HETLEH TR
e Fm T weefa woer T o A
FINE T A5 & aq & g far s
0 T RS AT, IC T T &9 &1 qIF
a1 AT /AT W ™ g (W 9 aq=
qaF I HITFICHT ST A F QA0

zafar & wamar § f5 @ fag
afqn;aawwmqg_url G
F | 9g I ORAA A AT ). TWH

TRiFE F1AA (W dE F Talaaior
Fr o ¥ 48 ©F =& FIH A 0

R WAl ¥ WA d orwwar g
fr s wiadm Sl ¥ T AT
Taga  [Far E =i wE wEiey o 3
=T w1 & gE fEmie #T
MT A WEfd gEmAaFEd ) T
& # ¥ =Ere wA A srrw:n
FRAT |

MR. CHAIRMAN: Would the hon.
Mover like to press his Bill or would
he consider withdrawing it?
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DR. LAXMINARAIN PANDEYA: 1
shall press it.

MR. CHAIRMAN: The hon. Mover
is not willing to consider w thdrawal

sand

AN HON. MEMBER: Let it be de-
cided by voice vote.

MR. CHA'TRMAN: This being a
Conetitutsen (Amendment) Buill, it can-
not be decided by voice vote. I shall
have to have the Lobbies cleared and
we shall have to have a division.
Therefore, 1 am asking him whether in
view of what the non. Minister has
stated he would like to ask for leave
of the House to withdraw his Bill.

DR LAXMINARAIN PANDEYA: I
want to ask one question of the Minis-
ter. Would he agree to circulate the
Bill for eliciting public opinion?

MR CHAIRMAN: There iz n¢
amendment.

SHR1 P. M. MEHTA: You have sug-
gested a good compromise formula,

SHRI P. G. MAVALANKAR: You.
Mr, Chairman, had made a suggestion.
Let Dr. Pandeya accept the first point
and let Government accept the second
point,

MR CHAIRMAN: He has not
oteapied that offer.

DR. LAXMINARAYAN PANDEYA:
I am pressing it.

MR, CHAIRMAN: Let the lobbies be

clearad, Vating has to be by divi-
cion.— Lobbies have been cleared.

The guestion is:

‘That the Bill further fo amend
the Constitution of India be taken
into consideration".

The Lok Sabha divided.

BHADRA 1, 1804 (84AKA)
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AYES
Division No. 8]
Bade, Shri R. V.
Chandra Shekhat Singh, Shri
Chandrappan, Shri C. K.
Durairasu, Shri A.
Mavalankar, Shri P. Q.
Mehta, Shrf P. M.
Misra, Shri Janeshwar
Monanty, Shri Surendra

[17.37 hrs.

Mukherjee, Shri Samar
Pandeya, Dr. Laxminarain
Prudhany Shri Dhan Shah
Shastri. Shri Ramavatar
Yadav, Shri G P,

Arvind Netam, Shri
Barman, Shri R. N,

Barua, Shri Bedabrata
Barupal, Shri Panna Lal
Basappa, Shri K.
Basumatari, Shri D.

Bist, Shri Narendra Singh
Chaudhary, Shri Nitiraj Singh
Daga, Shri M. C.

Darbara Singh, Shri
Deshmukhy Shri K. G.

Dixit, Shn Jogdish Chandra.
Doda, Shri Hiralal

Gavit, Shri T. H.

Gopal, Shri K.

Gowda, Shri Pampan
Iiansda, Shri Subodh
Hanumanthaiya, Shri K.

Il
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Wdaii Xishore Singh, Shri
Jedsia, Shri D, P.

Kadam, sShri J. G.

Kedar Nath Singh, Shri
Kulkerui, Shri Raja M
Malaviya, Shn K D,
Mandal, Shn Jagdish Narain
Mishra, Shri G. 8.

Murmu, Shri Yogesh Chandra
Murthy, Shri B. 8.

Oraon, Shri Tuna

Pghadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Panigrahi, Shri Chintamani
Paswan, Shri Ram Bhagat
Patel, Shri Natwarlal

Paul, Shri Krishnarao
Raghu Ramalah, Sbri K.
Rai. Shrimati Sahodrabai
Ram Dhan, Shri

Ram Surat Prasad, Shri
Reao, Shri Jagannath

Raut, Shri Bhola

Rdy, Shrimati Maya
Reddy, Shr1i M, Ram Gopal
Reddy, Shri P. Narasimha
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Samanta, Shri S. C.

Sarkar, Shri Kakti Kumar
Satish Chandra. Shri
Shailani, Shri Chandra

Shankaranand, Shri B.

AUGUSBT 18, 1974
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Sharma, Shri Nawal Kishore
Shastri, Shri Sheopujan .
Shenoy, Shri P. R.

Shivnath Singh, Shri
Shukla, Shri B, R.

Stephen, Shri C. M.

MR. CHAIRMAN! The result® of the
division is: Ayes 13; Noes 59. The
motion is not carried by a majority of
the total membership of the House
and by a majority of not less than
twe-thirds of the members present and
voting.

-
megabiea.
The motion was

17.38 hrs,

CONSTITUTION (AMENDMENT)
BILL

(Insertion of new article 83A)

by Shri C. K. Chandrappan

SHRI C. K. CHANDRAPFPAN
(Tellicherry): Sir, 1 beg to move:

“That the Bill further to amend
the Constitution of India, be taken
into consideration,”

I have introduced this Bill to seek
the 15ght to recall those members who
are elected to the various legislatures.

MR. CHAIRMAN: You can continue
next time,

*Shri Dharnidhar Das alsg recorded
his vote for NOES.
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1739 hra,

HALF-AN-HOUR DISCUSSION

NEw SYSTEM Or STEEL DISTRIBUTION

Wt gweR yrr (TR ) ¢ oA
ofer wgyea, ag ¥ gwia & ar dw T
gwimr & fir femger & weaw wrgT wrree-
W g &Y, ATEH- T &Y, A
mﬁnm@-“ﬁﬁﬂﬁﬁﬂmﬁ
¥ Tt qw & [Ewe 1 sfawa @
dar g7 & | I FAT R AT 93
fafeas o7 @ wav ggr ov dar
wvr &, & fw 104 af wrarr 1 7
fafeatea dar svar v v fegeame
¥ ¥q 5 ¢ fafemw =7 &= dar
g ¥ 1 wmTER Bl gRd
ard A W & amor W aw
g g 1 5fFT A am A o
qAY ALY FEAT AEAT-HTA AW 93
fafear o dar waam &, gw Sw WY
HIE-AT CHlE ¥ & 0T guR
am & o fewre 2-6 6 fafemw o
Fraasrrga qfa aff sTasy daw
5. 6 fafems 27 & Sreew v A4 2
g ¥ 3@ % AT R owTAAE S,
ag 3% ¥ fr wro g art fafrie-
wiEw AW AT FIAAT a7 @ §, AN
ey m ¥ far - wmarm e
¥ qF g fawg o Q@A § g fao
& ©F {7 AT AGAT EW |47 qH
baw fefisgrad at & e g &
anwar § e & qn waa fedieque
worar fedw & o o7 ®v g Y frdaw
wor wgag femaAogh ey 1€,
1970 % fedrepaa Y o Ao gard
oY | we® ardt Rza ¥ § ey
wier fowr gt a1 vasr gAT w9
fear vad Wy @ i w e
¥ wrey e fmr 1 9wE A WO W
ot frow v Wi & g i

w oo | femdames @it o & A,
1972 ¥ foiE &1 1972 & ame s
MTYT UF T4 AT 797 &Y 737AT 1973
7194, 1974 ¥ f57 w9 ©F A4
1T AT qF BT EA AT AT
FOA AT TR AT T 1971 F
et 77 fasrd Al g3feT e o
o TET fRT 1974 & Y AT W
w9 Fure e raTfet & st e
grer femma &t wifer w1 s @
auT ®3W wod qudt of fify dar
=T &t w1T w1 fr g7 IR g0 A
s arew &1 Afwy wrer ook <A
[ waftder e griee & fned dr o
ot grawdt wary T e 3 A @Y
T I Had & FT A 7w e
Afe Fpar g Y a1 SR FE W
@™ o rEev T e o @l
< ot Fadiza Y faet & ag oz adt §
gafam gard o qar grar & 3o & ary
qmay f frevraa & it §9 09 13
gr W W AW FT ug g A
27 & o fedegee & 3¢ oy
w1 §? wmA aradt wxEer @ 4,
e wre gl a @ fan
gt e Ky sifiree @ | s foas
w e WY T far dteT T W@
TR PAT {H ATAH AL | ATIRT GAAT
it sxAw a5y & amw W Tadr
@ & ar w9 w6
fecftenwa adft & 7eTd | T agA T
quar * g frgmm ¥ & an-
arhe ¥ famdt 31 AR R S dw A
fafewsr a7t § A g7 arr gordy 24
& qT ZuT &1 ug & Wy & wmaw
¥ ? wwdw o oaify T arer §
A @A AR N R ¥
wrar §7 s Ea ot w,
& warar fega & o 7 wwar e 3G

AN ¥ T wat ag 2w fesiegu
¥ qoar wT § 7 garh oetee ey
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¥ o ot v o ot fiar & sfie wroe
o fawrer {7 oeftdem wad @
"

“The Committee note that the
wteel plamts take about 45 days to
issue work orders after the indents

sre received from the Joint Plant
Committee.”

mmv&ﬂti:mmﬁ&:m
| w45 & wroTew @9
wd oW v X AY 1 cfewew
i Ay & & ag o wa 2,
wast o fisar s wifgy

“The Committee are of the view

that the period of 45 days for issu-
ing work ofders is excessive.”

& gw o Y 4t waw ar 5
e R safem g & ey ww
W e RN 8 T geEa
smgari s aiegd

“The Committee are of the opinion
that if the cost of wteel material is
bhigh and the procedure more cum-
bersome, the small scale industriesy
especiaily these in common produc-

liog with large units are at compe-
titive disadvantage.”

TP S (W ®T UTTRT 127 HY
Forwrar § ag ot ®d7 Wl # ) A ARD Y
WIS T & & afew TgAr gaar g4
AT EY ALY, TR T AT T AT AT
wree fear g :

“The Committee would urge upon
the Government to take note of the
diffioulties and ermure that the new
procedure of distribution of steel to
small sector does not result in exces-
sive burden or hardship.”

s o eew-ara § agt o feefoqum
P d? & o wgar g W
aray fadew s O-Ofr gawd
el kT ag 116¥ Mo
o ) fare ot WY e € 1 aRe

AUGUST 28, 1874
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s w52 & Pag 3 fafirga on @@

wfgr AT wmw gaay .7 fafaas ==

ey ot o )y w7 awy §

w TE ¥ o W wwer g
TN WY TFY ATHAT § | WITHT FIHAT
wifym fis ot frdd et wor wft 8 o
ey ¥y fawar &\ 9z o W W
T WWET ¥ | T and ¥ e St
a® s ¥ AR Y § W wew Wy
P eRT X fem A Y | A & Wt
&7 w=aT A ohe & frever w1t wg
A e w7 3 3 O O wmew
¥ e Ty & Ty 7@ aRw ¥ oy
F AW Aq 9= W &7 W Fwrw
feray stra 1 Ty dfaa o wER™
F¥ oS AgY fRaT AT 1 B ww AT
#t %18 gramree A8 § f faerr e
= frmpaar § AT 3aN A% fagleore
FTE L AN A7 ¥EEH A FA@TY
TEHY A7F { w1 U7 I &9 1Y
RRTET N AN S EAT
a1 2 Ad, TR s A e g ?
oy fedy 5Y Sizr faar A sawr adt
SO T 2 ar Ad), gaar T
&7 1971 ¥ fawelt gréiate A wdla sy
TR ZA TR T HTAAT AT AT, TG ¥
#& feedoqme gur ag W A% AT
Y | W AT fear av v et
e feederz ot 1971 A Y v uTw
% 76 Wt 7 gur ¥\ grée o7 Ao
e @ & q1e Wiy qT A AR 2T oY
¥ WU gET, SAw we feefum
gar? mgﬁﬂﬁrwﬂ?ﬁrm
eqwn, frfeifedy, e
S e F EY AR A O .
frmswnr § ? o fag <w @
%7 %a7 oAt § 1 xaw fag v X
hsT gAY wed | g v ¥ g
N ww fadge g GO
ety § s ww few wae
fomer §, saet v sl § e
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edq oo §, d swer Fefedrepmm
grar & we wirarane ¥ a7 A g
¥ 7 wver ot feslieqee wr ader &
% fan g2 v § wwE Tw f 2
¥ for W v ook A N
I Aa ' § o A% arare
arw wr & ag xANG 0 Y wOA
Qo sy & § oy frodr
@ arf ¥ feax wery fam §,
et P &7 s guT ¥ oWT
ferd |t &y 7 faslt & 7 fasdt
D am # fawmea wja 7 feeA
@il wr wrem fear &, fead weat
Fr AT gz A F1 w9 FaAr R
fedmmPrdart AT A
wre TS § e e 4 g
o §? afr o &, aY wr @ 2ardin
sfEra frw wmare 97 A Ay
Y &7 e WA ¥t 97 ger
farar & far wofrd wa2y % fan sraA
F1% arEEeTET AEY & ¥ F w0
femrafrors gevarer wwdt §1 wra Fawr
e WA sfao sl oo 7 ¥
st e g fr ow wve & fa g
adt ? fer & 7 g feeftepor v
1 AY TFar & aav 7g Y @ FRrd?
& Y 4 38 AraEt & fre Awar g ?
feemT oA Feemar § Wie aRwrfee
A R T ] 7 AT W S
SH@AL ? WITEH FTRE ? wOw
ferelY ¥ v &0ET FATE &1 WA W
v femr oy o forer avg &) gay vy
AT § A fy wad fesdien e & far
W oY Frg wT wAned ¢ fredY g ag
& W 1071 7 Tk
o | waqr Ty wed A4 fae §? w0
T TS T Fa W amg ot arg
W, WG, WA Wife T §
R W & fag Had 7 S e
& W < falm ! wmT ariTel

a7 faaer &Y s aifae & #gi ¥
T 47 qATAT 2Y AT X1

SHRI HARI KISHORE SINGh
(Pupry): I want to know first of all
the rationale behind this new policy.
Why has the Government felt com-
pelled to change the old policy and
has adopted a new system of distribu-
tion? What does 1t expect to achieve
from this new policy?

My second point is* why this allot-
ment on six-monthly basis? Does the
Government think that it will result
in 2 more rational distribution? Is
there not any apprehension that this
allotment on six-monthly basis may
affect the production itself?

Thirdly, Shri Daga asked he ques-
tion as to what will be the effect of
this policy on the availability of iron
and steel in the black market? I want
to know whether the black-marketing
m stee] is going to be stopped er
minimised and if minimised, to what
extent or whether it will be eliminated
or augmented.

Fmally, I want to know the effect
on small-scale industries—whether
they are going to get sufficient steel
for their production, especially, the
village industries. In the villages we
have the blacksmiths and carpenters.
How they are going to get gteel for
their use.

Finally, what about educational
institutions. The UGC has permitted
construction of buildings for colleges.
How are the educational institutions
going to get their requirements of
steel?

veqwr o wrw St (st o W
wrnlia) S % ST A MY I
&Y wgr & w7 qwiear arer T &
O ATHTA FIEY AR AT & AT 9RY
fagror & femaar sy AT W
T e sfevig ww @ § AN
fawre § 798 Favoe Ofd & g q@
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w8 v a1 7§ & e ¥ oot fafrdt
w1 ug sfafwen wna wvar awgar §
fe gardt reor § fr fagor sgr A Y
% TEE) FITSTE TNGTI1T |

gardy Atfa o e wmE € &)
safagamsit &Y g4 U% Refoa aame
§ qor e A A FA T
e e fedagwfas & fao
&, forart gy stee BT d 7o)
FAY p® QI TIAT ) vaF A Farref
ferarr #Y g ¥ WA Y 4NFE g7 a9my
groEw @ ag I & AT TAEET
fasrar =fge 1 6T T oo #), 37
a-qT IGTEUTAT AR Y aRC ¥
e E F73 & At g Rl maEv e
BY &% gAY FHTT W AgASTRT & |
¥ g2 a+ 77 arr 1fam o A &)
areafagar ag § fr e oha el
%Y aTh F g a 1w} g & Y A gArd
FaT wgrar &1 w13 fafamT =
R 9T avE AW g€ g g
¥, fafms &4y ¥, srfow &4 §,
AT AN AT I qFA
ary @rd arw fafeas o) gafan ge
at fewpr o Y srdY &) gw waw-
JAY TTWGAY FrAAT A qfedaT o g7
wd & v e @A} f Tt sqaear
FY s {7 Yy A1 a9 2

R w2 aE A aw &4 L
wo¥ w Y fir @@ aT¥ guTe WY uTw
2§ afady anE ¥ ) WYl o ang
*z & & o Ot 7f agend g
& et ¥ FnamETa &Y & ST
mfear 7Y fra &1 a7 Y& & ey
aft foery & Ay ofr waaa 27 s &
W & awz af\mw =® 987 s
X FY Ffwm o o qeft &1 ee-
&1 SUNT 4% HY FWT-FAY Farar AT
oy &A1 T &)\ WE-AE QANT WG @Y
an &1 Iud @ e Al e
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ox B 7@ ¥ o9 & AET Ry oA
@i foor wrft §, W 379 garewe
wrw ark § g1 orht § 1 wafeg weii-
w¥t xri 7 Py sy st § 0 oY
whaar frar &t § v X &
& fag awa Aaq 9T I ¥ § o
AT GAT TT JIAAT F AT W Y
£ faeeft o€ & yawer & ox 5w
gf @11 79 ¥ gAY S gET ST QAr
TATE &\ TS a1 TAN TALT WP FT
forar ¥ oY £ ad fear 31 ot T
e A g@ uv g v Ay femm &)
FoT sy agy & Fop e A & savar
gfrard B2 e ATl w1 3 a8
safers & F Ay arAs e
e omr gy AT 1 M ga
FEAR XA SH A T AT ard |
BATT wwa 4 § 5 o wmr At §
srafire F@Erdl &1 aXF ¥, TTH FN
o AT AT & FAET 4 FATE FAT W
WA g AT gOFY ) T g T
F7 QI g1 wHY B §IT I4T TIAN
o 2 et &1 AT andar srdfaw
qAE ¥ 93 F o ¥ wodt e Y A
qACE T ATFE AT FAT X I0W F4Y K w7
geade A g, W & ATY Wy A 3

18 hrs,

stz X wEr & fF opmR
fovm fefemey foew & gl
YT & s =TT el Y & 1 Qe v
wEr &) wga W g B oaga ¥
A qwd Iy §, agal & svedw aw
fardr oy @ 1 &fnwr e W g® QY feufly
¢, for % WY w 90€ g w1 off o
1 o dwaf ¥ arare ¥ Sl o Aoy
awx iy &, e et §, i e
§ e wra Farfas graw A dy
§ | fome <o 2w ST wm oaw
R 9 woer gut §, fow o Ty @
fefegaquns faeew Howfr gk 81 Afew
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% gy aedliw s g fe ag saeams
A & I arw wrow g § R g
g IR A ST

oT-Sa T W AN W
fawar &, ag WY g AT W § |y A
WwWHwaomr g § avgw g
T W E 1 W IR o Py, At wTe-
978 &Y g & I B frwar § 1 wEw
TET & &% gY var & | Afwr Iwy @
o farrar Y T & | 3T g wfegg,
QYT 3 freY adi% A wra sTRT & 1 @w
EgERTTT AR ¢

Y fade wrgd §, w3 W qU @
forer qra &, Wi forod e oY as@
g g, I g AT O W ARy
WA HIT W e Fg S A
fewra 8, foem st s1am & fors far
g vmaggromi, argw fasie &
Ferew & afg w3 | fame w% fawar
&, aY um\Eww g1 arar & ¥ fase &1
wrre few w5y fear oy 39w ga T
JaT FY e T P g, F gar
74 % Twar g | forw axg satesww
Ofa & ag foreen wifgn, ag agar )
fag ar 31 @ fam gw T«
gt @ R Afanrsa g fr ga
wl AT A g v W@
oo TaT ¥ gA AeAR @S § gA A
forwre fear & o §9 gE g @,
wrg g fim aae w1 faawo @ i
a8 fefree @ &1 1

ot ot T & g o wgr
qr o §, W ET-RT AT | AT
warl ®Y eide Y afee wrgw
m§ Zrit fe gu wET-ad gATE &
figars § @2 gart 1w A § Wi
wvgr oY oai A ¥ 4 § 1 foaar
WY W AR R Tl § o w1 Aw

FT g0 BT OFAT GAT TAT AR
troafmemd agge e fe o
ot a1 9 o wnfx Aler g oA
g &, ag WA | 7w & g aga A
wE g Arag s AHaT AT wrd

W @am 2 fw fofa & fam
ZATT W wava §, a7 & AvE ¥ qaA
aTAT & | WA g JEARA AT AT,
AY ga qrEv & surar Gar o Fav g,
AT a7 WY ¥ F7 ALT A7 faazor
a1 T &FT |

whq F F4Y § 1 gfar w3 #F o
1 Ft {1 o w1 T aga Aw T
a7 ¥ o9 qma ¥ foved @ o 8,
FifE § wF 70 T A FT T TE
§) se g N ebr g, we &
forq dray di e @A &1 wawar g
Tt FiE ¥ AT F g g
&1 @ AT 4 TIAT FA ¥ wTOEH
t) e A AW E g
P FREALIAETI AL | gw
w13  f T & qaTh g N & faa-
T 9T BATT K319 Y | W IT Y
TAXET qTER )

T HY HHT & BT ALY WA
TSP 1Y ATAT E | A OF AT FEAT
¢ fom & art & & foT v g27 w
T g7 S TR s A N

W1 & A OF §f g aW A
¢\ 2a 97 ¥ fadaiwenr 7O SRR
t 1 A TrAam A werifawe
o waae foar s owgr 0 gd wer
2 fr gn e & geargT #1 favafiror
FT ¥ A FT FeRA rerar ¥ qwr
[ET | A T TAH WG TR
A TH e & § 1 gER Ty
FOT T WOST TOH WTATH a4 G,
forw &Y gn  SWE-ONEr wizzdy §
e ¥ R A ¥ gAY wt Ay
F O gmrafow o § )
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An HON, MEMBER: Have you seen

the critiam regarding thatp

ot & Po weiw - F ¥ A
W e T § S kAR § e
Hifcaw, Afafede st Afaw fafefasy
oY % wERro X A oW § | 5a
&1f 7 Q1o W & WA Wi g, Q)
WRE O W11 5@ o7 fadw welw ¥
v faar v@ §, 70 fefasst sx &
g AT O AAE-IR FL W HA
o fafrae ww & o s ofeel) oiic
NEF ¥ @ T W N
w1 foraer ot frdedleen 57 9%, @2
| R R ady L fr v
TR ARA L E R

TR & fiw § TS WA a9
wrr & | FWT RO ¥ T ¥ WA
dw faelt & | oW 59 & Ty wias wmEr
¥ oo WA AT awy ¥ ) g
g A dE et 1 e &)y
wfiw 7y & & 1 A W w/mA
@A & foy g & 1 7 A9 E)
facxe frae v M) Wi a7 A
T8, €Y 9 NE TW 9 T FwA A
iR g fegm &
# T ¥ g7 w1 & faaor 5 qwern
S AaNeTE T AT wC AR § |

g d Fwafen & g faen
‘ﬁ‘Tl q

W TRy & wedwm ¥ @w
wara, iR safeqt dtr o
WO TR qTel w1 Smatawar &9
rord wfeedy o & e ster aw @Y wE,
o 8% Wit Y, foeet 912 age A
RAurm Hf §, Ry ad

R wwww wwn ;o foeen ?

@ W R Wi TR et T
i g & | 7 AT ®WW 0

Distribution (H.A.H, Dis.)

ot qwnm 3T @ SRws §ET
¥ oY @ g §, oy % feany e
Qar g 7wy afre A yra M
IR

SHR! K. D. MALAVIVA: inleg-
rated steel mills produce a lot of scrap
and rejects. They are suetioned, The
mtemnfnuctlmnﬁ:(marhult-
factary or may not be

wehadanewlookandhiad:oim—
prove upon the distributfon. Right
now we are think of how to

now we are thingink of how 1o
improve the auction ...

o wErTomw atey (wEE]) ¢
feard & vy & arw 9X WA A
MY | AW T Wi, Qi g
9T ¥ q RATAIC S 4q7 |

oft %o WMo wrodlm : WA ARAT
qzer fedr fady T & a@ ¥
e feaidd, At § aa T A g
LLEREAR G G (RTINS )
AT AT § ATy ax F7 Srar § o
AET AX X A www ¥ faa w3
sfa A EfF T RF | g A
®TET A qAGT OF40 & A1 g7 87T
g f o wafaar g @ E, ar afardr
gt &, v ¥ g 37 %Y Sqvar ¥ Aar
VT AT ACEAIAETAY

In totality we hawve affected improwe-
ment both 1n the auctioneering of the
scrap that is available in the steel milis
and also in the distrlbution system
but I again submit to the House that
the defects in the distribution system .

MR CHAIRMAN: Mr. Malaviya, one
point was raised by Mr. Daga and
others that steel is available to those
who ere utilising it for non-priority
and osieniatious copstructioms. How
do they get that and can you regulate
it?

SHRI K. D. MALAVIYA: We gare
trying dur best to regulate i in our
billet reiling mills in a groper way
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but the fact is that we have to regu-
late the priority on the basis of which
steel is allotted. Some industries,
both big and small, may be responsi-
ble for diverting.a part of their steel
in the market where a very good price
attracts the suppliers and they get it.
They manage to get it. It is an in-
bwilt evil in society. . .

So, from that point of view, Gov-
ernment have now decided to restrict
the ccnstruction of buildings from the
point of view of restricling the supply
of steel and also cement. I hope that
thig scheme of Government to put such
resirictions will end in a not un-
balanced distribution.

All that I can is that we shall try
to improve the situation The situa-
tion has improvedy and in the next
few m-nths, our emphasis will be to
sausfy as far as it is possible the
needs of the small consumers and also
to streamline the distribution system
by creatmg more distribution centres.

There is an imbalance in prices also
Those who get the steel directly from
the steel mills have to pay Iess. while
those who get 1t from the stockyards
have to pay a little more because ot
the espenditure that is involved 1n the
stockyard organisation. There also.
we are irying to see how best to mim-
mise the difference or equalise the
price system. I think we may have
to look into it again and reduce or
completely eliminate the differential
in price so far as supplies from the
steel mills and other centres are con-
cernecd,

With al] these precautions, I hope
thar the distribution system will im-
prove and our steel production will
also improve

sft quww g AT ST o
o oo & 9w & fam A7 A ww A
HRATE AT § 9T ¥ YT WEBT T
fear Bfgr oy fodt Sfafow gm
o vac ) faar | Y s av b
1845 L.S—14

o ¥ & v Ak ¥ agw e
Y w1 e fan, q@fas wA-
fedig g6 & saa fed Wi
qway Ty, feaat & w41 gf, faax
AT I QA T AW A F
At gt | fET F X ag 97 @r

“The Committee note that at pre-
sent the stockyard remuneration
ranges from Rs. 60 to 380 per tonne
on various jtems of steel sold
through stockyards .. The Com-
mittee would, therefore recommend

that Government should review
carefully the margin of remunera-
tion allowed for sales from stock-
yards so as to reduce 1t to the
minimum ip resveet{ of categories of
stee] which are used mostly by the
small-scale industiies.

gamafa wgEw - W ST A" q
i faut &, w0 & wraw gAv A f
7z fegge s WAy & a7 N fewda
¥ = are ¥ Y faery qem § WK

T gt 2T faed amar §, wEd A H

AT IEA Famar ¢

ot wweT ¥EN . A AT §ET 4T
¥ Feeger &Y A 7 v e ?

st o fo AR ;AT
qaEd 45 W07 § §AW 94T | W9 A qg
o foo SWT F Tl X B §, Sy W
FT AMGY | @ g€ wqE G
AV ggr O qA A wrady, e @
RCGT &t TG a T A GF Q@
uT TR W AW B w7 ogAfam
o fram st R A oA
farer #rg § areaer faemar srawTr @)
I e g @ e @Y T &
FA ey F H 9T E | @ I AT
TH TIA W IS A, TIN
focm wA &Y @t &\ @ A
fagor &Y worelt F foaar g Av
gF § afe WMRTGH A AT 7% I8
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& F | Fefpx &Y /Y v & gy N

®r A T AYF gaers AN

g Y g A [T W AE
gw o ¥ derl arefsdr ¥ A1
frr & 1 3a ¥ 2w ETn A wCaW
¢ fe 37w faacor st afq s S A w7
¥ v ure A ary A & I A gn 3
% wlerr W ¥T §1— (vaAara)
wa [AT AT a¥ AT ge T A &
T Y qFAWT AT & ATT QAT @

off qow T ;A% &Y ORI
EANLAT X At § 1 AN Y TG
ST FT Y Qo ?

@7 um & e fgee ar §
A dyfad v &

oft &> Ao wrnflg 73 UwT
™ ¢ ag N q A4 WA | WA
o § wF AW fF A% wed 97
AT s I A
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cifirmer wafedy daz A gwear WY
JAMT FETE | WA ST ET AAT
grit ar oy Y, Fradt Qolt, o I
A qOT GEAT T /AT E G | W
aN F e @ a1 T @ ar R
TRE EAT Ut Ay 7 & gr 1 Afew
¥ qre 7 9 g g §fw 4007
s00 fead owd T, fogr X qaad
TM@RE TEH AT g AR
g & qaaT g fe dome g
zd q BATX § I ¥ FIAATE WA
& T @ ofer ot fafeg e od @
3T F WIT IT ' A% A AT F7
fear wic A gart ®gt ¥ waT ol
ot qEf & a7 (% vereT 77 gfg qr

MR CHAIRMAN The House stands

adjomred 11l 11 AM tomoriow

15 15 hrs

1l Lok Sabha then adjourned till
LCleven of the Clock on Saturday,
1974/Bhadra 2, 18%
(Saka)
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